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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019350 A
(19) INDIA
(22) Date of filing of Application :03/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : NOVEL SYNERGISTICOMPOSITION OF FLUBENDIAMIDE, STROBILURIN AND TRIAZOLE
FUNGICIDES

:AOIN|(71)Name of Applicant :

43/00 | 1)GSP CROP SCIENCE PVT. LTD.

AO1IN Address of Applicant :404, Lalita Complex, 352/3 Rasala
41/00 |Road, Street Navrangpura, City Ahmedabad State Gujarat C
AO1N [India Pin code 380009 Guijarat India

37/00 | (72)Name of Inventor :

(51) International classification

(31) Priority Document No ‘NA 1)GUJRAL, Ajit Singh
(32) Priority Date ‘NA 2)SHAH, Kenal V.
(33) Name of priority country ‘NA 3)SHAH, Bhavesh V.
(86) International Aplication No ‘NA 4)Dr. Arvind Singh
Filing Date ‘NA 5)PATEL Dipakkumar
(87) International Publication No :NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to synergistic pesticidal composition comprising component (A) Flubendiamide componeas{(E
one Strobilurin fungicides selecté@m from Trifloxystrobin, Azoxystrobin and component (C) at least one more fungicide (tri
selected from Difenoconazole, Epoxiconazole, Flutriafol, Hexaconazole, Propiconazole, Prothioconazole, Tebuconazoka|d
and one or more inactive d@g@Ents. The present invention also relates to the method of preparing the said composition, comj
component (A) Flubendiamide component (B) at least one Strobilurin fungicide from Trifloxystrobin, Azoxystrobin and comj
(C) at least one more tdale fungicide selected from Difenoconazole, Epoxiconazole, Flutriafol, Hexaconazole, Propiconazo
Prothioconazole, Tebuconazole, and Tricyclazole.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/06/2016

(21) Application N0.20621019352 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : SOYBEAN SEED EXTRACT, METHOD FOR PRODUCING THE SAME AND USES THEREOF

(51) International classification “A23L27/00| (71)Name of Applicant :
A01H5/00 1)CHARSIRE BIOTECHNOLOGY CORP.

(31) Priority Document No :NA Address of Applicant :4FL, No.13, Nanke 2nd Rd., XinShi
(32) Priority Date ‘NA Dist., Tainan City 744, Taian, R.O.C. Taiwan
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)CHU, I-HUNG

Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to ApplicationiNnber ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a soybean seed extract, method for producing the same and uses of the extract of soybeamusets
wound healing, promoting neuron cell preliation and/or treating brain diseases and/or neurodegenerative diseases, treating
cancer, reducing side effects of interfering with DNA and/or RNA replication drugs, and/or enhancing pharmaceuticdl effect

interfering with DNA and/or RNA replidan drugs.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Dae of filing of Application :06/06/2016

(21) Application N0.201621019364 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : PERSONAL CARE PHOTOPROTECTIVE COMPOSITIONS

"AG1K
8/00

AB1Q
17/00

(51) International classification

(71)Name of Applicant :
1)UNILEVER PLC
Address of Applicant :UNILEVER PLC, Unilever House 1!
Victoria Embankment, London, EC4Y 0DY, United Kingdom

(31) Priority Document No ‘NA  |U.K.
(32) Priaity Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)KUNJUPILLAI Balu
(86) International Application No ‘NA 2)NYALAM Praveen
Filing Date ‘NA 3)VAIDYA Ashish Anant
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Apgication Number ‘NA
Filing Date ‘NA
(57) Abstract :

Abstract Disclosed is a watér-silicone cosmetic composition for photoprotection, comprising: (i) 1 to 10 % by weiegtlable

UV-B sunscreen; (ii) 1.5 to 10 % by weight crdis&ed sloxane elastomer; (iii) 4 to 20 % by weight hydrophobic zinc oxide; (iv
to 10 % by weight humectant; and, (v) 0.5 to 5 % by weight emulsifier which islkglated polyalkyleneglycelmodified
dimethicone, wherein said composition comprises 1 to 1§ %dight watersoluble U\V:B sunscreen and not more than 1 % by
weight organic UVA sunscreen. Compositions in accordance with the invention prowvdgarSun Protection Factor of at least 5
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.201621019394 A
(19) INDIA
(22) Date of filing of Application :06/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : IMPROVED PROCESS FOR PREPARATION OF ARYLBORONIC ACID

(51) Internatbnal classification :C07D295/13|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Aarti Industries Limited
(32) Priority Date :NA Address of Applicant :71, Udyog Kshetra, 2nd Floor, Mult
(33) Name of priority country :NA Goregaon Lmk Road, Mulund (W) Mumbai, 400080, Maharasl|
(86) International Application No ‘NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Parimal Hasmukhlal Desai
(61) Patent of Additin to Application Number :NA 2)Narendra Jagannath Salvi
Filing Date ‘NA 3)Bharatkumar Surendra Patravale
(62) Divisional to Application Number ‘NA 4)Chetan Liladhar Salunke
Filing Date ‘NA
(57) Abstract :

Disclosed is an improved procdss preparation of arylboronic acid of Formula 1. The process comprises reacting aryliodide
substituted by an electrophillic functional group of Formula 2 with alkyl magnesium halide in the presence of a hydrolwaritcx
form Grignard species of Fouta 3. Further, Grignard species of Formula 3 is treated with trialkyl borate to form compound ¢
Formula 1. The process of the present invention is suitable for industrial production and gives higher yield and letter purit
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019410 A
(19) INDIA
(22) Date of filing of Application :03/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : HYBRID CHARGE CONTROLLER

. . :HO2.|(71)Name of Applicant :

(51) International classification 7/04 | 1)Prayogik Technologies LLP
(31) Priority Document No :NA Address of Applicant :Romm No. 8, Rolta Incubation Cen
(32) Priority Date :NA |MANIT Bhopal - 462003 India. Madhya Pradesh India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) Internationapplication No ‘NA 1)Avinash Kumar

Filing Date ‘NA 2)Mamta Minz
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

HYBRID CHARGE CONTROLLER The gesent disclosure described herein, in general, a hybrid charge controller. The hybr
charge controller system 100 comprises at least one power generating source 101, at least one junction box 108 capdbte ¢
power from the at least one power geating source 101 and a hybrid charge controller 102. The hybrid charge controller may
comprise a maximum power point tracker (MPPT) 103, alliconverter 104, a programmable logic controller (PLC) 105 and
human machine interface (HMI) 106. Tégstem may further comprise one or more chargeable units 107, wherein the power
transmitted from the at least one power generating source 101 to one or more chargeable units 107 via the hybrid colard)é
and the hybrid charge controller coois the power to be transmitted by processing and monitoring the power. [To be publishe
Figure 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019435 A
(19) INDIA
(22) Date of filing of Application :06/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : A METHOD AND SYSTEM FOR SCRUBBING CARBON DIOXIDE FROMEMNICULAR
EMISSION

. e :F21V|(71)Name of Applicant :

(51) International classification 20/00|  1)Ajay Krishnakumar
(31) Priority Document No :NA Address of Applicant :B1001/2, Dosti EiRoad No 29, Sior
(32) Priority Date :NA |East, Mumbai400022, India Maharashtra India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)Ajay Krishnakumar

Filing Date ‘NA
(87) International Publicain No " NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The invention provides an gaurifying device for vehicles that uses a novel CO2 scrubbing system and method. Said gcrubb
device follows a dry scrubbing method using granules of chemicals that absorb carbon dioxide within the said scrubbivigate
hold said granules in place as both the exhaust moves through them and the vehicle moves. These granules are lgréferably
removable cartridges wherein they are sandwiched between wire meshes.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.201621019466 A
(19) INDIA
(22) Date of filing of Application :06/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : HERBAL PREPARATION FOR THERAPEUTIC MANAGEMENT OF OSTEOPOROSIS AND
ASSOCIATED DISORDRS

. e :A61F|(71)Name of Applicant :

(51) International classification 19/10| 1)VASAVA, Hundiya Bhai Chaliya Bhai
(31) Priority Document No :NA Address of Applicant :Khataamba, Sankokdi, Umarpada,
(32) Priority Date :NA |Taluka Mangrol, DistrictSurat, Gujarat 394445, India. Gujari
(33) Name of priority country :NA |India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)VASAVA, Hundiya Bhai Chaliya Bhai
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present disclosure provides a herbal preparation witlostetbporotic potenti@omprising Tephrosiapurpureaas active
ingredient and at least one pharmaceutically acceptable excipient. The disclosure further provides a process of
preparing/formulatingsaid herbal preparation into a suitable dosage form. Further, herbal prepataipnesent disclosure is cos
effective and exhibits minimal side effects.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019470 A
(19) INDIA
(22) Date of filing of Application :07/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : AUTOMATIC REALTIME LOAD SIDE VOLTAGE OPTIMIZATION

(51) International classification :H02J3/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. TEJAS JHAVERI
(32) Priority Date :NA Address of Applicant :Anand Udyog &ip society, Agarwal
(33) Name of priority counyr :NA Estate, 168, CST Road, Kalina, Mumb#i00098, Maharashtra,
(86) International Application No ‘NA India Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Dr. TEJAS JHAVERI
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system for optimizing voltage delivered to an electrical load is disclosed. The system includes a plurality of seseswisépthe
voltage delivered to the electrical load and the voltage generated from a supply end. The sensors gasearateent data
corresponding to the sensed component of electrical power. A microcontroller analyzes the measurement data and genera
corresponding power loading pattern. Further, an optimal voltage value is determined based on the analysiseyflteejpaw
pattern. The system triggers a voltage regulator to regulate the voltage to the optimal reference value. Further, ¢stragstsm
cumulative energy savings achieved at the electrical load. [FIG. 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019472 A
(19) INDIA
(22) Date of filing of Application :07/06/2016 (43) Publicatio Date : 08/12/2017

(54) Title of the invention : A PROCESS OF EXTRACTING AND CONFIRMING THE PRESENCE OF THE CHEMICAL
COMPOUND IN THE ROOTS OF THE AMPELOCISSUS LATIFOLIA ROXB PLANT.

. e :A23L [(71)Name of Applicant :

(51) International classification 1/00 1)Bharati M. Rao
(31) Priority Document No :NA Address of Applicant :A/101, Alka Apartment, Opp. M.A.
(32) Priority Date :NA |High School, S.V.Road, Andheri (West), Mumig&i0058
(33) Name of priority country :NA [Mabharashtra India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)Bharati M. Rao
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present application is for the roots of the plant and for the process of extraction and confirming the presencécaf a chen
compound in Ampelocissus latifolia Roxb being used to cure gynecalatigorders. It is given in form of a paste to women whc
to conceive or face abrupt miscarriages in their pregnancy and excessive bleeding during menopause.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019475 A
(19) INDIA
(22) Date of filing of Application :07/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : ABHOC WIRELESS NETWORK AND A METHOD FOR REDUCING ENERGY NEED OF THE 4
HOC WIRELESS NETWORK

(51) International classification :HO4L12/5¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Kurundkar Sangita Vishwas
(32) Priority Date :NA Address of Applicant :Flat No. 53, Durga Apartment, Sri
(33) Name of priority country ‘NA Mahal&shminagar, Bibwewadi, Pus87 Maharashtra India
(86) International Application No ‘NA 2)Joshi Sangeeta Milind
Filing Date ‘NA 3)Waghmare Laxman Madhavrao
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent oAddition to Application Number ‘NA 1)Kurundkar Sangita Vishwas
Filing Date ‘NA 2)Joshi Sangeeta Milind
(62) Divisional to Application Number ‘NA 3)Waghmare Laxman Madhavrao
Filing Date ‘NA
(57) Abstract :

The present inugtion relates to a method and a network for providing the route discovering procedure/protocol that is energ
efficient. The method for route discovering procedure comprises generation of at least one route request packet fromo@estou
a destinatio node, wherein the route request packet comprises at least one parameter relating to digital data containing an
protocol, a route request identity, a hop count and forwarding the route request packet to the intermediate noderatitie ol@st
subject to the constraint that the hop count of the source node is greater than that of the intermediate node.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621018779 A
(19) INDIA
(22) Date of filing of Application :01/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : PREFILLABLE AUTODISABLE SYRINGE WITH RETRACTABLNEEDLE

(51) International classification :A61M5/0C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)JOSE COTA
(32) Priority Date :NA Address of Applicant :LARGOS SERVICES PTY.LTD.,
(33) Name of priority country :NA HOUSE NO.762A, CHINCHINIM, SALCETE, GOA Goa India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)JOSE COTA
(87) International Publication No :NA 2)LUCIO O COTTA
(61) Patent of Addition to Application Number ‘NA 3)MENINO OSBERT COTTA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention deals with an adisable syringe comprising of a barrel, a needle holder within the bairap mounted on

the first end of the barrel to protect the needle mounted to the needle holder, a plunger, a plunger extension wite pdraogito
enable the plunger extension to be disabled after the withdrawal of the needle into the tmmeédl@ holder is located adjacent
the first end of the barrel, said needle holder being configured to hold a needle extending from a first end. The gligtestiin

the barrel such that it forms a seal with an inside surface of the barrebte gmaplunger to force fluid from the barrel via a neec
as the plunger is pushed towards the first end of the barrel in use. The plunger also includes a locking arrange memighetds
to cooperate with locking arrangement of the needle hatdeck the plunger to the needle holder. The plunger extension, loca
within the barrel behind the plunger, enables the plunger to be pushed towards the first end of the barrel by applinggar qeist
the plunger extension .The plunger extensimiudes a locking arrangement that is configured to cooperate with the second Ic
arrangement of the plunger to lock the plunger extension to the plunger
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/06/2016

(21) Application N0.201621018790 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : MUTI FUNCTIONAL DEEP WELL COOKER WITH DUAL HEATING

:F24C15/1C
(51) International classification A47J27/00,
HO5B3/58
(31) Priority Document No :NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(71)Name of Applicant :

1)SPG INDIA PVT LIMITED

Address of Applicant :/4,GIRIRAJ INDUSTRIAL

ESTATE, MAHAKALI CAVES ROAD, ANDHERI
(EAST),MUMBAI 400093 MAHARASHTRA, INDIA.
Maharashtra India
(72)Name of Inventor :

1)MR. JAPI HEMANT

(57) Abstract :

The utility model provides a muitinctional electric cooker. This multifunctional cooking apparatus can be used for various pt
including a housing having an interior which contains a heating device and a control device. This apparatus comprisestfigl
elements that includesbottom heating element and an annular heating element which are disposed about the deep well me
heating the side walls thereof is dislosed. The dual heating elements are electrically interconnected by a temperHingedeoitte
for heat rgulation and a multifunction controller for selectively energizing the heating elements individually or in combinatio
various cooking modes. The heating programs can be changed freely through the operation of an operation panel. The he:
temperatue and time can be programmed according to a users taste and are set and stored as a heating program, thereby
possible to cook various ways. The setting of the heating program is carried out through the operation of the operatakinman
the program setting extremely simplified. Also, the size and shape of the multifunctional deep well cooker body are the sam
traditional electric cooker, the removable vessel can be accommodated conveniently, making cooking convenient and easi
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621018925 A
(19) INDIA
(22) Date of filing of Applcation :02/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : PENCIL

(51) International classification :B43K29/0z|(71)Name of Applicart :
(31) Priority Document No ‘NA 1)Dr. Hemant. P. Jawale
(32) Priority Date :NA Address of Applicant :Assistant Professor, Department of
(33) Name of priority country :NA Mechanical Engineering, Visvesveraya National Institute of
(86) Internatioal Application No ‘NA Technology, Nagpur 440010. (R) Quarter no 37, V.N.I.T., S./
Filing Date ‘NA Road, Nagpur440010(M.S) Maharashtra lizd
(87) International Publication No *NA 2)Mrs. Supriya H. Jawale
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. Hemant. P. Jawale
(62) Divisional to Application Number ‘NA 2)Mrs. Supriya H. Jawale
Filing Date ‘NA
(57) Abstract :

The present invention describes a normal lead graphite, pencil of various shapes, sizes, Thategal.design suggestetdfig.1 or
sheet 1 shows a void space (of length | gap) where there is no lead graphite present for approximately 1/5th of tipecdinary
length.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/06/2016

(21) Application N0.201621018951 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : VEHICLE CABN COOLER

:B60H
1/00
B60H
3/00

(51) International classification

(71)Name of Applicant :
1)SHIV KUMAR KUSHWAHA
Address of Applicant :BHAGHRAJ ROAD,IPARIYA
NAKA, SAGAR MADHYA PRADESH 470002 Madhya Prade

(31) Priority Document No :NA [India
(32) Priority Date :NA |(72)Name of Inventor :
(33) Name of priority country ‘NA 1)SHIV KUMAR KUSHWAHA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publi¢deon No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention described here works on the principle of evaporative cooling. It is a novel design of evaporative cadier suite
automobiles particularly in those where cabin space is small. It easily works from vehicle power source. The said cawmledisn
the cabin of the vehicle and the fan unit blows cool air in the cabin space. It is specially designed to i stammdng/mobile
conditions in vehicles. It is easier to manufacture and install the system on vehicle cabins. Unlike conventional amimgnditi
systems it is free from ozone depletion and green house threats. It is also applicable for non anedmditway passenger coacl

558
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/06/2016

(21) Application N0.201621019071 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : A WALL AND ROOF STRUCTURE FOR A VEHICLE

:EOQ4E|(71)Name of Applicant :
. . 7/16 | 1)JAIN Manu
(51) International classification E04B Address of Applicant A, Middle Road, Pune Cantonemer
1/00 |Near Solapur Bazar, Next to Ambedkar School, Pune 411 0(
(31) Priority Document No :NA |Maharashtra, India Maharashtindia
(32) Priority Date :NA |(72)Name of Inventor :
(33) Name of priority country ‘NA 1)JAIN Manu
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to the field of wall and roof panels for vehicles. The wall and roof panel disclosessemthe pr
disclosure has enhanced strength, is comparatively this&rrconventional panels, is rust and corrosion resistant and is aesthu
The wall and roof panel comprises: (i) a plurality of metallic pipes connected to each other; (ii) metallic sheets configinfedce
the plurality of metallic pipes to form metallic frame; (iii) a layer of surface coating applied on the metallic frame to prevent t
metallic frame from rust or corrosion, (iv) a PVC integrated foam sheet fitted on the metallic frame, (v) a layer of Ap&stbae
over the PVC integrated &on sheet, and (vi) a plurality of mounting brackets configured to securely fix the metallic frame on
shell of the compartment.

]
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/06/2016

(21) Application N0.201621019072 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : PROPICONAZOLE RESISTANT MWNTS OF CHLORELLA SPECIES

:C12N|(71)Name of Applicant :
. . 1/00 1)RELIANCE INDUSTRIES LIMITED
(51) International classification A61K Address of Aplicant :3rd Floor, Maker Chambév 222,
36/00 |Nariman Point, Mumba#00021, Maharashtra, India Maharast
(31) Priority Document No :NA [India
(32) Priority Date :NA |(72)Name of Inventor :
(33) Name of priority country ‘NA 1)KUMAR Chitranshu
(86) International Application No ‘NA 2)SONI Niraja
Filing Date ‘NA 3)SONI Badrish Ranijitlal
(87) Intenational Publication No :NA 4)DAS Gautam
(61) Patent of Addition to Application Number ‘NA 5)DASGUPTA Santanu
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract

The present disclosure relates to propiconazole resistant mutants of Chlorella sp. having Accession No. CCAP 211/133. Ti
propiconazole resistant mutants of Chlorella species have increased tolerance to propiconazole. The present disctosure ful
provides a method for preparing the propiconazole resistant mutants of Chlorella species. The propiconazole resistant muti
Chlorella species can selectively grow in the presence of propiconazole, and hence can be used for large scale pedgaiction

biomass.

i
<l
TEL
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019097 A
(19) INDIA
(22) Date offiling of Application :03/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : METHOD AND SYSTEM FOR ESTIMATION OF STRESS OF A PERSON USING
PHOTOPLETHYSMOGRAPHY

:A61B5/087|(71)Name of Applicant :
(51) International classification A61B5/083, 1)TATA CONSULTANCY SERVICES LIMITED
A61M16/06 Address of Applicant :Nirmal Building, 9th Floor, Nariman
(31) Priority Document No ‘NA Point, Mumbai 400021, Maharashtréndia Maharashtra India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)UNNI, Midhun Parakkal
(86) International Application No ‘NA 2)JAYARAMAN, Srinivasan
Filing Date ‘NA 3)PURUSHOTHAMAN, Balamuralidhar
(87) International Publication No :NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system and method for determining a stress level of a person is provided. The system ctea¢eical solution to mathematica
model of a blood pressure (BP) regulation, lumped mathematical model of a radial artery and partial differential eqigtion (F
model of the radial artery. These models are then used to generate an inference engifikreusifegence engine is trained using
artificial neural network technique. At the same time the PPG signal of the person is sensed and preprocessed. ThedoRIp&
signal is then given to the trained inference engine. The trained inference geg@nates a stress parameter corresponding to tf
person based on the processed PPG signal.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201621019119 A
(19) INDIA
(22) Date of filing of Application :02/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : INTEGRATED ALKYLATION AND TRANS ALKYLATION PROCESS

-CO7C6/12 (71)Name of Applicant :
. . ) 1)RELIANCE INDUSTRIES LIMITED
(51) Internaional classification gg;gggg Address of Applicant :3rd Floor, Maker Chamiygt, 222,
(31) Priority Document No ‘NA Nariman Point, Mumbai Maharashtra India
(32) Priority Date ;NA (72)Name of Inventor :
(33) Name of priority country NA B\P/:?SA\gﬁ,i?\I-I:I’HSﬁ%Li?(AR TANGADE
(86) International Application No ‘NA
Filing Date ‘NA 3)RAHUL MAHADEO DHAWADE
(87) International Publication No NA g%l?ﬂli\EEGSIEgLYEESQSNATH SAKHALKAR
(61) Patent of Addition to Application Number ‘NA
(62) II:Dill\i/r::yc[))n:tleto Application Number Hﬁ 8)PAVANKUMAR ADURI
9 ’ 9)PARASUVEERA UPPARA
(57) Abstract :

The present disclosure relates to an integrated alkylation and transalkylation process to obtain light alkyl aromatid esimgoul
liquid salt, such as but not limiting to a strong Iewacid based ionic liquid compound. In another embodiment, the ionic liquid
compound is an amine and metal salt based ionic liquid compound. The instant disclosure also relates to a systengfatetthe i
alkylation and transalkylation process in thegemce of the ionic liquid compound.

=
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019B2A
(19) INDIA
(22) Date of filing of Application :02/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : CAPACITIVE BASED HUMIDITY AND SOIL MOISTURE MICRGENSOR USING GRAPHENE
OXIDE

. e :HO1L|(71)Name of Applicant :

(51) International classification 51/00| 1)Indian Institute of Technology Bombay
(31) Priority Document No :NA Address of Applicant :Indian Institute of Technology Boml
(32) Priority Date :NA [Powai, Mumbai 400076 Maharashtra, India. Maharashtra Indi
(33) Name of priority country :NA  [(72)Name of Inventor :
(86) International Application No ‘NA 1)Kalita, Hemen Kumar

Filing Date ‘NA 2)Palaparthy, Vinay Shrinivas
(87) International Publication No :NA 3)Baghini, Maryam Shojaei
(61) Patent of Addition to Application Number ‘NA 4)Mohammed Aslam

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A capacitive based micrsensor for measuring humidity and moistarnel a method of fabricating the same is disclosed. The me
comprises of depositing an oxide layer on a semiconductor substrate using thermal oxidation process. A plurality ofietgriso
interdigitated to each other, are formed on the top obxide layer. The process of forming the plurality of electrode fingers
comprising the steps of: coating a positive photoresist over the oxide layer using spin coating; patterning the coaged positi
photoresist using a hard mask formed over the semicamdsugbstrate; depositing a metal layer on the patterned semiconductc
substrate contacting the oxide layer using a sputtering technique; and removing the positive photoresist along with the met
deposition contacting the positive photoresist using-@fffprocess. The method may further comprise dropcasting a moisture
sensitive material between the plurality of electrode fingers. The moisture sensitive material comprises a synthesizedxjcp!
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/06/2016

(21) Application N0.201621019145 A

(43) Publication Date :812/2017

(54) Title of the invention : A DEVICE FOR THE DETECTION AND RELIABLE CAPTURING OF THE PULSE

CHARACTERISTICS

:A61B

(51) International classification 5/00

(71)Name of Applicant :
1)ATREYA INNOVATIONS PRIVATE LIMITED

G06Q Address of Applicant :301 CITY CENTRE, HINJEWADI
50/00 [PHASE1, PUNE 411057 Maharashtra India
(31) Priority Document No :NA |(72)Name of Inventor :
(32) Priority Date ‘NA 1)ANIRUDDHA JYESHTHARAJ JOSHI
(33) Name ofriority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention is related to a device to sense the pulse on a wrist of a subject and to arrive at the health statusobjbet $gid
capturing the pulse in real time; analyzing the pulse based o+ireaugency properties of the pulse signal and VRia and
Kaphahumors of the subject. The device reliably detects and captures noise free pulse characteristics of a subjaciaiatee a|

|l ocations of the subjectEs

wWr i st

wi t h mi ni mal hegxmertisd of then

person measuring the pulses. The device facilitates the analysis of the pulses and provides a comprehensive diagnossiedsy
on the pulse characteristics, visual features, responses of a subject to structured queries tthartiignaha levels in a subject.

N
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019178
(19) INDIA
(22) Date of filing of Application :03/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : A SIX DEGREE OF FREEDOM PARALLEL MANIPULATOR IN RPRS CONFIGURATION

(51) International classification :B25J9/0i|(71)Name of Applicant :
(31) Riority Document No ‘NA 1)Indian Institute of Technology Indore
(32) Priority Date :NA Address of Applicant :Indian Institute of Technology Indor
(33) Name of priority country :NA Khandwa Road, Simrol, Indore453 552 Madhya Pradesh, Indi
(86) International Application No ‘NA Madhya Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Mohan, Santhakumar
(61) Patent of Addition to Application Number ‘NA 2)Mohanta, Jayant Kumar
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A six degree of freedom parallel manipulator comprises a support base, a top platform positioned apart fromrthmsapp
planetary gear unit located at the center of support base and at least three linear actuator units located on theesupport bas
independently coupled to the planetary gear unit and forming at least three rotary actuated joints. Each lioeamdtcbas a
horizontal slide unit configured to move back and forth along the linear actuator unit. The six degree of freedom paipallatone
further comprises at least three legs having first ends and second ends connecting the top platfoeratiéhdt three linear
actuators. The movement of the at least three linear actuator units on the support base are independently contrelgtdhzythtd
rotary actuated joints actuated using at least three motors connected to the planetany. gear
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019184 A
(19) INDIA
(22) Date offiling of Application :02/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : INTEGRATED ALKYLATION AND TRANS ALKYLATION PROCESS

:C07C6/12|(71)Name of Applicant :
(51) International classification C07C2/86.| 1)RELIANCE INDUSTRIES LIMITED
C07C2/66 Address of Applicant :3rd Floor, Maker Chamitet 222,
(31) Priority Document No :NA Nariman Point, Mumbai Maharashtra India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)MANGESH RAGHUNATH SAKHALKAR
(86) International Application No ‘NA 2)VISWANATH KOTRA
Filing Date ‘NA 3)PRASHANT SUDHAKAR TANGADE
(87) International Publication No NA 4)SURESH IYENGAR
(61) Patent of Addition to Application Number ~ :NA 5)UDAY MEGHASHYAM RATNAPARKH]I
Filing Date :NA 6)PAVANKUMAR ADURI
(62) Divisional to Application Number ‘NA 7)PARASUVEERA UPPARA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to an integrated alkylation arghlkglation process to obtain light alkyl aromatic compound usir
ionic liquid compound of formukh In the integrated alkylation and transalkylation process during alkylation olefins and benze
react to form linear alkyl benzenes (light aromatic cormgipiand heavier alkyl benzene (heavy aromatic compound), during
transalkylation heavier alkyl benzene (heavy aromatic compound) formed during alkylation, reacts with benzene to fathylin
benzene (light aromatic compound), in the presence of impiIlcompound, respectively. The instant disclosure also relates tc
system for the integrated alkylation and transalkylation process in the presence of the ionic liquid compound eff. formula
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019259 A
(19) INDIA
(22) Date of filing of Application :03/06/2016 (43) Publication Date : 08/12/201

(54) Title of the invention : PROCESS FOR PURIFICATION OF PLERIXAFOR

(71)Name of Applicant :

(51) International classification :C07D257/0; 1)APICORE US LLC

(31) Priority Document No :NA Add ¢ Aopli .49 Naol c S NJ
(32) Priority Date ‘NA LS ress of Applicant : apoleon Court, Somerset,
(33) Name of priority country :NA A

2)APICORE US LLC

(86) ::r;ltiig]g?tgal Application No mﬁ (72)Name of Inventor :
(87) International Publication No " NA gﬁg&: SZ&EEZE:::
(61) Patent of Addition to Application Number  :NA .
Filing Date ‘NA 3)DUSANAPUDI, Raghavalu
(62) Divisional to Application Number ‘NA 4)DUSANAPUDI, Raghavalu
Filing Date ‘NA 5)KANNAPPAN, Jayaraman
6)KANNAPPAN, Jayaraman
(57) Abstract :

The present invention relates to process for preparation of highly pure Plerixafor. More particularly the present ielatatido a
process for purification of Plerixafor to obtain Plerixafor having purity more th&9@9
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019266 A
(19) INDIA
(22) Date of fling of Application :03/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : SYSTEMS AND METHODS FOR AUTOMATICALLY DETECTING CAP INSULATORS

. . :GO6K|(71)Name of Applicant :

(51) International classification 9/00 1)Tata Consultancy Services Limited
(31) Priority Document No :NA Address of Applicant :Nirmal Building, 9th Floor, Nariman
(32) Piority Date :NA [Point, Mumbai400021, Maharashtra, India Maharashtra India
(33) Name of priority country :NA [(72)Name of Invenbr :
(86) International Application No ‘NA 1)SHARMA, Hrishikesh

Filing Date ‘NA 2)VELLAIAPPAN, Adithya
(87) International Publication No :NA 3)PURUSHOTHAMAN, Balamuralidhar
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present disclosure provides systems and methods for automatically detecting cap insulators and particularly dartteged
to facilitate early repair and ensure uninterrupted power supply. The method includes detecting edge segments that represt
from an image of interest and then identifying elliptical shapes from pairs of curves, from the detected edge segrsatis$y thvee
or more predefined pairing conditions that result in an ellipse. The identified elliptical shapes are filtered to obtain candidaite
cap insulators. Further, the filtered elliptical shapes are validated based on region growing. The present disdanables

detecting damaged candidate discs of cap insulators based eceinter distances between the centers of successive elliptical ¢

hi +-_
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/06/2016

(21) Application N0.201621019281 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : A METB®D FOR PRODUCING A SUPER ABSORBENT POLYMER

(51) International classification :B29B9/12,829B13/00

(71)Name of Applicant :

B29C47/38 1)PATEL Kirit

(31) Priority Document No :NA Address of Applicant :Varnama Cotton Gin Compound, A
(32) Priority Date :NA Po Varnama N.H8, Vadodare890005, Gujarat, India Gujarat
(33) Name of priority country ‘NA India
(86) International Application No ‘NA 2)PATEL Harshil

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)PATEL Kirit
(61) Patent of Addition to Application ‘NA 2)PATEL Harshil
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a huet for producing a Super Absorbent Polymer (polyacrylic acid {satid water absorbent
resin). The present invention particularly relates to a method for producing a super shsorbent polymer, having a heghantast
and high performance by furthadding an aqueous liquid to the water absorbent resin to/with which a surface crosslinking a¢

water silicic acid salt has been added and mixed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019308 A
(19) INDIA
(22) Date of filing of Application :04/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : A GRAVIY-MAGNETIC SPIRAL CONCENTRATOR.

:B0O3C1/06|(71)Name of Applicant :
(51) International classification B03C1/26,| 1)JSW STEEL LIMITED
B0O3B7/00 Addressof Applicant :JSW CENTRE, BANDRA KURLA
(31) Priority Document No ‘NA COMPLEX, BANDRA(EAST), MUMBAI-400051,
(32) Priority Date ‘NA MAHARASHTRA,INDIA. Maharashtra India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Mr. KUMAR, Abhishek
Filing Date ‘NA 2)Mr. KADHE, Dhiraj Madhukar
(87) International Publication No *NA 3)Dr. MOHAPATRA, Jitendra Narayan
(61) Patent of Addition to Application Number ‘NA 4)Mr. ADDEPALLI, Pawa n Kumar
Filing Date ‘NA 5)Dr. SAH, Rameshwar
(62) Divisional to Application Number ‘NA 6)Dr. KAZA, Marutiram
Filing Date ‘NA 7)Mr. DIWAN, Harvendra
(57) Abstract :

The present invention relates to a gravitggnetic spiral concentrator for improving efficiency of separation of magnetic and n
magnetic ore particlagsulting in maximizing the iron ore recovery. The apparatus is adapted to apply selective magnetic fo
addition to the gravitational forces to assist the magnetic or weakly magnetic particles to laterally shift the flowgpdhtbawv
concentratestream. The gravitynagnetic spiral concentrator utilizes gravitational force in combination with controlled axially
directed magnetic forces to achieve separation efficiency in excess of that which can be achieved using gravitatiat@dorces
Typically, the gravitymagnetic spiral concentrator is formed by retrofitting a conventional spiral concentrator with electro ma
positioned in axial direction to the gravity flow path so as to enhance the separation capability. Importantlyappar#ites is
provided with control means to vary the magnetic force induction, angle of force application to facilitate separatioradbraine
particles in a desired manner.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019313 A
(19) INDIA
(22) Date of filing of Application :04/06/2016 (43) Publication Date : 08/12/2017

(54) Title ofthe invention : TOPICAL COMPOSITION

:A61Q|(71)Name of Applicant :
. . 19/00 | 1)DEWAN Mohan
(51) International classification A61K Address of Applicat :1147B, Mohan Villa, Shivaji Nagar,
8/00 |[Pune- 411016, Maharashtra, India Maharashtra India
(31) Priority Document No :NA [(72)Name of Inventor :
(32) Priority Date ‘NA 1)DEWAN Mohan
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT TOPICAL COMPOSITION The present disclosure relates to a topical composition, particulatigptoei
composition for alleviating the symptoms of dermatological disorders. The topical composition comprises extract of Aloe ve
glycolic acid, retinrA, vitamin-E, and castor oil I.P. The topical composition is suitable for removing dark spotsspgisgskin
wrinkles and improves the skin elasticity and softness.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019328 A
(19) INDIA
(22) Date of filing of Application :06/06/2016 (43) Pubication Date : 08/12/2017

(54) Title of the invention : REUSABLE, FOLDABLE AND COLLAPSIBLE DOOR HANDLE TRAY

. . :B650|(71)Name of Applicant :

(51) International classification 25/00 | 1)Upale Pravin Rajaram
(31) Priority Document No :NA Address of Applicant :Flat No. A14, Sanco Tulip Society,
(32) Priority Date :NA |Sector 6, PCNDTA Moshi Pradhikaran, Moshi Pune 412105
(33) Name of priority country :NA |Maharashtra India
(86) International Application No ‘NA 2)Mathew Shynu

Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No :NA 1)Upale Pravin Rajaram
(61) Patent of Addition to Application Number ‘NA 2)Mathew Shynu

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention provides Reusable, foldable and collapsible car door handle tray prepared from reusable moktetifpta
holding, transportation and storage which comprises at least two base trays held lygkithges, an adaptably sized plurality of
parallel snaps on the top of the base trays for holding the car door handle front legs, at the other end of the smapsUgborti
stacking the next level trays positively and plurality of rear leg losatbhandles. These trays are capable of folding from 45 to
stacking onto one another using support pillars and collapsible into one another.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019330 A
(19) INDIA
(22) Date of filing of Application :06/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : DESIGN ANONYMIY ROUTING PROTOCOL IN ADHOC NETWORK WITH DYNAMIC
SPECTRUM UTILIZATION USING CRN APPROACH

:HO4W|(71)Name of Applicant :
. e 40/00 | 1)Smt. Charulata Parshurampant Ahir
(51) International classification HO4W Address of Applicant :3rd floor,Aditya Apartment,Rathi
84/00 [nagar,Amravati 444604 Maharashtra India
(31) Priority Document No ‘NA 2)Shri Hemant Rambhau Deshmukh
(32) Priority Date :NA  |(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Smt. Charulata Parshurampant Ahir
(86) International Application No ‘NA 2)Shri Hemant Rambhau Deshmukh
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The rapid development in Mobile Adhoc Networks (MANETS) has motivated several wireless applications and to share ove
range with no supportive infrastructure. MANET is an autonomous collection ofena@s that communicate over relatively
bandwidth constrained wireless links. In a conventional anonymous routing protocol the source encrypt the data packatosn
wherein an overhead is observed in such communication a recursive level of encaygtidecryption process results in high
computation complexity draining node power. The aim of the present invention is to develop anonymity based approadtyfol
enhancement keeping the resource utilization under control. To achieve the ohbjethiiseresearch a new anonymity based sec!
routing protocol is to be developed keeping in concern of resource overhead under various adhoc parameters, suchias,net
traffic density, network partitioning, mobility factor etc. The proposed agprisabounded with anonymity based security with
effective resource utilization in adhoc application.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621019341 A
(19) INDIA
(22) Date of filing ofApplication :06/06/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : REGULATED LIQUID DISPENSING APPARATUS

:B24B37/04,|(71)Name of Applicant :
(51) International classification HO1L21/306( 1)Ingole Vijay Tulshiram
F17D1/14 Address of Applicant :104 Ganediwal layout, camp, Amra
(31) Priority Document No :NA 444602 Maharashtra India
(32) Priority Date ‘NA 2)Ingole Indira Vijay
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Ingole Vijay Tulshiram
Filing Date ‘NA 2)Ingole Indira Vijay
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Nmber ‘NA
Filing Date ‘NA
(57) Abstract :

Present invention in general relates to regulated means fixed volume dispensing apparatus generally for liquid ang farticul
water. The regulated liquid dispensing apparatus, particularly designedtardispensing at home, office, function, public place
railway compartment, stations and many other places where water outlets are not in controlled environment and cola$sal w
water especially potable water is observEte present invented app#uis is easy to operate means single stroke tap or valve ac
and no subsequent close action, simple in construction, operates on the incoming pressure of the tap water, autopsatially
flow of water after the dispensing controlled quantity ofewvdghereby avoids undue wastage of water, ready to serve next cons
immediately and avoids delay, provision to shut the flow in emergency.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727032215 A
(19) INDIA
(22) Date of filing of Application :12/09/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : ELECTRONIC DRUG RAAGING FOR IMPROVED COMPLIANCE

(51) International classification :A61J1/03,A61J7/04|(71)Name of Applicant:
(31) Priority Document No :15156720.3 1)ABBOTT HEALTHCARE PVT. LTD.
(32) Priority Date :26/02/2015 Address of Applicant :4 Corporate Park Sion trombay Roz
(33) Name of priority country :EPO Mumbai Maharashtra 400 071 Maharashtra India
(86) International Application No :PCT/EP2016/0541:|(72)Name of Inventor :
Filing Date :26/02/2016 1)MISHRA Rajesh
(87) International Publication No ‘WO 2016/135306 2)MESTA Vikrant
(61) Patent of Addition to Application ‘NA 3)BALASUBRAMANIAN Abhilash
Number :NA 4)AMBUJAN Jithin
Filing Date ’ 5)JATHAR Shripad
(62) Divisional to Application Number  :NA 6)BREITENBACH Jrg
Filing Date ‘NA
(57) Abstract :

Packaging system for medicaments. The system includes an exchangeable blister pack including a plurality of pockefiagac
unit of medicament. The system includes a processing unit. lisber [pack includes a first electric circuit that is wiredly connect
the processing unit. The blister pack includes a second electric circuit that is wirelessly connected to the proceEhimg unit.
processing unit is arranged for wirelessly retmgvinformation representative of a prescribed dosage pattern of the units from
second electric circuit. The processing unit is arranged for wiredly retrieving information representative of actudl @akiiigficom
the blister pack from the firstestric circuit.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727032509 A
(19) INDIA
(22) Date of filing of Application :13/09/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : THERAPEUTIC COMPOSITIONS AND METHODS OF USE FOR TREATING CANCER

(51) International classification :C12N7/00,C12N9/1|(71)Name of Applicant :
(31) Priority Documat No :1505860.5 1)AGALIMMUNE LIMITED
(32) Priority Date :07/04/2015 Address of Applicant :1st Floor Thavies Inn House 3 4
(33) Name of priority country UK. Holborn Circus London EC18HA U.K.
(86) International Application No :PCT/GB2016/05097|(72)Name of Inventor :
Filing Date :07/04/2016 1)GALILI Uri
(87) International Publication No ‘WO 2016/162675 2)WESTBY Michael
(61) Patent of Additiona Application ‘NA 3)SHAW Steven
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to compositions and methods for treating cancer. More speb#igaihgent invention relates to
compositions of erigeered oncolytic viruses for administration to a subject with cancer that specifically lyse tumor cells and
target tumor cells and cell debris to antigen presentingicetisier to generate artimor immunity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727032566 A
(19) INDIA
(22) Date of filing of Application :14/09/2017 (43) Rublication Date : 08/12/2017

(54) Title of the invention : SPATIAL STRUCTURE

(51) International classification :E04B1/19 (71)Name of Applicant :
(31) Priority Document No :P201530198 1)HERREZUELO DE LA SIERRA Eduardo
(32) Priority Date :18/02/2015 Address of Applicant :C/ Juan de Mariana n° 19 esc. 3 4°
(33) Name of priority country :Spain 28045 Madrid Spain
(86) Interrational Application No :PCT/ES2016/0701(] 2)MOLINA VALDERRAMA Juan Pablo
Filing Date :17/02/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/132009 1)HERREZUELO DE LA SIERRA Eduar do
(61) Patent of Addition to Application NA 2)MOLINA VALDERRAMA Juan Pablo
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a spatial structure that allows the assembly and disassembly of architectonic elements easily and
rapidly guaranteeing the required structural robustness and basically song@inode (1) with a plurality of sockets é&par (3) to
be inserted by either of its two ends into said socketa (#xforated screw (e inner surface (6) of which allows the insertion ¢
the end of the bar (3) and the outer surface of whicbupled to the sockets (2hd a flexible washer portion (8) suitable for
inserting into the socket (2) of the node (1) and closing by means of compression as a result of the effect of thieedpedafitec
screw (5) so as to adopt a substantialbset washer form such that said bar (3) is locked inside the perforated scpegwé€siting
the disassembly of the assembly but not the rotation of the bar (3) inside the socket.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727032785 A
(19) INDIA
(22) Date of filing of Application :15/09/2017 (43) Publication Date : 08/12/2017

(54) Title ofthe invention : PROCESS FOR PRODUCING POLYHYDROXYALKANOATES FROM PRECURSORS OBTAI!
BY ANAEROBIC FERMENTATION FROM FERMENTABLE BIOMASS

(51) International (71)Name of Applicant :

:C08G63/06,C07C51/363,C07C51/.

classification 1)AFYREN
(31) Priority Document N:1551672 Address of Applicant :Biopole Clermont Limagne 63360 S
(32) Riority Date :27/02/2015 Beauzire France
(33) Name of priority . (72)Name of Inventor :
France
country ' 1)NOUAILLE Rgi s
(86) International i 2)PESSIOT Jrmy
Application No ZE$/-5£|7§0210616/050363 3)THIEULIN Marie

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2016/135396

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Process for producing polyhydroxyalkanoates or PHA from volatile fatty acid (VFA) moldeutesd precursonsroduced by
anaerobic fermentation from fermentable bion&saracterized in that ibenprises at least the following stepss) extracting the
volatile fatty acid (VFA) moleculewithout interrupting the fermentatiarsing an extraction means chosen from means whicita
leastinsoluble in the fermentation mediuty) collectingoutside he fermentation reactaoe volatile fatty acid (VFA) molecules on
extractedc) synthesizing a given a halogenated acid by halogenation from a type of volatile fatty acid (VFA) chosen from th
fatty acids collected in step b) and defined acicgydb the type of PHA desired) synthesizindgrom this a halogenated
acidmolecules of a given a hydroxy acid by reaction with a bgsgolymerizing a defined polyhydroxyalkanoate (PHA) from the
hydroxy acid obtained.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/09/2017

(21) Application N0.201727031100 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : A BEARING ARRANGEMENT FOR AN ELECTRIC M@R OR GENERATOR

(51) International classification:H02K5/10,B60K7/00,H02K7/C
(31) Priority Document No :1501815.3

(32) Priority Date :04/02/2015

(33) Name of priority country :U.K.

(86) International Application -PCT/IB2016/050549

No .
Filing Date :03/02/2016

(87) International Publication MWO 2016/125092
(61) Patent of Addition to

(71)Name of Applicant :
1)PROTEAN ELECTRIC LIMITED
Address of Applicant :Silvertree Unit 10b Coxbridge Busir
Park Alton Road Farnham Surrey GU10 5EH U.K.
(72)Name of Inventor :
1)ROBERTS Gareth

Application Number mﬁ
Filing Date |
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A bearing arrangement for mounting a wheel and astridenotor or generator having a stator and a rotor to a vethigleearing
arrangement comprising a sealing element and a bearing\wlmsikin the bearing block includes a first coupling element for
coupling to a first radial wall of the rotor and tiweeeland a second coupling element for coupling to the stator and/or the

vehiclewith a first bearing mounted between the first coupling element and the second coupling element to allow the first cc
element and the second coupling element to rotdd¢ive to each othevherein the first coupling element includes a mounting fl:
having a bolt hole arranged to extend through the mounting flange for receiving a bolt at a first aperture of the botidwériy
the rotor and the wheel to thesfircoupling elemenwherein the sealing element is arranged to be mounted over a second apel
the bolt hole for inhibiting the ingress of dirt through the bolt hole.

)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727031219 A
(19) INDIA
(22) Date of filing of Application :04/09/2017 (43) Publication Date : 08/12/2017

(54) Title of the iwention : MOISTURE RESISTANT BIODEGRADABLE COMPOSITION

(51) International classification :D21H21/16,B65D5/4|(71)Name of Applicant :
(31) Priority Document No :62/111943 1)AUTOM RIVER INC.
(32) Priority Date :04/02/2015 Address of Applicant :859a Dundas Street West Toronto
(33) Name of priority country U.S.A Ontario M6J 1V6 Canada
(86) International Applicion No :PCT/CA2016/05008’|(72)Name of Inventor :

Filing Date :02/02/2016 1)WYATT Aubrey Bailey Morgan
(87) International Publication No ‘WO 2016/123701 2)WYATT Thomas Jonathan Jackson
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A biodegra@dble composition having resistance to moisture and organic waste is provided.

=
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(12) PATENT APPLICATION PURICATION (21) Application N0.201727031290 A
(19) INDIA
(22) Date of filing of Application :04/09/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : INSERTS FOR BOTTLES

(51) International classification :B65D81/26,B65D51/3|(71)Name of Applicant :
(31) Priority Document No :62/112187 1)LOG PLASTIC PRODUCTS COMPANY(1993) LTD
(32) Priority Date :05/02/2015 Address of Applicant :Kibbutz Ashdotaékov Ichud 15155C
(33) Name of priority country :U.S.A. Jordan Valley Israel
(86) International Application No :PCT/1L2016/050132 |(72)Name of Inventor :
Filing Date :04/02/2016 1)SCHANIN Jonathan
(87) International Publication No ‘WO 2016/125167 2)SHOMRAT Haim
(61) Patent of Addition to Application ‘NA 3)COHEN Neta Moshe
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A bottle insert for reducing the volume of a bottle may include: a neck configured to fit against thefiasigerk of the
bottlewherein a rim of the neck of the insert is below or substantially aligned with a rim of the neck of theladiithe fitting of an
induction seal; and a body to reduce free volume of the bottle by the volume of the body. thedgsaclude a slide and an
opening configured to allow controlled dispensing tablets. The insert may include a chamber for at least one of: dediocggey
scavengers. A two stage bottle insert may include at least two chaniiresone chambeoif storing a substance active during tf
shelf life of a product and at least a second chamber for storing a substance active after opening the bottle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727031723 A
(19) INDIA
(22) Date of filing of Application :07/09/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : PLANT ANDMETHOD FOR DRYING AND SOLID STATE POLYCONDENSING OF POLYMERI
MATERIAL

(51) International classification:B29B9/16,B829B13/08,B01J8/|(71)Name of Applicant :

(31) Priority Document No :VI2015A000070 1)OFFICINE DI CARTIGLIANO SPA
(32) Priority Date :13/03/2015 Address of Applicant :Via San Giuseppe 2 36050 Cartiglit
(33) Name of priority country :ltaly (VI) ltaly
(86) International Application ‘PCT/IB2016/051446 (72)Name of Inventqr :
No : 1)POLATO Antonio
o :14/03/2016

Filing Date
(87) International Publication NWO 2016/147110
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

A plant (1) for drying ad solid state polycondensing a moisture containing polymeric material (M) in granulacdarpmising a
conduit (2) for feeding the material to be treated in a longitudinal directioat (st one treatment zone (7) for treating the
polymeric materiaimeans (6) for blowing an inert gas into the condaitiating means (8) for emitting an alternating electromagr
field in the radio frequency band and comprising a plurality of applicators (9) located in correspondence of said taaraadt z
externalto the conduit in longitudinally offset positions; said applicators are connected to the terminals of an electromagneti
generator (10) and comprise pairs of opposed radiating elemerit& jMhich are adapted to generate an alternating electretna
field in the conduit; the pairs of radiating elements defining magnetic dipoles with opposite polarities along the eotidarit. F
claimed is a method of drying and solid state polycondensing a polymeric material in granular form obtained byegragtiond
using the plant.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727037756 A
(19) INDIA
(22) Date of filing of Application :25/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : MULTIFUNCTIONAL COATING SYSTEM AND COATING MODULE FOR APPLICATION OF
CATALYTIC WASHCOAT AND/OR SOLUTION TO A SUBSTRATE AND METHODS THEREF

(51) International classification :B01J37/02,B01J37/(|(71)Name of Applicant :
(31) Priority Document No :62/140103 1)BASF CORPORATION
(32) Priority Date :30/03/2015 Address of Applicant :100 Park Avenue Florham Park Ne'
(33) Name of priority country ‘U.S.A Jersey 07932 U.S.A.
(86) International Application No :PCT/US2016/02451|(72)Name of Inventor :
Filing Date :28/03/2016 1)GRAMICCIONI Gary A.
(87) International Publication No ‘WO 2016/160700 2)BROWN Kenneth R.
(61) Patent of Addition to Application ‘NA 3)NIELSEN Erik C.
Number :N A
Filing Date |
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The principles and embodiments of the present invention rgdaierally to an apparatagstemand methods for coating and
calcining a catalytic substrate inlineducing the processing time to prepare a substrate coated with catalytic material. For #he
disclosure describes a multi station coater system dsmmgr a raw weight statiowherein an initial weight of a substrate is
measured; a first catalytic substrate coating statioerein a first wet coating comprising a first catalytic coating and a first carri
liquid is introduced into longitudinal celtsf the substrate; a first wet weight statiwherein a wet weight of the substrate is meas
a first inline calciner modulesherein a heating fluid is introduced into the substrate to calcine the catalytic coating; and a first
calcined weight statiowherein a calcined weight of the substrate is measured.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/10/2017

(21) Application N0.201727037759 A

(43) Publication Date08/12/2017

(54) Title of the invention : PROCESS FOR PREPARING 1 3 BUTADIENE FROM N BUTENES BY OXIDATIVE

DEHYDROGENATION

(51) International classification :C07C5/48,C07C7/09,C07C7i
(31) Priority Document No :15161031.8
(32) Priority Date :26/03/2015
(33) Name of priority country :EPO
(86) International Application N:PCT/EP2016/055408
Filing Date :14/03/2016
(87) International Publication N:WO 2016/150738

(71)Name of Applicant :

1)BASF SE

Address of Applicant :Carl Bosch Str. 38 67056 Ludwigsh

am Rhein Germany

2)LINDE AG
(72)Name of Inventor :

1)JOSCH Jan P#dlo

2)DEUBLEIN Stephan

(61) Patent of Addition to 3)BENFER Regina

Application Number mﬁ 4)GAITZSCH Friedemann
Filing Date ' 5)REYNEKE Hendrik
(62) Divisional to Application ‘NA 6)TOEGEL Christine
Number :NA 7)WENNING Ulrike
Filing Date ' 8)WELLENHOFER Anton
9)BOELT Heinz
(57) Abstract :

4444The invention relates to a process for preparing butaftemen butenesomprising the steps of: A) providing a feedstock g
stream al containing n butenes; B) feeding feedstock gas stream al containing rnamubaggenous gas and an oxXygenous cyc
gas stream a2 into at least one oxidative dehydrogenatienand oxidatively dehydrogenating n butenes to butadésudting in a
product gas stream b containing butadieneonverted n butenaseamoxygenlow boiling hydrocarbonand high boiling secondar
componentsvith or without carbon oxides and with without inert gases; Ca) cooling product gas stream b and optionally rerr
at least some high boiling secondary components and sésafiting in a product gas stream b ; Cb) compressing and cooling p
gas stream n at least one compression ammbling stageesulting in at least one aqueous condensate stream c1 and one gas
c2 containing butadieng butenesteamoxygen and low boiling hydrocarbomsth or without carbon oxides and with or without
inert gases; Da) absorbing the C hydrocascomprising butadiene and n butenes in an aromatic hydrocarbon solvent as an
absorbent stream Al in an absorption column K1 and removing uncondensable and low boiling gas constituents comprisin
steamoxygenlow boiling hydrocarbonany carbon oxidearamatic hydrocarbon solvent and any inert gases as a gas stream d
gas stream cgesulting in an absorbent stream lKatlen with C hydrocarbons and a gas strearariPthen desorbing the C
hydrocarbons from the laden absorbent streanrésllting in a Goroduct gas stream d1; Db) recycling at least part of gas stree
as a cycle gas stream a2 into the oxidative dehydrogenation zone. The disclosed method is characterized in that fresr corati
hydrocarbon solvent in cycle gas stream a2 is ¢ichtb less than 1% by volume by bringing gas stream d2 discharged in remo
stage Da) into contact with an at least partially circulating liquid absorbent stream A2 for aromatic hydrocarbon satveno#gr
column K2 and limiting the water contenttire liquid absorbent stream A2 to no more than 80% by weight.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727004693 A
(19) INDIA
(22) Date of filing of Application :09/02/2017 (43) Publicatbn Date : 08/12/2017

(54) Title of the invention : SURFACE CONTACT SELF SEALING INTEGRATED TABLEWEAR AND DINING MAT

(51) International classification :A47G19/02 (71)Name of Applicant :
(31) Priority Document No :14/333682 1)LAURAIN Lindsey
(32) Priority Date :17/07/2014 Address of Applicant :17011 Lincoln Ave. #434 Parker C(
(33) Name 6priority country :U.S.A. 80134 U.S.A.
(86) International Application No :PCT/US2015/0119%|(72)Name of Inventor :

Filing Date :20/01/2015 1)LAURAIN Lindsey
(87) International Publication No ‘WO 2016/010585
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A self seahg integrated tablewear and dining mat including a rubberlike planar portion having a raised perimeter delimiting
one concavity above an upper surface and a suffuse undersurface disposed for sealable contact with an underlying sunfahe
said mat is disposeshid sealable contact preventative of lateral displacement of the planar portion across the underlying
surfacewherein said sealable contact creates a partial vacuum when attempts to separate the undersurface from the under
are made except at an outer edge of the planar pevtiereby removal of the planar portion from the underlying surface is effe:
only by peeling the undersurface from the underlying surface starting first at the outer edge.

G
S

N4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727004974 A
(19) INDIA
(22) Date of filing of Application :11/02/201 (43) Publication Date : 08/12/2017

(54) Title of the invention : BOTULINUM NEUROTOXINS WITH MODIFIED LIGHT CHAIN SPECIFITY AND METHODS
FOR PRODUCING SAME

. e :A61K 38/00 CO7K |(71)Name of Applicant :
(51) International classification 14/00 1)BIOMADISON INC.
(31) Priority Document No :62/086412 Address of Applicant :1568 Luneta Drive Del Mar Californ
(32) Priority Date :12/08/2014 92015 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2015/0448¢| 1)DUNNING Francis Mark
Filing Date :12/08/2015 2)TUCKER Ward
(87) International Publication No ‘WO 2016/025626
(61) Patent of Addition to Applicitn NA
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

A protease directed to a non neuronal SNARE protein is described. The protease is produced by selective mutaticriadia
light chainand is characterized utilizing a reporting constrthat includes all or part of the non neuronal SNARE protein. Such
protease has utility in the treatment of diseases associated with hyperseehetierthe hypersecretion is mediated by a non neu
SNARE protein.

No. of Pages : ZNo. of Claims : 2

The Patent Officdournal No. 49/2017 Dated 08/12/2017 47927



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727034767 A
(19) INDIA
(22) Date of filing of Application :29/09/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : CONCEALED EXTENDABLE NOZZLE FOR GASEOUS FIRE SUPPRESSION SYSTEMS
(VARIANTS)

(51) International classification :A62C31/02 (71)Name of Applicant :
(31) Priority Document No ;2015108390 1)POJTEKHNIKA LTD
(32) Priority Date :11/03/2015 Address of Applicant :1 st Mytischinskaya street 3 Mosco
(33) Name of priority country ‘Russia 129626 Russia
(86) International Application No :PCT/RU2016/0001%|(72)Name of Inventor :

Filing Date :11/03/2016 1)KHAZOVA Natalya Viktoro vna
(87) International Publication No ‘WO 2016/144211
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a component of a gaseous fire suppression system. A concealed extendable nozzle for gaseous fil
suppression systems is mounted on a distribution pipe of a gaseous fire suppression system. The nogzé atosigtwith
discharge openings and a cap. A rod of a nipple is mounted inside the body of the nozzle. The nipple rod has a vaigable ou
diameter: at one entie rod narrows and ends in a connecting thraaeleas at the other etite rod widens. Manwhilethe body ha
an opening of variable diamet@hich permits movement of the nipple rod inside the body; the body of the nozzle has a widel
the outside. A cap is fastened to the body of the na@zalethis connection is tightly sealed by a s In another embodiment of 1
nozzlethe body has an opening of variable diamatieich permits movement of the nipple rod inside the body. A thread for
connection to a distribution pipe of a fire suppression system is provided in the cap. At tHeeagub&om the cap protective
cover is fastened to the body of the nozzle. The nozzle is fastened to the connecting thread of the nipple rod. Thesetthofica
the claimed group of inventions is the even dispersal of a gaseous fire extinginsttena room.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727035057 A
(19) INDIA
(22) Date of filing of Application :03/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the inventia : MULTIBAND PHOTOCATHODE AND ASSOCIATED DETECTOR

(51) International classification :H01J1/34,H01J40/(| (71)Name of Applicant :
(31) Priority Document No :15 53027 1)PHOTONIS FRANCE
(32) Priority Date :08/04/2015 Address of Applicant :Avenue Roger Roncier 19100 Brive
(33) Name of priority country :France France
(86) International ApplicatiotNo :PCT/EP2016/0574¢|(72)Name of Inventor :

Filing Date :06/04/2016 1)CONDE Moustapha
(87) International Publication No ‘WO 2016/162351 2)FOLTZ Justin
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

1212The invention relates to a photocathode including art immdow (210) suitable for receiving a flow of incident photand an
active layer (230)he active layer consisting of a plurality of elementary layers EX8)made of semiconductor materials having
decreasing forbidden bandwidths in the directiothefflow of incident photons. The surface of the photocathode opposite the
window is structured so that each elementary layer of the active layer has its own photoelectric emission su#f4gg 40
choosing the semiconductor materials of theneletary layerd is possible to obtain an image which has high sensitivity in both
visible spectrum and the near infrared.

o]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727037760 A
(19) INDIA
(22) Date of filing of Application :25/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : PROCESS FOR PREPARING 1 3 BUTATEEFROM N BUTENES BY OXIDATIVE
DEHYDROGENATION

(51) International classification :C07C5/48,c07C7/00,co7c7,|(7Name of Applicant :

S : 1)BASF SE
83 E::g:::y Bgf[:éjment No :52/10631/28(13'51 Address of Applicant :67056 Ludwigshafen Germany
Y ' 2)LINDE AG

(33) Name of priority country :EPO

(86) International Applicatin No:PCT/EP2016/056363
Filing Date :23/03/2016

(87) International Publication N:WO 2016/151008

(61) Patent of Addition to

(72)Name of Inventor :
1)JOSCH Jan Pablo
2)BALEGEDDE RAMACHANDRAN Ragavendra Prasad
3)WALSDORFF Christian

C ‘NA 4)BENFER Regina
App'giﬁtr:‘é”D'\'a;‘ember ‘NA 5)WELLENH OFER Anton
ing o 6)WENNING Ulrike

E\(liuzznlgé\?smnal to Application ‘NA 7)BOELT Heinz
P Date ‘NA 8)REYNEKE Hendrik
9 9)TOEGEL Christine
(57) Abstract :

4444The invention relates to a process for preparing butadiene from n brdaen@ssing the steps of: A) providing a vaporous
feedstock gas staen al containing n butenes by evaporating a liquid stream a0 containing n butenes; B) feeding vaporous fi
gas stream al containing n butenes and a gas containing at least oxygen into at least one oxidative dehydrogenation zone
oxidatively dehydogenating n butenes to butadiersulting in a product gas stream b containing butadienenverted n
butenesteamoxygenlow boiling hydrocarbonand high boiling secondary componewith or without carbon oxides and with or
without inert gases; Capoling product gas stream b by bringing same in contact with a cooling medtiom contains an organic
solvent and includes an aqueous phase and an organiciplaseast one cooling zomad at least some of the cooling medium i
recycled into the cdimg zone; Cb) compressing the cooled product gas streahidh may have been stripped of high boiling
secondary componerits at least one compression staigsulting in at least one aqueous condensate stream c1 and one gas st
containing butadiene butenesteamoxygen and low boiling hydrocarbomsth or without carbon oxides and with or without iner
gases; D) removing uncondensable and low boiling gas constituents comprising loxydeiling hydrocarbonany carbon oxides
and any inert gases a gas stream d2 from gas stream c2 by absorbing the C hydrocarbons comprising butadiene and n bu
absorbentesulting in an absorbent stream laden with C hydrocarbons and gas straattbd@n desorbing the C hydrocarbons fr
the laden absbent streamesulting in a C product gas stream d1. The disclosed method is characterized in that at least som
recycled cooling medium from step Ca) is brought into thermal contact with liquid stream a0 containing n butenes inm@ne or
indirectheat exchangemnd at least part of liquid stream a0 containing n butenes is evaporated with the recycled cooling me
using indirect heat exchange.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.R1727037790 A
(19) INDIA
(22) Date of filing of Application :25/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : SKINS TANNING PROCESS

(51) International classification :C14C3/18,C14C3/20,C14C3i|(71)Name of Applicant :

(31) Priority DocumenNo :TV2015A000055 1)OSMO S.R.L.
(32) Priority Date :21/04/2015 Address of Applicant :Via Del Lavoro 115 36071 Arzignar
(33) Name of priority country :ltaly Italy
(86) International Application N:PCT/IB2016/052282 (72)Name of Inventa :
Filing Date :21/04/2016 1)NICOLETTI Fabrizio
(87) International Publication N:WO 2016/170503 2)PIAZZA Andrea

(61) Patent of Additin to 3)MASSIGNAN Ludovico

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

A skins tanning process comprises a tanning step and a retanning step; the tanning step comprises the steps ofskinatiray tt
drum with a bath containingtanning product comprising an acid naphthalene taamiacid phenolic tannin and sodium sulphate
and optionally a synthetic ester; and the retanning step comprises the steps of: treating the skin in a rotary drulanwitty dath
containing an aquers solution of a di aldehyde particular a C4 C6 linear di aldehyde; adding a fatliquor; adding a liquid tann
product containing sulphone based synthetic tariniparticular phenolsulphone based and/or di idroxy diphenilsulphone base
adding a vegal base filler.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201727037817 A
(19) INDIA
(22) Date of filing of Application :25/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : METHOD AND FINGERPRINT SENSING SYSTEM FOR FORMING A FINGERPRINT
REPRESENTATION

(51) International classification :G06K9/00 (71)Name of Applicant :
(31) PriorityDocument No 15506892 1)FINGERPRINT CARDS AB
(32) Priority Date :28/05/2015 Address of Applicant :Box 2412 403 16 Gteborg Sweden
(33) Name of priority country :Sweden (72)Name of Invertor :
(86) International Application No :PCT/SE2016/0504¢{| 1)WEBER Sebastian

Filing Date :24/05/2016 2)THiT RNBLOM Hans
(87) International Publication No ‘WO 2016/190803
(61) Patent of Adition to Application .

‘NA

Number ‘NA

Filing Date |
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention generally relates to a method for forming a fingerprint using a fingerprint sensingrsyseecifically to the
possibility of allowing the formation of a fingerptiwhen only separated portions of the fingerprint is available. The invention
relates to the corresponding fingerprint sensing system and to a computer program product.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727038147 A
(19) INDIA
(22) Date of filing of Application :27/10/2017 (43) Publication Date : 08/12/2017

(54) Title of tre invention : COVERAGE ENHANCEMENT LEVEL DETERMINATION

(51) International
classification

(71)Name of Applicant :

:HO4W52/14,H04W52/20,H04W52/ 1)QUALCOMM INCORPORATED

(31) Priority Document N¢62/182401 Address of Applicant :ATTN: International IP Administratic
(32) Priority Date :19/06/2015 5775 Morehouse Drive San Diego California 92121 1714 U.S
(33) Name of priority ‘USA (72)Name of Inventor :
E:é)g)nltry | e 1;WANG Michael Mao

nternatioal 2)XU Hao

L ‘PCT/US2016/037380
Appl|c'a!t|on No 14/06/2016 3)GAAL Peter .

Filing Date 4)CHEN Wanshi

(87) International
Publication No
(61) Patent of Addition to

WO 2016/205199 S)WEI Yongbin

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA

Filing Date '
(57) Abstract :

A wireless device may determine a coverage enhancement (CE) level (or coverage extension) by attempting to decode a r
broadcast signal. The wireless device may attempt to decodeanpadrthe broadcast signal using a CE level that is less than tf
level of the broadcast. If the decoding attempt is successifidIZE level may be declared as an operating CE level. If decoding
unsuccessfuhe CE level may be increased decodigigied. The wireless device may continue to test decode the broadcast sii
new (e.gincreasing) CE levels until a CE level is sufficient for a decode and is declared the operating CE level of the wirede
In some casethe wireless device sédecodes a broadcast channel after selecting a CE level based on a path loss measuren
downlink signal (e.greference signal).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/10/2017

(21) Application N0.201727038165 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : RESELECTION BETWEEN REGAR AND DEDICATED CORE NETWORKS

(C?als);irf‘itf;gg‘gona' "HO4AW48/18, HOAW60/00, HOAWA4/!

(31) Priority Document No:62/180394

(32) Priority Date :16/06/2015

(33) Name of priority US.A.

country

fG)”'Q;fig”na}\'%”a' ‘PCT/US2016/035615
PP :03/06/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2016/204980

(71)Nameof Applicant :
1)QUALCOMM INCORPORATED
Address of Applicant :ATTN: International IP Administratic
5775 Morehouse Drive San Diego California 92121 1714 U.S
(72)Name of Inventor :
1)GRIOT Miguel
2)ZISIMOPOULOS Haris

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Certain aspects of the present disclosure relate to techniques selecting a core network. As describagsbeegjaipment (UE) m
receive an indication of services provided by a first core network (CN). The UE may take action to reselect fronCilediest
second CN to access a set of services not provided by the first core network. When a UE desires services not availabielpn
connected CNhe UE may transmit an establishment request message requesting the services desired.

No. of Pages : zNo. of Claims : 3l

The Patent Officdournal

No. 49/2017 Dated 08/12/2017 47934



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727038182 A
(19) INDIA
(22) Date of filing of Application27/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : MONITORING METHODS AND SYSTEMS FOR PROCESSING BIOMASS

(51) International classification :C13K1/02,B01J37/%|(71)Name of Applicant :
(31) Priority Document No :62/143850 1)XYLECO INC.
(32) Priority Date :07/04/2015 Address of Applicant :360 Audubon Road Wakefield MA
(33) Name of priority country :U.S.A. 01880 6248 U.S.A.
(86) International Application No :PCT/US2016/0264¢|(72)Name of Inventor :
Filing Date :07/04/2016 1)MEDOFF Marshall
(87) International Publication No ‘WO 2016/164616 2)MASTERMAN Thomas Craig
(61) Patent of Addition to Application ‘NA 3)MICHAUD Dennis
Number :NA 4)PALACE Gerard
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Systems and methods for monitoring and improving the treatment of biomass are described comprising determining a dose
radiation a biomass material has received during treatwidnionizing radiation and for determining an optimum dose for maxil
sugar yields from biomass. A plurality of biomass portions are irradiated to a dose and the ESR response is measucedato p
polynomial curve of response versus dosage.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727038193 A
(19) INDIA
(22) Date of filing of Applcation :27/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : X RAY GENERATION DEVICE AND CONTROL METHOD THEREFOR

(51) International classification :H05G1/32,H05G1/3|(71)Name of Applicant :
(31) Priority Document No :1020150044831 1)SEC CO. LTD.
(32) Priority Date :31/03/2015 Address of Applicant :111 Saneop ro 155beon gil Gwonst
(33) Name of priority country :Republic of Korea |gu Suwon si Gyeonggi do 16648 Republic of Korea
(86) International Application No :PCT/KR2016/0031E5|(72)Name of Inventor :
Filing Date :28/03/2016 1)YOON Joong suk
(87) International Publication No ‘WO 2016/159618 2)TAE Jin woo
(61) Patent of Addition to Application ‘NA 3)LEE Seung ho
Numbe :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Discloses are an X ray generation device and a control method therefor. The disclosed X ray generation device inelo@intaa
grid and an anode compss: a filament control unit for controlling voltage applied to the filament; and a grid control unit for

controlling voltage applied to the gnherein the grid control unit controls the voltage such that a constant grid voltage is apg
the gridand the filament control unit controls the voltage applied to the filament by receiving a measured tube current value
comparing the same with a predetermined reference tube currentrvahder to maintain the temperature of the filament consta
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/10/2017

(21) Application N0.201727038208 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : COMPOSITIONS FOR ENHANCED ENZYME PRODUCTION

(51) International classification:C12N1/38,C12N1/22,C12N1/
(31) Priority Document No :62/140785
(32) Priorty Date :31/03/2015
(33) Name of priority country :U.S.A.
(86) International Application N:PCT/US2016/024966
Filing Date :30/03/2016
(87) International Publication WO 2016/160956
(61) Patent of Addition to

(71)Name of Applicant :

1)XYLECO INC.

Address of Applicant :360 Audubon Road Wakefield MA

01880 6248 U.S.A.
(72)Name of Inventor :

1)MEDOFF Marshall

2)MASTERMAN Thomas Craig

3)YOSHIDA Aiichiro

Application Number mﬁ 4)MOON Jaewoong
Filing Date ' 5)BERGERON Christopher G.
(62) Divisional to Application ‘NA 6)LYNCH James J.
Number :N A
Filing Date ’
(57) Abstract :

The present invention relates to compositions to induce production of prefgiaazymes.g.amylases or biomass giading
enzymes in a host celhd methods for increasing the yield of the proteigsenzymes produced. Such compositions comprise &
caramelized sugar product. The methods described herein can also be used to enhance processing of biomasg.togbeoidilse

sugar products.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727037826 A
(19) INDIA
(22) Date of filing of Application :25/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : METHODS FOR PREVENTION AND TREATMENT OF CARDIOMETABOLIC SYNDROME AN
COMPOSITIONS USED THEREIN

(51) International classification :A61K31/07,A61K31/04|(71)Name of Applicant :
(31) Priority Document No :62/142015 1)OMNIACTIVE HEALTH TECHNOLOGIES LIMITED
(32) Priority Date :02/04/2015 Address of Applicant :T 8b 5th Floor Phoenix House A Wi
(33) Name of priority country ‘U.S.A. Phoenix Mills Compound 462 Senapati Bapat Marg Lower Pi
(86) International Application No :PCT/IB2016/051894 |Mumbai 400013 Maharashtra India
Filing Date :01/04/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/157157 1)DESHPANDE Jayant
(61) Patent of Addition to Application ‘NA 2)BHATTACHARY A Abhijit
Number :NA 3)JUTURU Vijaya
Filing Date '
(62) Divisional to Application Number:NA
Filing Date ‘NA
(57) Abstract :

Beta cryptoxanthin compositions and methods are described for the management of cardiometabolic syndroocéataed réss
factorsin a subjectn need thereof. Methods herein are directed to identifying such subject at risk of developing cardiometab
syndrome and administering beta cryptoxanthin composition to assess the condition of an organ. Compositigthedsitherein
can effectively reduce risk factors of cardiometabolic syndreusé as hyperlipidemiasulin
resistancebesitydiabetesatherosclerosis and/or related cardiovascular disorders. Beta cryptoxanthin compositions and met
herein can redwbody weighbody fatglucose levelaind free fatty acide’hen administered in effective amounts. The composit
and methods herein can also reduce oxidative stress on organs such as the eye and liver and/or reduce inflammatatsitaved/
markerswhen administered to subjects in need thereof.

“
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20127037874 A
(19) INDIA
(22) Date of filing of Application :26/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : SUPPORT OF OTDOA POSITIONING USING AMBIGUOUS CELLS

(51) International
classification

(71)Name of Applicant :

: ¢
:HO4W64/00,G01S5/10,H04%6/2 1)QUALCOMM INCORPORATED

(31) Priority Document No :62/171314 Address of Applicant :ATTN: International IP Adnistration
(32) Priority Date :05/06/2015 5775 Morehouse Drive San Diego California 92121 1714 U.S
(33) Name of priority countr:U.S.A. (72)Name of Inventor :
(86) International Appllcatlo:PCT/U82016/034958 1)EDGE Stephen William
No '31/05/2016 2)FISCHER Sven

Filing Date ' 3)BURROUGHS Kirk Allan
E\?g) International Publlcatlo:WO 2016/19631

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Techniques are discussed for supporting positioning with ambiguoeless cells. An ambiguous cell may employ a Distributed
Antenna System (DAS)ne or more Remote Radio Heads (RRi¢peaters or relays may broadcast the same Positioning
Reference Signal (PRS) as another nearby cell. In example techmigassrementsf a radio source in an ambiguous cell (e.g. €
DAS antenna element or RRH) may be used to identify the measured radio source. The measurements may be for the Ob:
Difference of Arrival (OTDOA) position method or the Enhanced Cell ID (ECID) positiethod. The determination of the
measured radio source for an ambiguous cell may be used to improve a location estimate for a user equipment (UE).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727037887 A
(19) INDIA
(22) Date of filing of Application :26/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : VALUE BILL DENTIFYING METHOD

(51) International classification :G06K9/46 (71)Name of Applicant :
(31) Priority Document No :201510176330.0 1)GRG BANKING EQUIPMENT CO. LTD.
(32) Priority Date :13/04/2015 Address of Applicant :9 Kelin Road Science City Luoganc
(33) Name of priority country :China District Guangzhou City Guangdong 510663 China
(86) International Application No :PCT/CN2016/0786€|(72)Name of Inventor :
Filing Date :06/04/2016 1)YUE Xuyao
(87) International Publication No ‘WO 2016/165574 2)XIAO Zhuming
(61) Patent of Addition to Application ‘NA 3)WANG Dandan
Number :NA 4)HUANG Xiaogun
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A value billidentifying method comprises: stegallecting color data of to be detected value bills by using a color collection de
comprising multiple color sensoand preprocessing the collected color data (102); seegracting corresponding characterisiits
the preprocessed color data (103); stepadching the extracted characteristics with a characteristic template set correspondin
type of the value bills to obtain corresponding matching sardaising the characteristic template having adggscore as the
corresponding matched template of the color data; and stefedmining the types of the value bills according to the matching r
(104). In the methowdalue bills are identified by using trend changes of a stable sub segment axadnageet of color datso that th
problem of color shift of the color data can be overcame the value bills are accurately identified.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20172703790%
(19) INDIA
(22) Date of filing of Application :26/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : SHAPED CATALYST BODY FOR THE CATALYTIC OXIDATION OF SO2 INTO SO3

(51) International (71)Name of Applicant :

:B01J23/22,B01J2785,B01J35/0

classification 1)BASF SE
(31) Priority Document No :15161232.2 Address of Applicant :Carl Bosch Str. 38 67056 Ludwidsh
(32) Priority Date :27/03/2015 am Rhein Germany
(33) Name of priority country:EPO (72)Name of Inventor :
(86) International Applicatior, 1)GRNE Philipp
No :5’8'5550210616/055670 2)WALSDORFF Christian
Filing Date ' 3)SCHUBERT Markus
(87) International Publicatior 4)BORCHERT Holger

No WO 2016156042 5)VAN DORLAND Jacob Cornelis

(61) Patent of Addition to 6)ZHLKE Jvargen

Application Number mﬁ 7)LIPP Stefan
Filing Date ’ 8) KRAMER Michael
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

23The invention reltes to a shaped catalyst body for the oxidation of SO intoo®@ining vanadiurat least one alkali metahd
sulfate on a silicon dioxide substrate matenibkrein the shaped body has the shape of a cylinder having 3 or 4 hollow cylindr
protrusiors obtainable by extruding a catalyst precursor ncassprising vanadiurat least one alkali metahd sulfate on a silicon
dioxide substrate materidirough the opening of an extrusion tedierein the opening of the extrusion tool has a cross sectibis
formed by 3 or 4 ringthe center points of which lie substantially on a circular line having the diameter y and partially overlag
otherwherein the rings are bounded by an outer line lying on a circle having an outer diameter (x1) and iz ilyireg bn a circle
having an inner diameter (x2).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727037907 A
(19) INDIA
(22) Date of filing of Application :26/10/2017 (43) Publication Date08/12/2017

(54) Title of the invention : CODING DATA USING AN ENHANCED CONTEXT ADAPTIVE BINARY ARITHMETIC CODIN
(CABAC) DESIGN

(51) International
classification

(71)Name of Applicant :

:HO4N19/13,H04N19/17,HO04N19/4 1)QUALCOMM INCORPORATED

(31) Priority Document N¢:62/168571 Address of Applicant :ATTN: International IP Administratic
(32) Priorty Date :29/05/2015 5775 Morehouse Drive San Diego California 921714 U.S.A.
(33) Name of priority ‘USA (72)Name of Inventor :

country e 1)ZHANG Li

(86) International . 2)KARCZEWICZ Marta

Application No :;7C/'cl)'/5L/J28021%16/034850 3)CHEN Jianle

Filing Date

Sjg"'é‘:;:)”nam”a' ‘WO 2016/196379

(61) Patent of Addition to .

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A video coding device includes a memory configured to store video data and processor(s) configured to process atideast a
the stored \deo data. The processor(s) are configured to identify a coefficient group (CG) that includes a current transform
of the video datéhe CG representing a subset of transform coefficients within a transform unit. The processor(s) are further
configured to determine a size of the CG based on a combination of a transform size and one or both of (i) a coding mexdk :
with the transform unior (ii) a transform matrix associated with the transform unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727037909 A
(19) INDIA
(22) Date of filing of Application :26/10/2017 (43) Publicaibn Date : 08/12/2017

(54) Title of the invention : TEST FOR 50 NANOSECOND SPIKE FILTER

(51) International classification :G06F13/42,G06F11/2/[(71)Name of Applicant :
(31) Priority Document No :62/175723 1)QUALCOMM INCORPORATED
(32) Priority Date :15/06/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority counyr US.A 5775 Morehouse Drive San Diego California 92121 1714 U.S
(86) International Application No :PCT/US2016/037282 [(72)Name of Inventor :

Filing Date :13/06/2016 1)PITIGOI ARON Radu

(87) International Publication No ‘WO 2016/205142
(61) Patent of Addition to Application

Number mﬁ
Filing Date '
(62) Divisional to Applicatbon Number :NA

Filing Date ‘NA
(57) Abstract :

Systemmethods and apparatus are described that offer improved performance of an Inter Integrated Circuit (12C) bus. A ms
testing a spike filter in a legacy 12C device includes generating a command to be transnatsegtiahbus in accordance with an |
protocolwhere the command includes an address corresponding to the legacy slavendegiog the command with a sequence
pulses to obtain a test signednsmitting the test signal on the serial bud determiing the efficacy of a spike filter in the first sla
device based on whether the legacy slave device acknowledges the test signal. Each pulse in the sequence of pulsies hiaat
is less than 50 ns. The spike filter is expected to suppress poidgenave a duration of less than 50 ns.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727037917 A
(19) INDIA
(22) Date of filing of Application :26/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : METHOD AND APPARATUS FOR RECOMMENDING REPLY MESSAGE

(51) International
classification

(71)Name of Applicant :

:GO06F3/048,G06F3/023,H04M1/7 1)SAMSUNG ELECTRONICS CO. LTD.

(31) Priority Document No :62/148378 Address of Applicant :129 Samsung ro Yeongtong gu Su
(32) Priority Date :16/04/2015 si Gyeonggi do 16677 Republic of Korea
(33) Name of priority contry:U.S.A. (72)Name of Inventor :
(86) International ) 1)LEE Hae jun
Application No :553/355321%16/002693 2)KIM Deok ho
Filing Date ' 3)KO Eun jeong
(87) International Publicatic, 4)RHO Ji hyun

No WO 20167167481 5)ZUBARIEV Volodymyr

(61) Patent of Addition to ‘NA 6)YANG Tae yeun
Application Number : 7)JUNG Ha yoon

Filing Date NA 8)JUNG Ho jin
(62) Divisional to ‘NA
Application Number :NA

Filing Date '
(57) Abstract :

A device for transmitting a reply message is provided. The device includes a communication unit configuregeta rpestion
message from another deviaeontroller configured to determine a category of the question messhg@ay unit configured to
display a user interface (Ul) for selecting data to be included in a reply message to the questionavessiageto the categorgnd
a user input unit configured to receive a user input of selecting data to be included in the reply message througietem the
communication unit transmits the reply message including the data to the other device.

o
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727037976 A
(19) INDIA
(22) Date of filing of Applicabn :26/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : METHOD AND APPARATUS FOR REMOTELY DELETING INFORMATION

(51) International classification :H04L.29/08,G06F21/C|(71)Name of Applicant :
(31) Priority Document No :201510306263.X 1)TENCENT TECHNOLOGY (SHENZHEN) COMPANY
(32) Priaity Date :05/06/2015 LIMITED
(33) Name of priority country :China Address of Applicant :Room 403 East Block 2 SEG Park
(86) International Application No :PCT/CN2016/08140%| Zhenxing Road Futian DisttiShenzhen Guangdong 518000
Filing Date :09/05/2016 China
(87) International Publication No ‘WO 2016/192511 (72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)LIU Qiang
Number :NA 2)SHAO Rongjie
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present application relates to the field of communications. Disclosed are a method and apparatus for remotely deleting
information. The methb comprises: when a user logs in to a terminal and requests enabling a remote deletionafceaiiiony a
permission for deleting all information; receiving an all information deletion command sent by a server after the uses o
login; and pegforming according to the command and the permissiomperation of deleting all information in the terminal. The
apparatus comprises an acquiring mo@uteception moduland a deletion module.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727037977 A
(19) INDIA
(22) Date of filing of Application :26/10/2017 (43) Publication Date : 08/12/2@

(54) Title of the invention : CONFIGURATION AND AUTHENTICATION OF WIRELESS DEVICES

(51) International classificatior:H04L.29/06,H04L9/00,H04L9/:|(71)Name of Applicant :

(31) Priority Document No  :62/180020 1)QUALCOMM INCORPORATED
(32) Priority Date :15/06/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority ountry :U.S.A. 5775 Morehouse Drive San Diego California 92121 1714 U.S
(86) International Application (72)Name of Inventor :
No E?/'(I)’él/stbzl%16/032922 1)BENOIT Olivier Jean

Filing Date ' 2)TINNAKORNSRISUPHAP Peerapol
5\1807) International Publication ‘WO 2016/204911
(61) Patent of Addition to NA
Application Number :NA

Filing Date ’
(62) Divisional to Appication .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

An apparatus and method for registering and configuring a wireless device for use within a wireless local area networlaf@VvL
disclosed. In at least one exemplary embodiraemiisration authority may obtain a public key and connection attributes of the
wireless device. The registration authority may be distinct from the wireless device and an access point of the WLAIStratier
authority may provide the public key and tlmoection attributes to a certification authority. The certification authdistinct from
the registration authoritgnay certify the public key and generate a certificate for the wireless device. The certificate may autt
the wireless device witaccess points or other wireless devices. In some embodimeattfication revocation list may be genera
to identify the certificates that may have expired or are otherwise invalid. The certification revocation list may pemyitamcess
of a wireless device to the WLAN.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727037985 A
(19) INDIA
(22) Date of filing of Application :26/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : METHOD FOR FORMING FERTILIZER OF CRUSHED BODY OF PINEAPPLE LEAVES AND
STALKS AND FERTILIZER OF CRUSHED BODY OF PINEAPPLE LEAVES AND STKS

(51) International classification :C05F11/00,B09B3/(|(71)Name of Applicant :
(31) Priority Document No 12015093126 1)KUSHIDA Chiaki
(32) Priority Date :30/04/2015 Address of Applicant :c/o Kanai 1 3 6 Hashiba Taito ku Tt
(33) Name of priority country :Japan 1110023 Japan
(86) International Application No :PCT/IP2016/05788!|(72)Name of Inventor :

Filing Date :11/03/2016 1)KUSHIDA Chiaki
(87) International Publication No ‘WO 2016/174943
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date |
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A crushed body of pineapple leaves and stalks is stored in a fermentatios foowied into a layer of the crusd body of pineapple
leaves and stalkand is made to ferment by aerobic bacteria at a prescribed indoor temperature under an aerobic bacteria fe
environment. When this fermentation is continaedried crushed body of pineapple leaves andsstalkiixed with the layer of the
crushed body of pineapple leaves and staitic moisture generated from the layer of the crushed body of pineapple leaves an
as a result of the fermentation of the crushed body of pineapple leaves and stalkbedasthe dried crushed body of pineapp
leaves and stalk® produce a moist crushed body of pineapple leaves and atalksrm a fertilizer of the crushed body of pinea|
leaves and stalks and a layer of the crushed body of pineapple leavesllsd st
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201727038010 A
(19) INDIA
(22) Date of fiing of Application :26/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : INSECT PEST CONTROL PRODUCT AND INSECT PEST CONTROL METHOD

(51) International
classification

(71)Name of Applicant :

:A01N25/18,A01M1/20,A01N53/( 1)DAINIHON JOCHUGIKU CO. LTD.

(31) Priority Document No :2015082119 Address of Applicant :4 11 Tosabori 1 chome Nishi ku Os
(32) Priority Date :14/04/2015 shi Osaka 5500 Japan
(33) Name of priority countr:Japan (72)Name of Inventor :
(86) International Apphcatlo:PCT/JP2016/061670 1)ITANO Talsgke
No 11/04/2016 2)ASAI Hiroshi
Filing Date ‘ 3)NAKAYAMA Koji
E\?g) International Publlcatlo:WO 2016/167209

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatiol,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

4 21212Provided is an insect pest control product applicable to an aqueous insecticide cortipatsiEmncontinue to exhibit stab
performancever a long period of time. An insect pest control product provided with a liquid absorbing wick for heat transpir
causing transpiration of an aqueous insecticide composition containing a pyrethroid based insecticidal component ofapich
pressure at 30°C i95210 to 1 10 mmHga glycol ether based compound of which the boiling point is 150 3a08Gvater;
whereinwhen an aqueous formulated liquid is an aqueous solution containing 40 mass% diethylene glycol monobartybibther
formulatedliquid is a C14 liquid paraffimnd the lower part of the liquid absorbing wick for heat transpiration is dipped in both
aqueous formulated liquid and the oily formulated ligihiel aqueous/oily liquid absorption ratio (V/V) of the liquid absorbingkwi
for heat transpiratioas determined from the speed (V) at which the aqueous formulated liquid raises the liquid absorbing wi
heat transpiration and the speed (V) at which the oily formulated liquid raises the liquid absorbing wick for héattitparnsn the
range of 0.55 1.0.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727038223 A
(19) INDIA
(22) Date of filing of Application :27/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : METHOD FOR THE DECONTAMINATION AND DISINFECTION OF A TRANSPORT VEHICLE
AND DEVICE FOR CONTROLLING SAID DECONTAMINATION

(51) International classification :A61L2/06,G05D23/1|(71)Name of Applicant :
(31) Priority Document No :P201530422 1) CASTAOE BASAGAOA Sebasti.
(32) Piority Date :30/03/2015 Address of Applicant :Sant Bartomeu 8 32 12 08572 Sant
(33) Name of priority country :Spain De Torello Barcelona Spain
(86) International Application No :PCT/ES2016/07021¢|(72)Name d Inventor :

Filing Date :29/03/2016 1) CASTAOE BASAGAO6A Sebasti.
(87) International Publication No ‘WO 2016/156645
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date |
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a method for the decontamination and disinfection of a transportarehibdice for controlling said
decontamination. The method according to the invention ceegEt least one heat treatment phase of the vehicle body or of ¢
one compartment of the body intended for transportatij@cting a hot gas into same at a temperature that guarantees the elinr
of the pathogensaid temperature being betwe@C and 91°C. The device for controlling the decontamination comprises: a co
unit (1); a user interface (2); a series of conveniently distributed temperature sensors (3); and a memory (5) foetbéddtaag
relating to datetemperatures and otheariables relating to the decontaminations carriechsuwtell as the identification of the
vehicle on which the decontamination process is carried out.
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(12) PATENT APPLICATION PUBLICATION (21) Application No201727038432 A
(19) INDIA
(22) Date of filing of Application :30/10/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : CALCULATION METHOD AND DEVICE FOR TUNNEL PATH

(51) International classification :HO04L12/46 (71)Name of Applicant :
(31) Priority Document No :201510154010.5 1)ZTE CORPORATION
(32) Priority Date :02/04/2015 Address of Applicant :ZTE Plaza Keji Road South Hi Tect
(33) Name of priority country :China Industrial Pak Nanshan Shenzhen Guangdong 518057 Chine
(86) International Application No :PCT/CN2015/0897<|(72)Name of Inventor :

Filing Date :16/09/2015 1)FU Zhitao
(87) International Publication No ‘WO 2016/155254
(61) Patenbf Addition to Application )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed are a calculation method and device for a tunnel path. The calculation method comprises: a tunnel head rsoale ac
message notification abbgraceful closevherein the message notification comprises an ageing time of network nodes and int
in the graceful close; and performs timing according to the ageingatichexcludes the network nodes or the interfaces in the
graceful close so de calculate a first path.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727038787 A
(19) INDIA
(22) Date of filing of Application :01/11/2017 (43) Publication Date : 08/12/2017

(54) Title d the invention : ROBUST HEART RATE ESTIMATION

(51) International classification :A61B5/00,A61B5/02 | (71)Name of Applicant :
(31) Priority Document No :14/741425 1)QUALCOMM INCORPORATED
(32) Priority Date :16/06/2015 Address of Applicant :Attn: International IP Administration
(33) Name of priority country :U.S.A. 5775 Morehouse Drive San Diego California 92121 1714 U.S
(86) International Application No :PCT/US2016/03271.|(72)Name of Inventor :
Filing Date :16/05/2016 1)SAMADANI Ramin
(87) International Publication No ‘WO 2016/204905 2)PUIG Carlos Manuel
(61) Patent of Addition to Application ‘NA 3)MARTIN Ru ssel Allyn
Number :NA 4)KULIK Victor
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed embodiments pertain to the measurement of heart rate in the presence of motion and noise. Spectral peaksénts
by an optical sensor are compared with spectral peaks obtained from a seoison signal measuremetdbtain a fundamental
frequency in the optical sensor sigmdlere the fundamental frequency is associated with a user s heart rate. A first heart rate
estimated based on the fundamental frequency. A variety of qoaditycs may be determined for the first heart rate estimate. A
second estimated heart rate may be determined based by processing a frequency domain representation of the optinal ser
based on a frequency domain representation of the motion ségisak. One or more of the previously determined quality metric
may be dynamically adjusted based on a comparison of first and second estimated heart rates.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727038788 A
(19) INDIA
(22) Date of filing of Application :01/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : OHERENCY DRIVEN ENHANCEMENTS TO A PERIPHERAL COMPONENT INTERCONNEC"
(PCI) EXPRESS (PCIE) TRANSACTION LAYER

(51) International classification :G06F12/0806,G06F15/1 |(71)Name of Applicant ;
(31) Priority Document No :62/182815 1)QUALCOMM INCORPORATED
(32) Priority Date :22/06/2015 Address of Applicant :ATTN: International IP Administratic
(33) Nameof priority country ‘U.S.A 5775 Morehouse Drive San Diego California 92121 1714 U.<
(86) International Application No :PCT/US2016/038146 (72)Name of Invertor :
Filing Date :17/06/2016 1)YIFRACH Shaul; Yohai
(87) International Publication No  :WO 2016/209733 2)GIL, Amit
(61) Patent of Addition to Applicatio,NA 3)PANIAN James; Lionel
Number :NA 4)ROSENBERG, Ofer
Filing Date |
(62) Divisonal to Application NumbeNA
Filing Date ‘NA
(57) Abstract :

Coherency driven enhancements to a PCle transaction layer are disclosed. In an exemplargalpemtcy agent is added to a
PCle system tgupport a relaxed consistency model for use of memory therein. In paréadiaoints can request ownership of
portions of the memory to read from and write to the memory. The coherency agent assigns an address range includisigdhe
portions. Theequesting endpoint copies the contents of the memory corresponding to the assigned address range into loce
memory to perform read and write operations locally. The owning endpoint may provide an updated snapshot of the copiec
contents upn request. At completion of use of the copied memory contentgon request from the coherency agembership of
the address range reverts back to the root congridxhe endpoint sends the updated contents back to the address range in tt
memay element.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727038791 A
(19) INDIA
(22) Date of filing of Application :01/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : IMAGE ENCODING METHOD AND DEVICE FOR SAMPLE VALUE COMPENSATION AND
IMAGE DECODING METHOD AND DEVICE FOR SAMPLE VALUE COMPENSATION

(51) Interndional classification :HO4N19/00,H04N19/1€|(71)Name of Applicant :
(31) Priority Document No :62/160215 1)SAMSUNG ELECTRONICS CO. LTD.
(32) Priority Date :12/05/2015 Address of Applicant :129 Samsung ro Yeongtong gu Su\
(33) Name of priority country ‘U.S.A si Gyeonggi do 16677 Republic of Korea
(86) International Application No :PCT/KR2015/012185 |(72)Name of Inventor :

Filing Date :12/11/2015 1)CHOI Ki ho
(87) Intenational Publication No ‘WO 2016/182152 2)ALSHINA |Elena
(61) Patent of Addition to Application,

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number:NA

Filing Date ‘NA
(57) Abstract :

Provided are image encoding method and device and image decoding method anbidgeiterating a restored image in which
errors from an original image are minimized at a high bit depth and high bit rates. The present invention comprisesfthe steg
parsing offset values and an offset type from a bitstream; parsing a class iraaceosith the offset type from the bitstream;
selecting a plurality of pixels among pixels adjacent to a restored pixel on the basis of the class and calculatingpavedfierem
the basis of the sample values of the plurality of pixels; determintagegory on the basis of the size of a differential value betv
the reference value and the sample value of the restored pixel; selecting an offset value corresponding to the catetiwyHes
values; and compensating the sample value of thereespixel by means of the selected offset value.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201727038792 A
(19) INDIA
(22) Date of filing of Application :01/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : SYSTEMS AND METHODS FOR PRODUCING A COMBINED VIEW FROM FISHEYE CAMER

(51) International classification :G06T15/20,G06T3/C|(71)Name of Applicant :
(31) Priority Document No :62/170075 1)QUALCOMM INCORPORATED
(32) Priority Date :02/06/2015 Address of Applicant :Attn: I@rnational IP Administration
(33) Name of priority country US.A 5775 Morehouse Drive San Diego California 92121 1714 U.S
(86) International Application No :PCT/US2016/02501 | (72)Name of Inventor :
Filing Date :30/03/2016 1)ZHANG, Tao
(87) International PublicationdN ‘WO 2016/195792 2)GUO Feng
(61) Patent of Addition to Application ‘NA 3)BI Ning
Number :NA 4)FORUTANPOUR Bijan
Filing Date ' 5)NGUYEN Phi Hung
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

An electronic device is describedhd electronic device includes a processor. The processor is configured to obtain images fr
plurality of cameras. The processor is also configured to project each image to a respective 3 dimensional (3D) staparfara
The processor is furthepnfigured to generate a combined view from the images.

St
ST
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(12) PATENT APPLICATION PUBLICATION (21) Applicgion N0.201727038796 A
(19) INDIA
(22) Date of filing of Application :01/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : DOWNLINK MULTIPLEXING AND MAC SIGNALING FOR A SYSTEM WITH DEVICES
OPERATING WITH AND WITHOUT LOW POWER OMPANION RECEIVERS

(71)Name of Applicant :
(51) International classification :H04W52/02 1)QUALCOMM IN CORPORATED
(31) Priority Document No :62/183035 Address of Applicant :ATTN: International IP Administratic
(32) Priority Date :22/06/2015 5775 Morehouse Drive San Diego California 92121 1714 U.<
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2016/038C&| 1)ANG, Peter Pui Lok
Filing Date :17/06/2016 2)SHELLHAMMER Stephen Jay
(87) International Publication No ‘WO 2016/209726 3)SORIAGA Joseph Binamira
(61) Patent of Addition to Application NA 4)BHUSHAN Naga
Number :NA 5)JI Tingfang
Filing Date ‘ 6)NGUYEN Cong
(62) Divisional to Application Number  :NA 7)BURKE Joseph Patrick
Filing Date ‘NA 8)ZENG Wei
9)JIANG Jing
(57) Abstract :

Systems and methods are disclosed for enhancing the power efficiency of low power internet of everything (IOE) devices ¢
equipments (UE). A UE or IOE having a low power companion receiver maintains its full power receiver in a sleep state unt
receives a wake up indicator from a base station. In response to the wake ughsigtalor IOE powers up its full power receiver
and receies data from the base station. The base station further schedules the wake up signals so as not to collide with ¢!
expected by UEs or IOEs without low power receiv@rthose UEs and IOEs are configured to detect and react to the wake ug
sigrals.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727038844 A
(19) INDIA
(22) Date offiling of Application :01/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : CURRENT SENSORS USING BIPOLAR TRANSISTORS

(51) International classification :GO1N33/487 (71)Name of Applicant :
(31) Priority Document No :62/181158 1)QUALCOMM INCORPORATED
(32) Priority Date :17/06/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive San Diego California 92121 1013.A.
(86) International Application No :PCT/US2016/0375¢|(72)Name of Inventor :

Filing Date :15/06/2016 1)APARIN Viadimir
(87) International Publication No ‘WO 2016/205310
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Certain aspects of the present disclosure provide methods and apparatus for sensing. One example apparatus for snaing
sensor configured to supply a current indicative pdeameter and a bipolar transistor having a base coupled to the sensor to t
the currenthe bipolar transistor being configured to generate an amplified current based on the current. The apparatus may
include a measurement circuit coupled tolilgolar transistor and configured receive the amplified current.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727038846 A
(19) INDIA
(22) Date of filing of Application :01/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : STRUCTURE AND METHOD FOR TUNABLE MEMORY CELLS INCLUDING FIN FIELD EFFE
TRANSISTORS

(52) International
classification
(31) Priority Document

(71)Name of Applicant :
1)QUALCOMM INCOR PORATED
Address of Applicant :5775 Morehouse Drive San Diego

:HO01L21/8234,H01L21/8238,H01L21/

No +14/746606 California 92121 1714 U.S.A.
(32) Priority Date :22/06/2015 (72)Name of Inventor :
(33) Name of priority USA 1)YANG Haining
country e 2)LIU Yanxiang
stgn'g‘;ﬁg”naf\'%”a' \PCT/US2016/036084

:06/06/2016

Filing Date

E?Jg"'é‘;‘;g“naﬂ,%”a' ‘WO 2016/209603

(61) Patent of Addition ‘NA
to Application Number

Filing Date NA
(62) Divisional to NA
Application Number :NA

Filing Date '
(57) Abstract :

In a particular aspeetn integrated circuit includes a first gate structureptaxito a first fin field effect transistor (FinFET) device.
The integrated circuit includes a second gate structure coupled to a second FinFET device. The first gate structuzecnmttighte
structure are separated by a dielectric region. The inshcarcuit further includes a metal contact having a first surface that is |
contact with the dielectric regidhe first gate structurand the second gate structure.

Lt
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727038995 A
(19) INDIA
(22) Date of filing of Application :02/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the nvention : NOVEL DIHYDROPYRIDOISOQUINOLINONES AND PHARMACEUTICAL COMPOSITIONS
THEREOF FOR THE TREATMENT OF INFLAMMATORY DISORDERS

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)GALAPAGOS NV
Address of Applicant :Generaal De Wittelaan L11/A3 280

:C07D471/04,C07D519/00,A61K31/4%

No 11506894.3 Mechelen Belgium

(32) Priaity Date :23/04/2015 (72)Name of Inventor :

(33) Name of priority UK 1)MENET Christel Jeanne Marie
country T 2)DOYON Julien Georges Pierre Olivier
(86) International ) 3)CLAES Pieter Isabelle Roger
Application No 2555550210616/058607 4)ALLART Brigitte

Filing Date 5)DE WACHTER Maxim Maria Paul
(87) International WO 2016/169911 6)TRICARICO Giovanni Alessandro
Publication No '
(61) Patent of Addition

to Application Number:I\IA

Filing Date NA
(62) Divisional to ‘NA
Application Number :NA

Filing Date '
(57) Abstract :

A compound according to Formula (1): whereil. Ky R R R and R are as described herein. The present invention relates to n
compounds according to Formula | that antagonize GRRB4rotein coupled receptor that is involved in inflammatory
conditionsand methods for the production of these novel compophalsnaceutical compositions comprising these compoands
methods for the prevention and/or treatment of inflammatory condpiaimsieuroinflammatory conditionseurodegenerative
conditionsinfectious diseasemutoimmune diseasesidocrine and/or metaboldiseasesardiovascular diseask=ikemiaand/or
diseases involving impairment of immune cell functions by administering a compound of the invention.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039000 A
(19) INDIA
(22) Date of filing of Application :02/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : COMMUINCATING TRANSACTION SPECIFIC ATTRIBUTES IN A PERIPHERAL COMPONENT
INTERCONNECT EXPRESS (PCIE) SYSTEM

(51) International classification :GO6F13/42 (71)Name of Applicant :
(31) Priority Document No :62/182807 1)QUALCOMM INCORPORATED
(32) Priority Date :22/06/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country ‘U.S.A 5775 Morehouse Drive San Diego California 92121 1714 U.<
(86) International Application No :PCT/US2016/0351%|(72)Name of Inventor :
Filing Date :01/06/2016 1)ROSENBERG, Ofer
(87) International Publication No ‘WO 2016/209568 2)GIL, Amit
(61) Patent of Addition to Application NA 3)PANIAN James; Lionel
Number :NA 4)PATEL Piyush
Filing Date ' 5)YIFRACH, Shaul; Yohai
(62) Divisional to Applicatia Number ‘NA
Filing Date ‘NA

(57) Abstract :

A PCle system includes a host system (304) and at least one PCle endpoint (302). The PCle endpoint is configured tordete
or more trasaction specific attributes that can improve efficiency and performance of a predefined host transaction. The PC
endpoint encodes the transaction specific attributes in a transaction layer packet (TLP) prefix of at least one PClerd\iBesnd
the PCe TLP to the host system. A PCle root complex (316) in the host system is configured to detect and extract the trans
specific attributes from the TLP prefix of the PCle TLP received from the PCle endpoint. By communicating the transaitoon
atiributes in the TLP prefix of the PCle TlLifis possible to improve efficiency and performance of the PCle system without vic
the existing PCle standard.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039001 A
(19) INDIA
(22) Date of filing of Application :02/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention ALKALINE DISHWASH COMPOSITION

(51) International classification:C11D1/02,C11D3/12,C11D3/|(71)Name of Applicant :

(31) Priority Document No :15166719.3 1)UNILEVER PLC
(32) Priority Date :07/05/2015 Address of Applicant :a company registered in England a
(33) Name of priority country :EPO Wales under company no. 41424 of Unilever House 100 Vict
(86) International Application N:PCT/EP2016/058548 Embankment London Greater London EC4Y 0ODY U.K.

Filing Date :18/04/2016 (72)Name of Inventor :
(87) International Publication NWO 2016/177563 1)BANDYOPADHYAY Punam

(61) Patent of Addition to 2)DUTTA Kingshuk

Application Number mﬁ
Filing Date |
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

Disclosed is an aqueous cleansing composition comprising: (i) 5wt% to 30 wt% of a non alkoxylated anionic surfactat® (o)
15 wt% alkali metal carbonate; (iii) a first hydrotrope in the range of 1 to 8 wi(i\@na second hydrotrope in the range of 1 to 8
wt wherein said first hydrotrope belongs to the class of sulphonates and said second hydrotrope belongs to the classaafialc
the ratio between the amount of first hydrotrope to that of said secondroydrds in the range of 1 :1 to 3:1 parts by weight and
wherein said composition comprises 2 wt% to 15 wt% alkoxylated anionic surfactant.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/11/2017

(21) Application N0.201727039004 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : ORAL CARE COMPOSITION

(51) International classificatic:A61K8/25,A61Q11/00,A61K8/1
(31) Priority Document No  :PCT/ON2015/078830

(32) Priority Date :13/05/2015

(33) Name of priority country :China

(86) International Application

(71)Name of Applicant :
1)UNILEVER PLC
Address of Applicant :a company registered in England a
Wales under company no. 41424lbfilever House 100 Victoris
Embankment London Greater London EC4Y 0ODY U.K.

:PCT/EP2016/059047 :

" Filing Date :22/04/2016 (712))I'jllEjl)r(ri]aeo(l)jelnventor .
5\1807) International Publ|cat|on:WO 2016/180620 g;\évl—ﬁbl\\lNGGJll\;llfeziil?g
(61) Patent of Addition to NA
Application Number :NA

Filing Date ’
(62) Divisional to Application ‘NA
Number :N A

Filing Date ’
(57) Abstract :

An oral care composition is disclosed comprising a water insoluble and/or slighibfesoalcium sourca soluble silicate source a

a physiologically acceptable carrier.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application02/11/2017

(21) Application N0.201727039006 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : ORAL CARE COMPOSITION

(51) International classificatic:A61K8/25,A61Q11/00,A61K8/1
(31) Priority Document No  :PCT/CN2015/078847

(32) Priority Date :13/05/2015

(33) Name of priority country :China

(86) International Application

(71)Name of Applicant :
1)UNILEVER PLC
Address of Applicant :a company registered in England a
Wales under company no. 41424 of Unilever House 100 Vict
Embankment London EC48DY U.K.

No 553550210616/058495 (72)Name of Inventor :
Filing Date ‘ 1)LI Xiaoke
(87) International Publication 2)WANG Jinfang
No ‘WO 2016/180601 3)ZHANG Meil
(61) Patent of Addition to NA
Application Number :NA
Filing Date ’
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A dual phase oral care composition is disclosed comprising a first phase comprising a calcium source and a second #iage
water soluble siliate sourcavherein the calcium source and the silicate source are physically separate prior to the use of the

composition.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/11/2017

(21) Application N0.201727039030 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : COMBINATION OF A CD30XCD16 ANTIBODY WITH A PD 1 ANTAGONIST FOR THERAPY

(51) International :CO7K16/28,A61P35/00,A61K30)
classification

(31) Priority Document No :15166303.6

(32) Priority Date :04/05/2015

(33) Name of priority countr:EPO

(86) International Applicatic,

No :PCT/EP2016/060113
Filing Date :04/05/2016
E\?g) International Publlcatlo:WO 2016/177846

(61) Patent of Addition to

(71)Name of Applicant :

1)AFFIMED GMBH

Address of Applicant :Im Neuenheimer Feld 582 69120

Heidelberg @rmany
(72)Name of Inventor :

1)TREDER Martin

2)REUSCH Uwe

3)MARSCHNER Jens Peter

4)KNACKMUSS Stefan

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Described is a combination therapy of (i) a multifunctional antibody having specificity for CD30 and CD16A and (ii)Pdh Ant
antibody for the treatment of a tumarparticular Hodgkin lymphoma.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039064 A
(19) INDIA
(22) Date of filing of Application :02/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : LOW POWER PHYSICAL LAYER DRIVER TOPOLOGIES

(51) International
classification

(71)Name of Applicant :

:HO4L25/02,G06F13/40,H04L25/4 1)QUALCOMM INCORPORATED

(31) Priority Document No :62/183050 Address of Applicant :ATTN: International IP Administratic
(32) Priority Date :22/06/2015 5775 Morehouse Drive San Diego California 92121 1714 U.S
(33) Name of priority ‘USA (72)Name of Inventor :

country e 1)CHOU, Shih-Wei

(86) International ) 2)LEE Chulkyu

Application No ggggL/J;)Z&lG/OSGO?B 3)SEJPAL Dhaval

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2016/209601

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Systemmethods and apparatus are described that facilitate transmission padetaarly between two devices within electronic
equipment. Transmission lineseaselectively terminated in an N phase polarity encoded transmitter when the transmission lir
would otherwise be undriven. Data is mapped to a sequence of symbols to be transmitted on a plurality of wires. Thefsequ:
symbols is encoded in three s@ds. A first terminal of a plurality of terminals may be driven such that transistors are activated
couple the first terminal to first and second voltage levels. The first terminal may further be driven such that a tredisisted is
activated tacouple the first terminal to an intermediate voltage level. The dedicated transistor is activated based on a voltag
driving a second terminal of the three terminals and a voltage level for driving a third terminal of the three terminals.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039079 A
(19) INDIA
(22) Date of filing of Application :02/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : BULK LAYER TRANSFER WAFER WITH MULTIPLE ETCH STOP LAYERS

(51) International
classification

(71)Name of Applicant :

. |
:HO1L21/306,H01L21/304,H01L21/ 1)QUALCOMM INCORPORATED

(31) Priority Document N¢14/74®05 Address of Applicant :Attn: International IP Administration
(32) Priority Date :16/06/2015 5775 Morehouse Drive San Die€alifornia 92121 1714 U.S.A
(33) Name of priority ‘USA (72)Name of Inventor :
country e 1)GOKTEPELI Sinan
(86) intemational \PCT/US2016/032540

PP :13/05/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2016/204899

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Bonded semiconductor device structures and device structure fabrication processes to obviate the need for SOl wafdeviice!
fabrication applications amisclosed. In some exampleailtiple etch stop layers are formed in situ during fabrication of an acti
device structure on a bulk semiconductor wafer. The etch stop layers are incorporated into in a layer transfer prddessety en
thin high qualiy active device layers of substantially uniform across wafer thickness to be separated from bulk semiconduct
and bonded to handle wafers. As a rethdse examples can produce high performance and low power semiconductor device
avoiding tke high cost of SOI wafers.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039084 A
(19) INDIA
(22) Date of filing of Application :02/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : USE OF AN INSECTICIDAL CARBOXAMIDE COMPOUND AGAINST PESTS ON CULTIVATE
PLANTS

(51) International classification :AO01N37/46,AAP7/0:|(71)Name of Applicant :
(31) Priority Document No :62/143847 1)BASF AGROCHEMICAL PRODUCTS B.V.
(32) Priority Date :07/04/2015 Address of Applicant :Groningensirige6835 EA Arnhem
(33) Name of priority country ‘U.S.A Netherlands
(86) International Application No :PCT/EP2016/05750:|(72)Name of Inventor :
Filing Date :06/04/2016 1)SIKULJAK Tatjana
(87) International Publication No ‘WO 2016/16371 2)REINHARD Robert
(61) Patent of Addition to Application ‘NA 3)DAESCHNER Klaus
Number :NA 4)AREVALO Alejandro
Filing Date |
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to agricultural methods for controlling pests on and/or imcteagilant health of a cultivated
plantwith at least one modificatiomsing a pesticidal carboxamide compound or a mixtures thereof. In partteuiavention relate:
to methods of controlling harmful inseatich are resistant to an insecticidalttaf the plant. This invention also relates to the u
of a pesticidal carboxamide compound or mixtures thereof for protecting gfdahpropagation materiakeds or the locus of
growthagainst the attack or infestation by pesgterein the plant haseen modified by mutagenesis or genetic engineamagfor
controlling pests that are resistant to an insecticidal trait of the plant.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/11/2017

(21) Application N0.201727039097 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : FINGERPRINT SENSING DEVICE WITH HETEROGENEOUS COATING STRUCTURE

COMPRISING AN ADHESIVE

(51) International
classification
(31) Priority Document No :15507486
(32) Priority Date :08/06/2015
(33) Name of priority country:Sweden
(86) International Applicatior

:G06K9/00,H01L23/29,HO1L23/:

No :PCT/SE2016/050521
Filing Date :02/06/2016
g\?g) International Publation ‘WO 2016/200314

(61) Patent of Addition to

(71)Name of Applicant :
1)FINGERPRINT CARDS AB
Address of Applicant :Bo2412 403 16 Gteborg Sweden
(72)Name of Inventor :
1)LUNDAHL Karl

Application Number Hﬁ
Filing Date '
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The invention relates to a fingerprint sensing device comprising a sensing chip comprising an array of capacitive segisisg e
The sensing device comprises atogamaterial arranged in a layer on top of the array of sensing elethertsating material

comprising a plurality of cavities filled with an adhesive; wherein locations of the cavities correspond to locatiossnitige

elementsuch that a crosestion area of a cavity covers at least a portion of an area of a corresponding sensing element; an
a dielectric constant of the adhesive is higher than a dielectric constant of the coating material; and a protectizeh@dtmdhe
sensingchip by means of the adhesive. The invention also relates to a method for manufacturing such a device. The inventi
relates to a sensing device where the coating layer comprises trenches filled with an adtersivke coating has a higher dielec
constant than the adhesiged to a method for manufacturing such a device.
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :02/11/2017

(21) Application N0.201727039098 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : FINGERPRINT SENSING DEVICE WITH HETEREOGENEOUS COATING STRUCTURE

COMPRISING A MQLD

(51) International
classification
(31) Priority Document No :15507494
(32) Priority Date :08/06/2015
(33) Name of priority country:Sweden
(86) International Applicatior

:G06K9/00,A61B5/117,HO1L23/.

No :PCT/SE2016/05624
Filing Date :02/06/2016
f\?()?) International Publlcatlor:WO 2017/007392

(61) Patent of Addition to

(71)Name of Applicant :
1)FINGERPRINT CARDS AB
Address of Applicant :Box 2412 403 16 Gteborg Sweden
(72)Name of Inventor :
1)LUNDAHL Karl

Application Number mﬁ
Filing Date ’
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The invention relates to a method for manufacturing a fingerprint sensing device (200) comprising a sensing chip (BSi2ycam
array of capacitive sensing elements (204). A coating material (205) is arranged in a layer on top of the array ofeseastag el
(204) forming a plurality of cavities (208)herein locations of the cavities (206) correspond to locations cktigng elements
(204). Adjacent cavities are connected via channels 388%or openings (30808)in the walls of the cavities (20@)lowing for a
liquid mold material (208) to flow between the cavities (206) during compression molding. The dieletstaent of the mold
material (208) is higher than the dielectric constant of the coating material (205) in order to focus the electrom&glietis fie
towards the sensing element (204). The invention also relates to a fingerprint sensing device (200).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039104 A
(19) INDIA
(22) Date of filng of Application :02/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : DISPLAY BODY ARTICLE ORIGINAL PLATE AND METHOD FOR PRODUCING ORIGINAL
PLATE

(51) International
classification

(71)Name of Applicant :

:G02B5/18,B42D25/328,G09F19; 1)TOPPAN PRINTING CO. LTD.

(31) Priaity Document No :2015093428 Address of Applicant :5 1 Taito 1 chome Taito ku Tokyo
(32) Priority Date :30/04/2015 110005 Japan
(33) Name of priority countr:Japan (72)Name of Inventor :
5\1853) International Apphcatlo:PCT/JP2016/063406 1)NAGANO Akira
Filing Date :28/04/2016
(87) International Publicatio

No ‘WO 2016/175300

(61) Patenbf Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatio

‘NA

Number ‘NA
Filing Date '

(57) Abstract :

According to the present inventitime surface of a reflective layer includes a plurality of first reflective surfapbgrality of second
reflective surfaceand a third reflective stace. In the thickness direction of a substthtedistance between the first reflective
surfaces and the third reflective surface is such that the surface of the reflective layer emits light of a first aniotetterénce
between light reflectedyhthe first reflective surfaces and light reflected by the third reflective suafatt¢he distance between the
second reflective surfaces and the third reflective surface is such that the surface of the reflective layer emitsdigbhdf a
colorwhich is different from the first coladue to interference between light reflected by the second reflective surfaces and thi
reflected by the third reflective surfaaad the surface of the reflective layer emits light of a third color that includégtihef the
first color and the light of the second color.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039132 A
(19) INDIA
(22) Date of filing of Application :02/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : HIGH PERFORMANCE GLASS FIBER COMPOSITION GLASS FIBER THEREOF AND
COMPOSITE MATERIAL

(51) Intenational classification :C03C13/02,C03C3/0¢| (71)Name of Applicant :
(31) Priority Document No :201510191134.0 1)JUSHI GROUP CO.LTD.
(32) Priority Date :21/04/2015 Address of Applicant :Jushi Science & Technology Buildir
(33) Name of priority country :China 669 Wenhua Road (South) Tongxiang Economic Developme
(86) International Application No :PCT/CN2016/078518|Zone Tongxiang Zhejiang 314500 China
Filing Date :06/04/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/169408 1)ZHANG Lin
(61) Patent of Addition to Application ‘NA 2)CAO Guorong
Number :NA 3)XING Wenzhong
Filing Date ' 4)GU Guijiang
(62) Divisional to Application Number :NA 5)HONG Xiucheng
Filing Date ‘NA

(57) Abstract :

223222232223A high performance glass fiber compositigtass fiber there@nd a composite material. The glass fiber compos
comprises the following components in percentage by weight: 58.5% to 62.5% d4.580 to 17% of AlQL0.5% to 14.5% of
Ca08% to 10% of MgCLiO having a weight percentage greater than 0.5% and less than or equad 1@5%40 1% of Na®.05%
to 1% of KO0.05% to 1% of FeO and 0.15% to 1.5% of Ti@erein the mole percentage ratio C1=LiO/AlO ranges froraDtt
0.22and the mole percentage ratio C2=MgO/(CaO+MgO) ranges from 0.435 to 0.55. The composition can improve mechal
performance of glasgduce the viscosity of the glagystallization risks and the number of bubldesl is more suitable for lagg
scale tank furnace production.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039215 A
(19) INDIA
(22) Date of filing of Application :03/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : CONTROLLING AN IOT DEVICE USING A REMOTE CONTROL DEVICE VIA A REMOTE
CONTROL PROXY DEVICE

(51) International
classification

(71)Name of Applicant :

:HO4L12/18,H04W4/06,H04L29/( 1)QUALCOMM INCORPORATED

(31) Priority Document No :62/183827 Address of Applicant :ATTN: International IP Administratic
(32) Priority Date :24/06/20B 5775 Morehouse Drive San Diego California 92121 1714 U.<
(33) Name of priority countr:U.S.A. (72)Name of Inventor :
(86) International Applicatiot, 1)MALIK Rahul
No 353%2?28021%16/ 033750 2)TINNAKORNSRISUPHAP Peerapol
Filing Date ' 3)MENUCHEHRY Menucher
(87) International Publicatiotr, 4)XUE Qi
No WO 2016/209456 5)MOHANTY Bibhu

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Described herein are implementations for using a remote control device to control a target device on &iaedawenkote control
proxy device. A remote control device may determine an IoT device capable of functioning as a remote control proxy devic
remote control device may generate a data packet comprising a command for controlling the target davieersmll address
associated with the target devimed transmit the data packet to the IoT device. If the 0T device detemasingsthe network
addresghat it is not the target devitke I0T device may either unicast the data packet to the targeedmuvinulticast the data pac
to multiple intermediate 10T devices on the network.
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(12) PATENT APPLIGATION PUBLICATION (21) Application N0.201727039218 A
(19) INDIA
(22) Date of filing of Application :03/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : METHOD AND APPARATUS FOR MINIMIZING/ AVOIDING CONFLICTS BETWEEN
DIFFERENTRADIO ACCESS TECHNOLOGIES SERVING USER EQUIPMENT

(51) International
classification

(71)Name of Applicant :

:HO4W36/20,H04W88/06,H04W36/ 1)QUALCOMM INCORPORATED

(31) Priority Document N¢14/734257 Address of Applicant :Attn: International IP Administration
(32) Priority Date :09/06/2015 5775 Morehouse Drive San Diego CA 92121 1714 U.S.A.
(33) Name of priority ‘USA (72)Name of Inventor :
country e 1)VASANTHASENAN, Krishnakumar
(86) International ) 2)BALASUBRAMANIAN Srinivasan
L ‘PCT/US2016/033463
L Arane
(87) International ) 5)SANKA Suresh
Publication No N WO 2016/200581 6)MOHAN Prashanth, Haridas
(61) _Pat_ent of Addition to ‘NA 7)RAJENDRAN, Aravinth
Application Number :NA 8)ALIMINETI, Janga, Reddy

Filing Date 9)VASANTHASENAN Krishnakumar
(62) Divisional to

Application Number mﬁ
Filing Date '
(57) Abstract :

Minimizing conflicts between different radio accésshnologies (RATS) is disclosed herein which include monitdring user
equipment (UER first use of a UE Radio Frequency (RF) resource by a first Radio Access Technology (RAT). The UE mon
second use of the UE resource by a second RAT. The &Hivied by a current serving cell in the second RAT. The UE may als
determine a percentage of conflict between a first use of a UE resource by a first RAT and the second use of the Ufy theou
second RAT over a predefined period of tiaml initiatng by the UEa cell reselection attempt to one or more neighboring cells
plurality of neighboring cells serving the second RAT based on the determined percentage of conflict exceeding a predeter
threshold.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039222 A
(19) INDIA
(22) Date of filing of Application :03/11/2017 (43) Publcation Date : 08/12/2017

(54) Title of the invention : ANTI VEGFR2 HUMAN ANTIBODY FOR ANTI ANGIOGENIC AND TARGETED CANCER
THERAPY

(51) International classification :C07K16/28 (71)Name of Applicant :
(31) Priority Document No :62/147344 1)ACADEMIA SINICA
(32) Priority Date :14/04/20B6 Address of Applicant :128 Sec. 2 Academia Road Nankar
(33) Name of priority country ‘U.S.A Taipei 11529 Taiwan
(86) International Application No :PCT/US2016/0270%| (72)Name of Inventor :

Filing Date :12/04/2016 1)WU Han Chung
(87) International Publication No ‘WO 2016/168159 2)LU Ruei Min
(61) Patent of Addition to Application ‘NA 3)CHIU Chiung Yi
Number :NA ALIU | Ju

Filing Date ' 5)CHANG Yu Ling
(62) Divisional to Application Number  :NA

Filing Date ‘NA

(57) Abstract :

An isolated antibody or an antigen binding fragment thereof having a specific binding affinity to an epitope locateldendltninatin
1 or domain 3 of human vascular endotheli@vgh factor receptor 2 (VEGFR2; SEQ ID NO: 74) is disclosed. The epitope witt
domain 3 of the VEGFR2 is located between amino acid residues 250 and 270 of SEQ ID NO: 74. Use of the antibody or a
binding fragment thereof in the manufacture ofiedicament for inhibiting tumor growtimor angiogenesind/or inducing cance
cell cytotoxicity in a subject in need thereof is also disclosed. Also disclosed is a method of detecting the preseneB2IV&EG
tumor vascular endothelial cell or a cancell in a biological sample.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039229 A
(19) INDIA
(22) Date of filing of Application :03/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : CONTENT ADAPTIVE APPLICATION OF FIXED TRANSFER FUNCTION TO HIGH DYNAMIC
RANGE (HDR) AND/OR WIDE COLOR GAMUT (WCG) VIDEO DATA

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)QUALCOMM INCORPORATED
Address of Applicant :International IP Administration 577¢

‘HO4N19/117,H04N19/186,H04N19/

No 62/172713 Morehouse Drive San Diego California 92121 1714 U.S.A.
(32) Priority Date :08/06/2015 (72)Name of Inventor :
(33) Name of priority USA 1)RUSANOVSKYY, Dmytro
country e 2)LEE, Sungwon
(86) International ) 3)BUGDAYCI SANSLI Done
oo :PCT/US2016/03480
Appl|c_gt|on No :08/06/2016 4)SOLE ROJALS, Joel _
Filing Date 5)RAMASUBRAMONIAN, Adarsh Krishnan
(87) International . 6)KARCZEWICZ Marta
Publication No ‘WO 2016/200969 7)BUGDAYCI SANSLI, DONE

(61) Patent of Addition tc

Application Number NA

Filing Date NA
(62) Divisional to NA
Application Number :NA

Filing Date '
(57) Abstract :

This disclosure relates to processing video datiuding processing video data to conform to a high dynamic range (HDR)/wid:
gamut (WCG) color contaer. The techniques appbn an encoding sidgre processing of color values prior to application of a s
transfer function and/or apply post processing on the output from the application of the static transfer function. Bympplyin

processinghe examples may generate color values that when compacted into a different dynamic range by application of th
transfer function linearize the output codewords. By applying post proceksiegamples may increase signal to quantization n
ratio. The examples may apply the inverse of the operations on the encoding side on the decoding side to reconstruct the.c
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039249 A
(19) INDIA
(22) Date of filing of Application :03/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : COMPOSITIONS CONTAINING IBRUTIB

(51) International
classification

(71)Name of Applicant :

:A61K47/02,A61K47/12,A61K9/1 1)JANSSENPHARMACEUTICA NV

(31) Priority Document No :62/143659 Address of Applicant :Turnhoutseweg 30 B 2340 Beerse
(32) Priority Date :06/04/2015 Belgium
(33) Name of priority countr:U.S.A. (72)Name of Inventor :
(86) International Applicatiot, 1)MANISH KUMAR GUPTA
No 25532?28021%16/06134 2)GUPTA Manish Kumar
Filing Date ' 3)KAUSTUBH TAMBWEKAR
(87) International Publicatiotr, 4)BINURAJ KRISHNAN NAIR
No WO 2016/164404 5)MARISTELLA BERNINI
(61) Patent of Addition to ‘NA 6)SABINE INGHELBRECHT
Application Number : 7)DILIP GOLE
. ‘NA
Filing Date
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Discussed herein are pharmaceutical compositions containing lbrutinib and processes for preparing them. The compdséior
utilized in the treatment of a variety of conditions includivithout limitationB cell prdiferative disorders such as non Hodgkin
lymphoma (diffuse large B cell lymphonfalicular lymphomamantle cell lymphoma or burkitt lymphom#@jaldenstrom
macroglobulinemiglasma cell myelomahronic lymphocytic leukemilymphomaor leukemia. These comptiens are designed fc
oral ingestion. The compositions are contained within a capsule such as a standard or sprinkle or in a liquid formllai@n sur
suspension. In one embodiméim pharmaceutical composition contains Ibrutaibaltprodmgor megabolite
thereofmicrocrystalline celluloseroscamieliose sodiusodium lauryi sulfatend magnesium stearate. In another embodithent
pharmaceutical composition contains Ibrutinilkaltprodrugor metabolite thereahicrocrystalline cellulosearboxyméhylcellulose
sodiumhydroxypropylmethylcelluloseitric acid monohydratdisodium hy drogen phosphatecralosesodium methyl
parahydroxybenzoatodium ethyl parahydroxybenzoatencentrated hydrochloric acsdium hydroxideand water.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039259 A
(19) INDIA
(22) Date of filing of Application03/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : CONTROLLING AN IOT DEVICE USING A REMOTE CONTROL DEVICE VIA AN
INFRASTRUCTURE DEVICE

(51) International
classification

(71)Name of Applicant :

:HO4L12/18,H04W4/06,H04L29/( 1)QUALCOMM INCORPORATED

(31) Priority Docurent No  :62/183827 Address of Applicant :ATTN: International IP Administratic
(32) Priority Date :24/06/2015 5775 Morehous®rive San Diego California 92121 1714 U.S.;
(33) Name of priority countr:U.S.A. (72)Name of Inventor :
(86) International Applicatiot, 1)MALIK Rahul
No 353%2?28021%16/ 033748 2)TINNAKORNSRISUPHAP Peerapol
Filing Date ' 3)MENUCHEHRY Menucher
(87) International Publicatiotr, 4)XUE Qi
No WO 2016/209455 5)MOHANTY Bibhu

(61) Patent of Additin to

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Described herein are implementations for using a remoteatalgvice to control a target device on a network. An exemplary re
control device may generate a data packet comprising a command for controlling the target device and a network adaiess
with the target device. The remote control device egtgblish a connection to an infrastructure device on the neamdrkransmit
the data packet to the infrastructure device. The infrastructure device may multicast the data packet to a pluraliyio&sodndh:
network. An |oT devicef the pluraliyy of 10T devicesnay execute the command based on determumintg the network addreiza
the IoT device is the target device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039301 A
(19) INDIA
(22) Date of filing of Application :03/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : CORROSION RATE MEASUREMENT YWH MULTIVARIABLE SENSOR

(51) International classification :GO1N17/00 (71)Name of Applicant :
(31) Priority Document No :14/751298 1)ROSEMOUNT INC.
(32) Priority Date :26/06/2015 Address of Applicant :6021 Innovation Boulevard Shakop
(33) Name of priority country :U.S.A. MN 55379 U.S.A.
(86) International Application No ‘PCT/US201633202(| (72)Name of Inventor :

Filing Date :12/05/2016 1)HEDTKE Robert C.
(87) International Publication No ‘WO 2016/209399 2)WILLCOX Charles R.
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A corrosion measurement system (100) includes a corrosion sensor (110)éhewingsion sensor output related to corrosion du
exposure to a process fluid (104). A process variable sensor (106) provides a process variable output related to egiriecess
the process fluid (104). Measurement circuitry (120) coupled todtresion sensor (110) and the process variable sensor (106
provides an output related to corrosion based upon the corrosion sensor output and the process variable output
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :03/11/2017

(21) Application N0.201727039305 A

(43) Publication Date : 08/12/2017

(54) Title of tre invention : XANTHINE SUBSTITUTED ALKYNYL CARBAMATES/REVERSE CARBAMATES AS A2B

ANTAGONISTS

(51) International
classification
(31) Priority Document
No
(32) Priority Date
(33) Name of pority
country
(86) International
Application No

Filing Date
(87) International
Publication No
(61) Patent of Addition 1

:A61K31/522,C07D473/04,A61K31/5

:62/144371
:08/04/2015
‘U.S.A

:PCT/US2016/026807
:08/04/2016

‘WO 2016/164838

(71)Name of Applicant :

1)LEWIS AND CLARK PHARMACEUTICALS INC.

Address of Applicant :1180 Seminole Trail Suite 495

Charlottesville Virginia 22901 U.S.A.
(72)Name of Inventor :

1)THOMPSON Robert

2)BEAUGLEHOLE Anthony

3)WANG Guoquan

Application Number mﬁ
Filing Date ’
(62) Divisionalto ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention provides xanthine substituted alkynyl carbamates/reverse carbamates and derivatives thereof and
pharmaceutical compositions containing the same that are selattg®aists of A adenosine receptors (ARs). These compoun
and compositions are useful as pharmaceutical agents.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039309 A
(19) INDIA
(22) Date 6filing of Application :03/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : TRIP DETERMINATION FOR MANAGING TRANSIT VEHICLE SCHEDULES

(51) International classification :G08G1/127,G08G1/0¢| (71)Name of Applicant :
(31) Priority Document No :14/705685 1)GLOBAL TRAFFIC TECHNOLOGIES LLC
(32) Priority Date :06/05/2015 Address of Applicant :7800 Third Street North St. Paul Mi
(33) Name of priority country US.A 55128 U.S.A.
(86) International Application No :PCT/US2016/028942 |(72)Name of Inventor :

Filing Date :22/04/2016 1)BALLER Jonathan T.
(87) International Publication No ‘WO 2016/178834
(61) Patent of Addition to Appliceon |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Approaches for managing transit vehicle schedules. The method includes determining a current location and currentaheadil
transit vehicle by a global positioning system (GPS) module altbartansit vehicle and communicating the current location ar
current heading to a computer processor. The computer processor determines a current time and amdeattidayschedule is
selected from a plurality of trip schedules in a databasesdleeted trip schedule has attributes consistent with the current
locationcurrent headingurrent timeand current day. The method determines whether the transit vehicle is ahead of the sele
schedule or behind the selected trip schedule. An batgoal indicates whether the transit vehicle is ahead of or behind sched
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(12) PATENT APPLICATION RJBLICATION (21) Application N0.201727039387 A
(19) INDIA
(22) Date of filing of Application :06/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : LONG TERM EVOLUTION COMPATIBLE VERY NARROW BAND DESIGN

(51) International @ssification :HO04L5/00 (71)Name of Applicant :
(31) Priority Document No :62/180599 1)QUALCOMM INCORPORATED
(32) Priority Date :16/06/2015 Address of Applicant :ATTN:nternational IP Administratiol
(33) Name of priority country :U.S.A. 5775 Morehouse Drive San Diego California 92121 1714 U.S
(86) International Application No :PCT/US2016/0377%|(72)Name of Inventor :
Filing Date :16/06/2016 1)WEI Yongbin
(87) International PublicatioNo ‘WO 2016/205449 2)MALLADI Durga Prasad
(61) Patent of Addition to Application ‘NA 3)XU Hao
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Aspects of the present invention relate to wireless communicdtioasiser equipment (UEpmprisingidentifying resources in a
narrowband regiothe narrowband region spanning no more than a single resource block in a transmission time interval (TT
communicating with a base station using the identified resaurces

No. of Pages : zNo. of Claims : 3

The Patent Officdournal No. 49/2017 Dated 08/12/2017 47980



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039413 A
(19) INDIA
(22) Date of filirg of Application :06/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : SIGNAL RECEIVING METHOD AND APPARATUS IN DEVICE TO DEVICE WIRELESS
COMMUNICATION

(51) International classification :H04J11/00 (71)Name of Applicant :
(31) Priority Document No :1020150063320 1)SAMSUNG ELECTRONICS CO. LTD.
(32) Priority Date :06/05/2015 Address of Applicant :129 Samsung ro Yeongtong gu Su
(33) Name of priority country :Republic of Korea |si Gyeonggi do 16677 Republic of Korea
(86) International Application No :PCT/KR2016/00471|(72)Name of Inventor :
Filing Date :04/05/2016 1)KWAK Yongjun
(87) International Publication No ‘WO 2016/178515 2)RO Sangmin
(61) Patent bAddition to Application NA 3)LEE Juho
Number :NA 4)JEONG Kyeongin
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a communication technique for converging loT technology and a 5G etiomraystem for
supporting higher data transmission rate after a 4G syatelna system thereof. The present disclosure can be applied to an in
service (for exampla smart homsemart buildingsmart citysmart car or connected dagalth caraligital educatiorretail
businesand security and safety related service etc.) based on 5G communication technology and IoT related technology. 1
invention relates to a signal receiving method and apparatus of a terminal in device to device @dnetaanication. In the presen
inventiona D2D reception terminal can measure a DM RS transmitted together with a PSBCH or detect energy with respec
entirety of or a part of a symbol region through which the PSBCH or DM RS in a synchronizaframsutan be transmitted so a
to enable use as a criterion for determining whether to retry PSBCH decoding. When a DM RS measurement level or an er
detecting level is larger than a certain threshold vidaed2D reception terminal recognizes thatRE8BCH has been transmitted .
may retry the PSBCH decoding for a certain time or a certain number of times. When a DM RS measurement level or an el
detecting level is smaller than a certain threshold whled2D reception terminal recognizes thet PSBCH has not been
transmitted and may not retry the PSBCH decoding. When the PSBCH decoding is nothvetD2® reception terminal can try
other PSSS/SSSS detection. Through the present inveéh&d2D reception terminal can avoid inefficient gem of retrying the
PSBCH decoding for a certain time or a certain number of times despite non transmission of the PSBCH.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039415 A
(19) INDIA
(22) Date of filing of Application :06/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : RECYCLING BIN

(51) International
classification

(71)Name of Applicant :

B65D85/62,865D25/10,G07D11/ 1)GRG BANKING EQUIPMENT CO. LTD .

(31) Priority Document No :201510242885.0 Address of Applicant :9 Kelin Road Science City Luoganc
(32) Priority Date :13/05/2015 District Guangzhou Guangdong 510663 China
(33) Name of priority -China (72)Name of Inventor :
country ' 1)TAN Dong
(86) International i 2)LIU Heng
Application No :5532?2%1%16/078535 3)WU Hongjun
Filing Date ' 4)JIANG Zhuang
(87) International Publicatic

No ‘WO 2016/180102

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A recycling bin comprises a bin body dooiaanbin body bottom case. The top of the bin body bottom case is provided with a
recycling inlet. A guide elastic pie@epaper money guide plaa@ impeller comprising a plurality of flexible bladasd a paper
money stacking plate used for stacking réeganediums are fixed in the bin body bottom case. The guide elastic piece and th
money guide plate are vertically and oppositely dispeseda gap is formed between the guide elastic piece and the paper ma
guide plate and is a recycling channihe paper money guide plate is provided with a first stop table used for temporarily stor
recycled mediums passing sequentially through the recycling inlet and the recycling amahisgbrovided with a notch allowing t
flexible blades to pagkrough. When the flexible blades are rotated out of the nbé&cfiexible blades convey the recycled mediu
on the first stop table to the paper money stacking plate.

N

o
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039424 A
(19) INDIA
(22) Date of filing of Application :06/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the iwention : METHOD FOR DETECTING SKIN REGION AND DEVICE FOR DETECTING SKIN REGION

(51) International classification :G06T7/40,G06K9/01| (71)Name of Applicant :
(31) Priority Document No :201510700287.3 1)TENCENT TECHNOLOGY (SHENZHEN) COMPANY
(32) Priority Date :26/10/2015 LIMITED
(33) Name of priority country :China Address of Applicant :Room 403 East Block 2 SEG Park
(86) International Application No :PCT/CN2016/08452| Zhenxing Road Futian District Shenzhen Guangdong 51800(
Filing Date :02/06/2016 China
(87) International Publication No ‘WO 2017/071219 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)TAN Guofu
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method and a device for detecting a skin region. The method comprises: obtaining a target image (101); obtainingearpres
value and a preset standard deviation of the skin in an RGB colorapheepreset mean valaed a preset standard deviation of
skin in a YUV color space (102); calculating a first probability for each pixel in the target image on the basis of tihecaresalue
and the preset standard deviation in the RGB color shadast probabilitybeing the probability of the pixel being skin in the RC
color space (103); calculating a second probability for each pixel in the target image on the basis of the preset raedrihalue
preset standard deviation in the YUV color sptmeesecond proldity being the probability of the pixel being skin in the YUV cc
space (104); and determining the probability of being skin for each pixel in the targetimzrgén the probability of the pixel beir
skin is the arithmetic mean value of the firsbipability and second probability of the pixel (105). The method and device are c:
of automatically detecting the skin region in an image.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039437 A
(19) INDIA
(22) Date of filing of Application :06/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : DEVICE FOR DETECNG FOREIGN OBJECT ATTACHED ON SURFACE OF SHEET LIKE
MEDIUM

(51) International classification :G07D7/20,G07D7/0|(71)Name of Applicant :
(31) Priority Document No :201510242884.6 1)GRG BANKING EQUIPMENT CO. LTD.
(32) Priority Date :13/05/2015 Address of Applicant :9 Kelin Road Science City Luoganc
(33) Name of priority country :China District Guangzhou Guangdong 510663 China
(86) Internationapplication No :PCT/CN2016/0812t|(72)Name of Inventor :
Filing Date :06/05/2016 1)CHANG Yang
(87) International Publication No ‘WO 2016/180277 2)WU Hongjun
(61) Patent of Addition to Application ‘NA 3)JIANG Zhuang
Number :NA 4)SUN Zhigiang
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a device for detecting a foreign object attached on a surface of a sheet likeaoegitiging a static electricity
providing part (A) for providing static electrical chargemedium transporting part (B) folansporting a medium under
detectionand a static electricity sensor and identifier part (C). The medium transporting part comprises a static electricity re:
unit and a static electricity absorbing unit sequentially connected. The static elertdeitying unit is connected to the static
electricity providing part (Aand the static electricity absorbing unit is connected to the static electricity sensor and identifier
The static electricity receiving unit is configured to transfer thticselectrical charges obtained from the static electricity providi
part (A) to the medium under detection. The static electricity absorbing unit is configured to absorb the static dlectgsabtthe
medium under detection. The static electyisiensor and identifier part (C) is configured to determine whether the surface of tt
medium under detection is attached with a foreign object according to a received electrostatic pattern of the mediutactioder
The detection device can quicklyeidtify a medium under detection of which a surface is attached with a foreign object.

—
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(12) PATENT APPLICATON PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/11/2017

(21) Application N0.201727039571 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : METHOD FOR NICKEL FREE PHOSPHATING METAL SURFACES

(51) International :C23C22/83,C23C22/18,C23C22
classification

(31) Priority Document No :102015206145.0

(32) Priority Date :07/04/2015

(33) Name of priority countr:Germany

(86) International Applicatio,

No :PCT/EP2016/057622
Filing Date :07/04/2016
f\?g) International Publlcatlow:WO 2016/162423

(61) Patent of Addition to

(71)Name of Applicant :

1)CHEMETALL GMBH

Address 6Applicant :Trakehner Strae 3 60487 Frankfurt ¢

Main Germany
(72)Name of Inventor :

1)DAHLENBURG Olaf

2)HOLLMANN Frank

3)SCHMEIER Lisa

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatiol,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The invention relates to a method &ssentiallynickel free phosphating a metal surfacaevhich a metal surfaceptionally after
cleaning and/or activating initially treated with an acidic aqueous phosphating composition which contains zimdnganese
ions and phosphate ioisoptionally rinsed and/or drieghd then is treated witln aqueous post rinsing composition which
comprises at least one type of metal ions selected from the group consisting of ions from

molybdenuncoppersilver gold palladiumtin antimonytitaniumzirconium and hafnium and/or at least one polymer selectedtfre
group consisting of polymer classes of polyamipelyethylenaminepolyanilinespolyiminespolyethyleniminegolythiophenes ani
polypryroles and to the mixtures and copolymerisates thereof. The invention also relates to the phosphating compasitamta
the post rinsing composition which is essentially nickel free.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.201727039573 A
(19) INDIA
(22) Date of filing of Application :07/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : METHOD FOR SPECIFICALLY ADJUSTING THE ELECTRICAL CONDUCTIVITY OF
CONVERSION COATINGS

(51) International
classification

(71)Name of Applicant :

:C23C22/83,C23C22/18,C23C22 1)CHEMETALL GMBH

(31) Priority Document No :10 2015 206 145.0 Address of Applicant :Trakehner Strae 3 60487 Frankfurt
(32) Priority Date :07/04/2015 Main Germany
(33) Name of priority countr:Germany (72)Name of Inventor :
5\1853) International Appllcatlo:PCT/EF2016/057620 Bagﬁb\aﬁﬁﬁRFGragLaf
Filing Date :07/04/2016 3)DRi GE Michael
(87) International Publicatio. 4)KOLBERG Thomas
No ‘WO 2016/162422 5)SCHMEIER Lisa

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The invention relate® a method for specifically adjusting the electrical conductivity of a conversion caativigch a metallic
surface or a conversion coated metallic surface is treated with an aqueous composition which comprises at least optatypa
selectedrfom the group consisting of molybdenwappersilver gold palladiumtin and antimony ions and/or at least one electric:
conductive polymer selected from the group consisting of the polymer classes of polyaotyaedinespolyiminespolythiophenes
andpolypryroles.

) F"ﬂ;
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/11/2017

(21) Application N0.201727039574 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : METHOD FOR THE RUBBER MODIFICATION OF THERMOSETTING RESINS

(51) International classification :C08J3/24,C08J5/04,C08J9

(31) Priority Domiment No :15163555.4
(32) Priority Date :14/04/2015
(33) Name of priority country :EPO

(86) International Application No :PCT/EP2016/058131
Filing Date :13/04/2016

(87) International Publication No :WO 2016/166166

(61) Patent of Additin to

(71)Name of Applicant :

1)BASF SE

Address of Applicant :Carl Bosch Strae 38 67056

Ludwigshafen Germany
(72)Name of Invenbr :

1)WEBER Martin

2)MALETZKO Christian

3)HENNENBERGER Florian

Application Number ENA 4)WILMS Axel
Filing Date NA

(62) Divisional to Application ‘NA

Number :N A
Filing Date '

(57) Abstract :

The present invention relates to a method for producing thermosetting resin maddimgshermosetting resin moldings as stech
the use of théhermosetting resin moldings as structural components and to the use of a thermoplastic polymer having a pol
range of from 10 to 90% to increase the toughness of a thermosetting resin.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201727039575 A
(19) INDIA
(22) Date of filing of Application :07/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : POLYMERS FOR STABILISING PEROXIDE COMPOUNDS

(51) International (71)Name of Applicant :

:A61K8/81,C08F226/10,C08F226)

classification 1)BASF SE
(31) Priority Document No :15165457.1 Address of ApplicantCarl Bosch Strae 38 67056
(32) Priority Date :28/04/2015 Ludwigshafen Germany
(33) Name of priority ‘EPO (72)Name of Inventor :
E:é)éj)nltry | ' 1;SCHADE Chrisgan
nternationa . 2)NATALELLO Adrian
Application No 553550210616/058499 3)DENUELL Wolfgang
Filing Date ' 4)MAMPE Dirk

(87) International
Publication No
(61) Patent of Addition to

‘WO 2016/173869

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The invention relates to the use of a spegéaerically defined copolymer fotabilising a peroxide compound against
decomposition. The invention also relates to a particular embodiment of the copspguigically a copolymer containing repeatir
units derived from N vinylpyrrolidone (or from N vinyl 2 caprolactam) and at leastomonomer selected from the group consi:
of vinyl phosphonic aci@ acrylamido 2 methylpropane sulphonic aaidl combinations of these monomers.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/11/2017

(21) Application No.p1727039576 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : PROCESSES FOR REDUCING THE FOULING OF SURFACES

(51) International
classification
(31) Priority Document No :15163306.2
(32) Priority Date :13/04/2015
(33) Name of priority country:EPO

(86) International Applicatior

:B01D65/08,B01D69/02,C09DBC

No :PCT/EP2016/057976
Filing Date :12/04/2016
E\?g) International Publ|cat|or:WO 2016/166084

(61) Patent of Addition to

(71)Name of Applicant :
1)BASF SE
Address of Applicant :Carl Bosch Str. 38 67056 Ludwigsh
Germany
(72)Name of Inventor :
1)KONRADI Rupert
2)CEPRAGA Christina
3)STAUDT Claudia
4)VON VACANO Bernhard Ulrich
5)KELLERMEIER Matthias
6)STENGEL Peter

Pat ‘NA 7)BAUMANN Peter
App'gi"l"itr']‘;”DNa‘tJember ‘NA 8)MARTY Laurent
I — 9)KUHN Jelan
f\?f%g;‘s'o”a' to Application.y o 10)SCHAUKSDAT Sarah Jane
o ate ‘NA 11)WEGMANN Ludger
9 12)BOHRER Erik
(57) Abstract :

Process for reducing the fouling of a surface/@rein an agqueous solution S of at least one polymer P comprising styrene an
least one ester E of (meth)acrylic acid and polyethylene oxide in a rabtaof 0.05:1 to 50:1 is applied to said surface O.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727040229 A
(19) INDIA
(22) Date of filing of Application :10/11/2017 (43) Publication Date08/12/2017

(54) Title of the invention : TERMINAL BLOCK WITH SEALED INTERCONNECT SYSTEM

(51) International classification :G01D11/24,G01D21/(|(71)Name of Applicant :
(31) Priority Document No :14/753119 1)ROSEMOUNT INC.
(32) Priority Date :29/06/2015 Address of Applicant :6021 Innovation Boulevard Shakop
(33) Name of priority counyr US.A MN 55379 U.S.A.
(86) International Application No :PCT/US2016/035421 |(72)Name of Inventor :
Filing Date :02/06/2016 1)HAUSLER George Charles
(87) International Publication No ‘WO 2017/003631 2)MCCOY Steven John
(61) Patent of Addition to Application ‘NA 3)ERIKSEN Christopher Lee
Number :NA 4)COTA Jeffrey Alan
Filing Date '
(62) Divisional to Applicatbn Number :NA
Filing Date ‘NA
(57) Abstract :

A process variable transmitter (100) for use in an industrial process includes a housing (102) having a cavity formddhéhereil
housing has a barrier (120) which divides the cavity into first2@d second (106) cavities. Preferaflgasurement circuitry (11(
in the first cavity (104) is configured to measure a process variable of the industrial process. A terminal block ag¥@nibly (1
positioned in the second cavity (106). The terminal lbkgsembly (108) forms a seal with the housing (102) thereby forming a
cavity (108) between the barrier and a circuit board of the terminal block assembly.

I
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727040278 A
(19) INDIA
(22) Date of filing of Application :10/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention PURINYL N HYDROXYL PYRIMIDINE FORMAMIDE DERIVATIVES PREPARATION METHOD
THEREFOR AND USE THEREOF

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)GUIZHOU BAILING ENTERPRISE GROUP
PHARMACEUTICAL CO. LTD.

:C07D473/34,A61K31/5377,A61K31/

:201510189476.9

No Address of Applicant :Xihang Road Economic and
(32) Priority Date :21/04/2015 Technological Development District Anshun Guizhod 880
(33) Name of priority -China China
country ' (72)Name of Inventor :
(86) International ) 1)CHEN Lijuan

oo :PCT/CN2016/079022
Application No 12/04/2016 2)WEI Yuquan

Filing Date
(87) International
Publication No
(61) Patent of Addition 1

‘WO 2016/169417

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention relates to the field of the chemical mediaimgeg particulato purinyl N hydroxyl pyrimidine formamide
derivativesa preparation method théoe and a use thereof. The present invention provides a purinyl N hydroxyl pyrimidine
formamide derivative having a structure represented by formula (). The invention also provides a method for prepauitigysal
hydroxyl pyrimidine formamide derivize and a use thereof. Purinyl N hydroxyl pyrimidine formamide derivative provided in t
invention can be not only a PI3K and HDAC double functional target kinase intibitalso a PI3K or HDAC single target kinas
inhibitor thus providing new choic®r preparing multi target inhibitors.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2017270403 A
(19) INDIA
(22) Date of filing of Application :10/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : METHOD FOR PREPARING NEGATIVE ELECTRODE MATERIAL OF LITHIUM ION BATTER
BY USING BIOMASS GASIFICATION FURNACE FILTER RESIDE

(51) International
classification

(71)Name of Applicant :

HOIM4/139,H01M4/1393,HOIM4/13 1)WUHAN KAIDI ENGINEERING TECHNOLOGY

(31) Priority Document | RESEARCH INSTITUTE CO. LTD.
No 201510190215.9 Address of Applicant :T1 Jiangxia Avenue Miaoshan
(32) Priority Date :21/04/2015 Development Zone Jiangxia District Wuhan Hubei 430212 ClI
(33) Name of priority -China (72)Name of Inventor :
country ' 1)ZHOU Huanhuan
,(5\86)”'2;;””61}\'%%' PCT/CN2016/079380 2)CHENG Yuting
PP 115/04/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition

‘WO 2016/169436

to Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract

Disclosed is a method for preparing a negative electrode material of a lithium ion battery by using a biomass gasifieagdiitéu
residue. The method comprises: 1) mixing a biomass gasification furnace filter residue with a surface actwe ageating the
mixture grinding the mixture adequatelgmoving the surface active agent in a water washing maangting out the suction
filtration and obtaining the filter residue for standby use; 2) placing hydrochloric acid into the filter relsidined in step

1) adequately removing impuritiesd filtering and washing the filter residue to be neutral for standby use; 3) placing the filter
residue obtained in step 2) into a mixed solution of polyethyleneimine and etlaaryihg out the osciltion washing the
polyethyleneimine and the ethanol after the adequate oscilfaidorming the filteringand obtaining the filter residue for standby
use; and 4) placing nitric acid having a mass fraction of 55% to 70% into the filter residue obtatepd3jadequately stirring at tt
temperature of 35 to 45 degrees centigreateying out the modificatiowashing the nitric acidnd filtering and drying to obtain a
negative electrode material of a lithium ion battery. The negative electrode mafténialithium ion batteryvhich has a high
capacitya high primary efficiency and good cycling performance and is safe and pollutias @e®ined; the process is simple in
process flowow in cost and applicable to the expanded production.

i
e
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039579 A
(19) INDIA
(22) Date of filing of Applicabn :07/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : GENERATING OBJECT CODE FROM INTERMEDIATE CODE THAT INCLUDES
HIERARCHICAL SUB ROUTINE INFORMATION

(51) International classification :GO6F9/45 (71)Name of Applicant :
(31) Priority DocumeniNo :62/175646 1)QUALCOMM INCORPORATED
(32) Priority Date :15/06/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country ‘U.S.A 5775 Morehouse Dve San Diego California 92121 1714 U.S.,
(86) International Application No :PCT/US2016/02937|(72)Name of Inventor :

Filing Date :26/04/2016 1)HOWES Lee
(87) International Publication No ‘WO 2016/204865
(61) Patent of Addition té\pplication .

‘NA

Number ‘NA

Filing Date |
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Examples are described for a device to receive intermediate code that was generated from compiling source code aban ap
The intermediate code ihles information generated from the compiling that identifies a hierarchical structure of lower level
routines in higher level sub routinaad the lower level sub routines are defined in the source code of the application to exect
frequently han the higher level sub routines that identify the lower level sub routines. The device is configured to compile tr
intermediate code to generate object code based on the information that identifies lower level sub routines in higiter level s
routinesand store the object code.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039589 A
(19) INDIA
(22) Date of filing of Application :07/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : CONTROL UNIT FOR A FLEXIBLE ENDOSCOPE

(51) International
classification

(71)Name of Applicant :

:A61B1/00,A61B1/005,A61B1/0] 1)HUMAN XTENSIONS LTD.

(31) Priority Document No :62/203421 Address of Applicant :4 Meir Ariel Street Grand Netter
(32) Priority Date :11/08/2015 Building 2nd floor P.O. Br 8180 4250574 Netanya Israel
(33) Name of priority country:U.S.A. (72)Name of Inventor :
5\1853) International Appllcatlor:PCT/IL2016/050879 1)SHOLEV Mordehai

Filing Date :11/08/2016
E\?g) International Publ|cat|or:WO 2017/025969

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A control unit attachable to a flexible endoscope having a shaft deflectable via two rotatable knobs is provided. Thaitontrol
includes a user interface inmcling a first interface being mounted on a pivotal support attached to a housing of the corttnel finsi
interface being engageable by a palm of a hand. The control unit further includes a drive unit operable via the usehantirifac
unit induding a first drive mechanism for engaging the two rotatable knobs thereby allowing a user to control deflection afat
the endoscope via the first interface.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039590 A
(19) INDIA
(22) Date of filing of Application :07/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invation : BILL COLLECTING AND RECYCLING BOX

(51) International classification :G07D11/00 (71)Name of Applicant :
(31) Priority Document No :201510239922.2 1)GRG BANKING EQUIPMENT CO. LTD.
(32) Priority Date :12/05/2015 Address of Applicant :9 Kelin Road Science City Luoganc
(33) Name of priority country :China District Guangzhou Guangdong 510663 China
(86) International Application No :PCT/CN2016/0816¢|(72)Name of Inventor :
Filing Date :11/05/2016 1)TAN Dong
(87) International Publication No ‘WO 2016/180336 2)LIU Heng
(61) Patent of Addition to Application ‘NA 3)WU Hongjun
Number :NA 4)JIANG Zhuang
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A bill collecting and recycling box (100) comprises: a box body having a door bodyb{B)nlet for a bill to enter being provided
the box body; a bill conveying channel and a conveying mechahegonveying mechanism being disposed at a posiganthe
bill inlet of the bill conveying channeind comprising a driving roller (4) driven by an external poavsteering roller (2) in
interference fit with the driving roller (48n outlet driving roller (5) away from the bill inlet and in interferefit with the steering
roller (2) and a flapping impeller (6) being coaxially disposed with the outlet driving roller (5); and a bill stacking frestgid on
a bottom plateorresponding to the bill inlemnside the box body by using a spring (28a supported and vertically slideable
mannerthe bill stacking tray (8) being disposed opposite an end of a first channel plagegidl)ng elastic sheet (10) being dispc
on a siddacing the bill stacking tray (8)f the first channel plate (18nd the guiding elastic sheet (10) and the bill stacking tray
forming a Y shaped channel having an opening facing an inlet of the bill conveying channel.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/11/2017

(21) Application N0.201727039671 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : PRODCT CUSTOMIZATION BASED ON USER CONTRIBUTIONS

(51) International :GO6F9/445,G06Q30/02,G06Q30
classification

(31) Priority Document No :14/726392

(32) Priority Date :29/05/2015

(33) Name of priority count:U.S.A.

(86) International

Apolication No :PCT/US2016/034092
PP Fiing Date :25/05/2016
(87) International Publicatic,

‘WO 2016/196119
No

(61) Patent of Addition to

(71)Name of Applicant :

1)INTUIT INC.

Address of Applicant :2700 Coast Avenue Mountain View

94043 U.S.A.
(72)Name of Inventor :

1)PAI Yogish

2)GOYETTE Steve George

3)MACMARTIN Robert

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A method to customize amline software application. The method includes displaysigg a user interface of the online softwar
applicationa message inviting user contribution to a customizable component of the online software appdiceivamgfrom an
initial seed useria a network connection and in response to displaying the messagetural specification of the customizable
component suggested by the initial seed user according to a requirement based on an attribute of the initiadlseszthieg that
a new er of the online software application matches the attribute of the initial seexhdsssnfiguringpased on the structural
specification of the customizable component suggested by the initial seethusstantiation of the online software application
the new user to perform a pre determined task according to the requirement.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201727040305 A
(19) INDIA
(22) Date of filing of Application :11/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : SMART BREAD PREPARATION AND VENDING MACHINE OPERATING METHOD THEREOI
AND MONITORING METHOD

(51) International classification :G05B19/04 (71)Name of Applicant :
(31) Priority Document No :201510877437.8 1)SHANGHAI JINHE INDUSTRIAL DEVELOPMENT
(32) Priority Date :04/12/2015 CO. LTD
(33) Name of priority country :China Address of Applicant :LI Jian Block 8 A N0.189 Fulianer F
(86) International Application No :PCT/CN2016/0713z|Baoshan Shanghai 201906 China

Filing Date :19/01/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/092160 1)LIN Weiguang
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A smart bread preparation and vending machine comprises a poyér sugrule (1)a remote communication module @human
machine interaction module (&)control module (4&nd an execution module (5). The control module (4) has control connectic
the remote communication module (B human machine interaction dude (3)and the execution module (5) respectively. The
power supply module (1) is connected to the remote communication modthe {8)man machine interaction module (8 contro
module (4)and the execution module (5). The control module (4) coepasmachine function information unit (4ljood
ingredient information monitoring unit (42)bread preparation and processing instruction sea(i8man machine interaction uni
(44) a processing procedure control unit (45notion coordination ancbntrol unit (46)a machine state monitoring unit (4aMd a
remote communication unit (48). The smart bread preparation and vending machine cangoandieg to various fast food brea
processing procedures obtained by combining machine informatibfoad ingredient informatiomarious fast food breads to use
In additionsmart bread preparation and vending machines distributed at various locations are connected by means of the I
Thingssuch that each of the smart bread preparation amdirngg machines is remotely monitored.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/11/2017

(21) Application N0.20172704082A

(43) Publication Date : 08/12/2017

(54) Title of the invention : AN APPARATUS FOR PROVIDING LARGE AMOUNTS OF GAS TO A FERMENTATION BRO

(51) International classificatio:C12M1/00,a2M1/02,C12M1/0
(31) Priority Document No  :62/189316

(32) Priority Date :07/07/2015

(33) Name of priority country :U.S.A.

(86) International Application .

(71)Name of Applicant :
1)XYLECO INC.
Address of Applicant :360 Audobon Road WakiefisA
01880 U.S.A.
(72)Name of Inventor :

No N :5534?5’)21%16/041038 1)MEDOFF Marshall .
Filing Date 2)MASTERMAN Thomas Craig
(87) International Publication | 3)PARADIS Robert
No WO 2017/007788 4)YOSHIDA Aiichiro
(61) Patent of Addition to NA 5)HEINZE Karen
Application Number :NA
Filing Date ’
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’
(57) Abstract :

According to various aspects and embodimarggstem and method for aerobic ferna¢ioh of an aqueous sugar solution is
provided. The system includes a vesgdeast one air diffuser in fluid communication with an interior of the vesgeht least one
blower that is configured to deliver air to the at least one air diffuser.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727040491 A
(19) INDIA
(22) Date of filing of Appication :14/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : A STRUCTURALLY OPTIMIZED TILTED OR HORIZONTAL AXIS WIND TURBINE

(51) International classification :FO3D7/00,F03D7/02,FO3D7/|(71)Name of Applicant :

(31) Priority Document No :61/99m20 1)GOLDSTEIN Leonid
(32) Priority Date :07/05/2014 Address of Applicant :12501 Tech Ridge Blvd. Apt. 1535
(33) Name of priority country  :U.S.A. Austin Texas 78753 U.S.A.
(86) International Application N:PCT/US2015/027874 (72)Name ofInventor :
Filing Date :28/04/2015 1)GOLDSTEIN Leonid

(87) International Publication NeWO 2015/171347
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

Includes a structurally optimized axial wind turbcemprising a tilted or horizontal axis rot@towersupported by guy wires near
the topblades on suspension cables aptonallynon axial power mmoval. Variations of it on the land and offshore. Related
methodsvariations and enhancements.

(I
¥

No. of Pages : 21No. of Claims : 6!

The Patent Officdournal No. 49/2017 Dated 08/12/2017 47999



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727040495 A
(19) INDIA
(22) Date of filing of Application :14/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : ATTENUATION OF PHYTOTOXICITY OF MULTISITE FUNGICIDES BY HIGH MOKRJLAR
WEIGHT DISPERSANTS

(51) International (71)Name of Applicant :

:A01P3/00,A01N25/30,A01N25/.

classification 1)BASF SE
(31) Priority Document No :15163877.2 Address of Applicant :Carl Bosch Str. 38 67056 Ludwigsh
(32) Priority Date :16/04/2015 am Rhein Germany
(33) Name of priority country:EPO (72)Name of Inventor :
(86) International Applicatior, 1)NOLLER Bastian Marten
No 255-55;0210616/057707 2)QUINTERO PALOMAR Maria Angelica
Filing Date ’ 3)BOUDET Nadege
(87) International Publicatior 4)ESCRIBANO CUESTA Ana

No ‘WO 2016/166020

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present invention relates to an agrochemical composition containing a solid multisite fungicide and a dispersihgragettie
dispersing agent has a mass average molar mass greater than 5 000 g/mol and is selected from lignin sulfonates and
poly(meth)acrylates. The invention also relates to a method of preparing the agrochemical composition comprising the cont
the solid multisite fungicide and the dispersing agent. Furthermore the invention relates to a method of controllingyqdsmspat
fungi wherein the agrochemical composition is allowed to act on the respectivatfaimginvironment or the crop plants to be
protected from the respective pestthe soil and/or on undesired plants and/or on the crop plants and/or on their enir&ointle
subject matter are a use of the dispersing agent for attenuating the phytotoxicity of multisite fungicides; and sead saittaini
agrochemical composition.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/11/2017

(21) Application N0.201727039676 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : METHOD FOR DEINKING WASTE PAPER

(51) International classification :D21C5/02,D21H21/C
(31) Priority Document No ;1554992

(71)Name of Applicant :
1)COATEX

(32) Priority Date :02/06/2015 Address of Applicant :35 rue Amp're 69730 Genay Franc
(33) Name of priority country :France (72)Name of Invertor :
(86) International Application No :PCT/FR2016/05128:| 1)DUPONT Fran8ois
Filing Date :30/05/2016 2)BLANC Jr'me
(87) International Publication No ‘WO 2016/193604
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention concerns a method for deinking waste pamgrising a pulping stefollowed by a so called flotation
stepcharacterised in that it comprises a step of introducingaat ;e polyacrylate dispersaepresenting 0.05 % to 3.5 % by wei
of the mineral fillers of the waste paper. The invention also concerns the use of this specific dispersant duringptihetéptafithe

method for deinking waste paper.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039677 A
(19) INDIA
(22) Date of filing of Application :07/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : INTEGRATED CIRCUIT DIEND MANUFACTURING METHOD THEREFOR

(51) International
classification

(71)Name of Applicant :

:HO1L23/485,H01L23/367,H01L21/i 1)HUAWEI TECHNOLOGIES CO. LTD.

(31) Priority Document N¢201510221081.2 Address of Applicant :Huawei Administration Building
(32) Priority Date :30/04/2015 Bantian Longgang District Shenzhen Guangdong 518129 Ch
(33) Name of priority o~ (72)Name of Inventor :
China

country ' 1)FU Huili
(86) International ) 2)CAI Shujie
Application No :;8(3/'52(/22[\(;21%16/080514 3)LUO Feiyu

Filing Date '

(87) International
Publication No
(61) Patent of Addition to

‘WO 2016/173507

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Embodiments of the present invention provide an IC die and a manufacturing method tbereferin resolving the problem of th
limitations of existing IC chip heat radiation methods in reducing the temperature of hot spots on the sutfabgpsf The IC die
comprises a substrasm active devican interconnection layemnd a heat radiation layer. The interconnection layer covers the &
device. The interconnection layer comprises multiple metal layers and multiple dielectric lagensuliple metal layers and the
multiple dielectric layers are alternately disposed. One metal layer among the multiple metal layers furthest from tiewiaetive
comprises a metal wire and a metal bonding pad. The heat radiation layer covers theeravh#tiedinterconnection layer except i
region corresponding to the position of the metal bonding pad. The heat radiation layer is located below the encapsulation
encapsulation layer comprises a plastic packaging material. The heat radigiorolaprises an electrically insulating matetined
heat conductivity of which is greater than a preset value.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039752 A
(19) INDIA
(22) Date of filing of Application :08/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : INTRA PREDICTION AND INTRA MODE CODING

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)QUALCOMM INCORPORA TED
Address of Applicant :ATTN: International IP Administratic

‘HO4N19/176,H04N19/593,H04N19/

o : orehouse Drive San Diego California N
N -62/181744 5775 Moreh D San Diego Calif 92121 1714 U.£
(32) Priority Date :18/06/2015 (72)Name of Inventor :

(33) Name of priority USA 1)ZHAO Xin

country e 2)CHEN Jianle

(86) International . 3)ZHANG Li

Application No E7C /(')I'él/JZ?)Zl%l6/038132 4)KARCZEWICZ Marta

Filing Date
(87) International
Publication No
(61) Patent of Addition tc

‘WO 2016/205684

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A device inclues one or more processors configured to derive M most probable modes (MPMs) for intra prediction of a blot
video data. As part of deriving the M most probable make®ne or more processors define a representative intra prediction r
for a left neghboring column and use the representative intra prediction mode for the left neighboring column as an MPM fc
neighboring colummnd/or define a representative intra prediction mode for an above neighboring row and use the represen
prediction mode for the above neighboring row as an MPM for the above neighboring row. A syntax element that indicatesn
MPM index or a non MPM index is used to indicate a selected intra prediction mode for intra prediction of the block i Teeo
one or more processors reconstruct the block based on the selected intra prediction mode.

No. of Pages : €No. of Claims : 1.

The Patent Officdournal No. 49/2017 Dated 08/12/2017 48003



(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201727039754 A
(19) INDIA
(22) Date of filing of Application :08/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : INDUCTOR STRUCTURE IN A SEMICONDUCTOR DEVICE

(51) Internationkclassification :HO1F17/00,HO1F41/(|(71)Name of Applicant :
(31) Priority Document No :14/746652 1)QUALCOMM INCORPORATED
(32) Priority Date :22/06/2015 Address of Apficant :5775 Morehouse Drive San Diego
(33) Name of priority country US.A California 92121 1714 U.S.A.
(86) International Application No :PCT/US2016/03607<|(72)Name of Inventor :
Filing Date :06/06/2016 1)JOW Uei Ming
(87) Internatimal Publication No ‘WO 2016/209602 2)SONG Young Kyu
(61) Patent of Addition to Application ‘NA 3)LEE Jong Hoon
Number :NA 4)YOON Jung Ho
Filing Date ' 5)CHOI Sangjo
(62) Divisional to Application Number :NA 6)ZHANG Xiaonan
Filing Date ‘NA

(57) Abstract :

An inductor structure includesfiast set of traces corresponding to a first layer of an induct®scond set of traces corresponding
second layer of the inductand a third set of traces corresponding to a third layer of the inductor that is positioned between t
layer andhe second layer. The first set of traces includes a first trace and a second trace that is parallel to the firstnreesoA
of the first trace is different from a corresponding dimension of the second trace. The second set of traces is twufitstidet of
traces. The second set of traces includes a third trace that is coupled to the first trace and to the second tracsetTdfdrtdges is
coupled to the first set of traces.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727040496 A
(19) INDIA
(22) Date of filing of Application :14/11/2017 (43) Publication Date : 08/12/2@

(54) Title of the invention : METHOD FOR CONTROLLING NON CROP PESTS

(51) International
classification

(71)Name of Applicant :

AOIN37/22,A0IN51/00,A0IN43/: 1)BASF AGROCHEMICAL PRODUCTS B.V.

(31) Priority Document No :62/148775 Address of Applicant :Groningensingel 1 6835 EA Arnhen
(32) Priority Date :17/04/2015 Netherlands

(33) Name of priority U.SA (72)Name of Inventor :

country I 1)SIKULJAK Tatjana

(86) International ) 2)REINHARD Robert
Co :PCT/EP2016/058286
Appl|c'a!t|on No 14/04/2016 3)KLEIN Clark

Filing Date 4)BROWN Kenneth Scott
Sjglilgéignnaaznal WO 2016/166252 5)JONES Christy
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Numbe :NA
Filing Date '
(57) Abstract :

The present invention relates to methods and uses for controlling non crop pests (especially of the orders
BlattodeaDipteraHemipteraHymenopterdsopteraOrthoptera) and/or populations of sddresects and non social solitary or
gregarious insectsspecially antsvaspstermites and cockroachesth the carboxamide compounds broflanilide (formula (1)) or
desmethyl broflanilide (formula (lajpeir mixturesand compositions comprising these cadmoides and further
insecticidesspecially dinotefuraalpha cypermethrin or chlorfenapyr.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Applicatbn :14/11/2017

(21) Application N0.201727040502 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : AQUEOUS COLD SEAL ADHESIVE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priaty country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Aplication Number
Filing Date

:C09J133/06
:15164275.8
:20/04/2015

:EPO
:PCT/EP2016/0577:
:08/04/2016

‘WO 2016/169788
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)BASF SE

Address of Applicant :Carl Bosch Strae 38 67056

Ludwigshafen am Rhein Germany
(72)Name of Inventor :

1)NABIFAR Afsaneh

2)SCHUMACHER Karl Heinz

3)KUNTZ Andrea

4)KIENER Christoph

5)BEK Martin

(57) Abstract :

Described is an aqueous cold seal adhesive in the form of an aqueous polymer dispersion comprising a mixture of aefisng:
a second polymeawrherein the first polymer is an emulsion yaoler prepared in the presence of a protective colloid and is comp
to an extent of at least 60% by weight of principal monomers selected from the group consisting of C1 to C20 alkyl (ateth)a
and has a glass transition temperature of less thara@twherein the second polymer is an emulsion polymer prepared in the
presence of a protective colloid and is composed to an extent of at least 60% by weight of principal monomers seldwegtdig
consisting of vinylaromatics having up to 20 Cratand has a glass transition temperature of at least 50°C. Also described are
sealable coated polymer films coated with the aqueous cold seal adhesive and a method for producing a cold sealedyiagk
the aqueous cold seal adhesive to a pangegubstrate.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/11/2017

(21) Application N0.201727040503 A

(43) Publication Date : 08/12/2017

(54) Title of the inverion : NANOPARTICLES NANOEMULSIONS AND THEIR FORMATION WITH MIXING CHAMBER

MICRONIZATION

(51) International classificatic:A23L5/00,A23L29/00,A23L33/1
(31) Priority Document No :15164587.6

(32) Priority Date :22/04/2015

(33) Name of prioritycountry :EPO

(86) International Application

No :PCT/EP2016/058684
Filing Date :20/04/2016
E\?g) International Publ|cat|on:WO 2016/169942

(61) Patent of Addition to

(71)Name of Applicant :

1)BASF SE

Address of Applicant :Carl Bosch Str. 38 67056 Ludwigsh

am Rhein Germany
(72)Name of Inventor :

1)HELGASON Thrandur

2)WEILAND Anja

3)BOHN Heribert

Application Number mﬁ
Filing Date ’
(62) Divisional to Appliation |
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The instant invention concerns aqueous diearsparent dispersions of lipid soluble bioactive materials having particle sizes o
180 nm or 20100 nmprocesses for their preparatitheir useespecially as or in beveragedid particles derived therefrora
process/method to evaluate the applicability of emulsifiers for the preparation of such dispersions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727040504 A
(19) INDIA
(22) Date of filing of Application :14/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : AGROFORMULATION OF MICROCAPSULES WITSULFONATE AND CODISPERSANT

(51) International classification ‘B01J13/16,A01N25/ Gf;gigﬁ g‘;EApp"Cam :
g;g E:g::g Bgf[:éjment No 22/10%;3?59 Address of Applicant :Carl Bosch Str. 38 67056 Ludwigsh
(33) Name of priority country :EPO ?g)ﬁgﬁl]g (()Bfelrr:?/:m/or .
(86) International Application No :PCT/EP2016/05434C -
Filing Date 01/03/2016 L)STEINBRENNER Ulrich
(87) International Publication No ‘WO 2016/169683 ?,%‘ébLBAENRD ATnhc;islig”
(61) Patent of Addition to Application N9
Number ‘NA 4)SIMON Anja
Filing Date ‘NA 5)SHBAITA Haytham
(62) Divisional to Application Number :NA 6)ZAWIERUCHA Joseph
Filing Date ‘NA /)ASHER Brady
8)BOWE Steven Joseph
(57) Abstract :

The present invention relates to an aqueous composition comprising in the aqueous phase mi- crohaghsatesprise a shell ar
a corewhere the core contains a pesticide; sulfonate; and a codispeitlae formula (1) as defined below. The invention further
relates to a method of preparing said composition by synthesizing the microcapsules in the agueous phase in the peesence
sulfonate and the codispersant. Findlilg invention relates toraethod of controlling phytopathogenic fungi and/or undesired pl:
growth and/or undesired insect or mite attack and/or for regulating the growth ofvpteamtsn said composition is allowed to act
the respective pesteir environment or the crop pis to be protected from the respective pesthe soil and/or on undesired pla
and/or on the crop plants and/or on their environ— ment; and to seed containing said composition.
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(12) PATENT APPLICATION PURICATION (21) Application N0.201727039755 A
(19) INDIA
(22) Date of filing of Application :08/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : SINGLE RELAY SDIO INTERFACE WITH MULTIPLE SDIO UNITS

(51) International clasktation :G06F13/38,G06K19/(|(71)Name of Applicant :
(31) Priority Document No :14/746036 1)QUALCOMM TECHNOLOGIES INTERNATIONAL
(32) Priority Date :22/06/2015 LTD.
(33) Name of priority country US.A Address of Applicant :Churchill House Cambridge Busine:
(86) International Application No :PCT/EP2016/063949 |Park Cowley Road Cambridge CB4 0WZ U.K.

Filing Date :16/06/2016 (72)Name of Inventor :
(87) International Puidation No ‘WO 2016/207064 1)SZETO Victor
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A system and method communicates with one of two or more secure digital input output (SDIOgaupittytbne SDIO unit
responds when it is being addressed. The SDIO unit has an SDIO clock inpart f&1tO data bus output pamd an SDIO
bidirectional command port. Each SDIO unit has an address indicator within it associated with each SDIOCAIO Anit will not
respond to an SDIO command unless an SDIO unit address encoded in the SDIO command matches its address indicator
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039758 A
(19) INDIA
(22) Date of filing of Application :08/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : TRAFFIC FLOW MIGRATION IN BBKHAUL NETWORKS

(51) International
classification

(71)Name of Applicant :

:HO4L29/14,H04L12/24,H04W40/: 1)QUALCOMM INCORPORATED

(31) Priority Document No :62/186951 Address of Applicant :ATTN: International IP Administratic
(32) Priority Date :30/06/2015 5775 Morehouse Drive San Diego California 92121 1714 U.S
(33) Name of priority ‘USA (72)Name of Inventor :
country ' e 1)HAMPEI'_ Karl Georg
'(0\86)”I:;§;nna}\||%nal PCT/US2016/040180 2)PARK Vincent

PP :29/06/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2017/004253

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Aspects of the diclosure relate to network management and routing protocols in communication nétwsloidisig but not limited t
wireless communication networks including Integradedess Backhaul (IAB) nodes within an IAB network. In some exangries
or more trafficflows between an IAB node and a remote network may be migrated from a first tunnel associated with a first
routing domain to a second tunnel associated with a second routing domain in accordance with route information pestaihini
the netverk routing domains. In various examptes migration may be performed in response to a failure of a wireless link in t
IAB networkwhile in other examplethe migration may be performed in response to congestion or overloading of an IAB nod
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Appliation :08/11/2017

(21) Application N0.201727039761 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : DIGITAL PHOTOGRAPHING DEVICE AND OPERATION METHOD THEREFOR

(51) International
classification

:HO4N5/232,H04N5/228,G06F3/04

(31) Priority Document N0:62/183356

(32) Priority Date
(33) Name of priority
country
(86) International
Application No

Filing Date
(87) International
Publication No
(61) Patent of Addition to

:23/06/2015
‘U.S.A.

‘PCT/KR2016/002847
:22/03/2016

‘WO 2016/208849

(71)Name of Applicant :

1)SAMSUNG ELECTRONICS CO. LTD.

Address of Applicant :129 Samsung ro Yeongtong gu Su

si Gyeonggi do 16677 Republi¢ Korea
(72)Name of Inventor :

1)KIM Jae gon

2)LIM Sang hyeon

3)JEON Seung ryong

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

A digital photographing device may comprise: a first camera for obtaining a wide angle image including a main subjed; a s
camera for obfaing a telephoto image in which the main subject is zoomed in; and a processor for detecting movement infc
of the main subject on the basis of the wide angle image and the telephot@mdatgtermining one of the wide angle image an
telephob image as a main image on the basis of the movement information.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039768 A
(19) INDIA
(22) Date of filing of Application :08/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : HIGHLY EFFECTIVE SULFURIC ACID PROCESS TITANIUM DIOXIDE WATER WASHING
SYSTEM AND WATER WASHINGPROCESS

(51) International classification :C01G23/053 (71)Name of Applicant :
(31) Priority Document No :201510465539.9 1)SHANGHAI ANHORN E NVIRONMENTAL
(32) Priority Date :31/07/2015 TECHNOLOGY CO. LTD.
(33) Name of priority country :China Address of Applicant :Block B No. 2 Building 145 Jintang
(86) International Application No :PCT/CN2016/07045|Pudong New District Shanghai 201201 China
Filing Date :08/01/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/020547 1)YANG Jizhi
(61) Patent of Addition to Application ‘NA 2)SHAN Xianglei
Number :NA 3)WU Ke
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided is a highly edfctive sulfuric acid process titanium dioxide water washing system and water washing process. The v
washing system comprises a filter apparatus (200aste acid recovery device (2@0beater (3002 water washing recycling tank
(400)a first filtering system (500) and a second filtering system (600). The water washing process comprises: (1) placing a
hydrolysate into a filter apparatus and filtering the same; (2) the filter apparatus delivering a filter cake pressediuait fro
hydrolysate to the lading apparatus; (3) the beating apparatus beating the filteaodkgelivering a beaten slurry to the water
washing recycling tank; (4) the water washing recycling tank delivering the washed slurry and water washing watertto the fi
filtering systemy5) the first filtering system re deliveririg the water washing recycling taakconcentrated liquid containing
remaining metatitanic acid particlaad delivering a filtered clear liquid to the second filtering system; (6) the second filtering !
ddivering the clear liquid to the water washing recycling tank for continuouaneelivering the filtered concentrated liquid to 1
waste acid recovery device for recovery. The method removes the step of operating a bleaching vessel in an ekissgingte
system and does not differentiate a first and second washing in a water washingasgsteenprocess flow thereof is thus simple
than a conventional water washing system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727040532 A
(19) INDIA
(22) Date of filing of Application :14/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : COMPOUNDS AND THEIR USE AS BACEL INHIBITORS

(71)Name of Applicant :

(51) International classification :AO1N55/06,A01N57/0| 1)ALLGENESIS BIOTHERAPEUTICS INC.
(31) Priority Document No :62/150715 Address of Applicant :7F 1 No. 760 Section 4 Bade Road
(32) Priority Date :21/04/2015 Songshan District Taipei 105 Taiwan
(33) Name of priority country ‘U.S.A. (72)Name of Inventor :
(86) Internatbnal Application No :PCT/US2016/028502 | 1)CHERUKURY Madhu

Filing Date :20/04/2016 2)LIN Hsiao Wen
(87) International Publication No ‘WO 2016/172255 3)YU Shu Chieh
(61) Patent of Addition to Application ‘NA 4)PHANG Riping
Number :NA 5)RAJAN Yesudoss Christu

Filing Date ' 6)TANG LIU Diane Dan Shya
(62) Divisional to Application Number :NA 7)WHITE Andrew D.

Filing Date ‘NA 8)MALONE Thomas

9)BERESIS Richard

(57) Abstract :

23456The present invention relates to compounds of Formula (1) or a stered@otosreror pharmaeutically acceptable salt or
solvate thereoivherein XY Z QW muring (A) RR R R and Rare as defined in the specification and claims. The present inve
provides a pharmaceutical composition containing the compounds of Formula (I) and a thenagtboiicof treating and/or
preventing Downs syndromamyloid angiopathylisorders associated with cognitive impairmalaheimer s diseasmemory
lossattention deficit symptoms associated with Alzheimer s diseaisedegenerative diseagee senile demntiasenile dementia
and dementia associated with Parkinson s diskaseimer s disease and/or Down syndraage related macular degeneration
(AMD) glaucomaolfactory function impairmentraumatic brain injuryprogressive muscle diseasggpe |l diabets mellitus and
cardiovascular diseases (stroke).
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(12) PATENT APPLICATION PUBLICATION (21) Application No201727040546 A
(19) INDIA
(22) Date of filing of Application :14/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : TORSION WRINGER HAVING LITTLE TRAVEL

(51) International classification :A47L13/58 (71)Name of Applicant :
(31) Priority DocumenNo :10 2015 005 948.3 | 1)CARL FREUDENBERG KG
(32) Priority Date :12/05/2015 Address of Applicant :Hhnerweg 2 4 69469 Weinheim
(33) Name of priority country :Germany Germany
(86) International Application No :PCT/EP2016/0560:|(72)Name d Inventor :
Filing Date :18/03/2016 1)RUECKHEIM Markus
(87) International Publication No ‘WO 2016/180561 2)MAST Christian
(61) Patent oAddition to Application ‘NA 3)WEIS Norbert
Number :NA 4)DINGERT Uwe
Filing Date ’ 5)WALLBAUM Reiner
(62) Divisional to Application Number  :NA 6)HOHENHAUS Johannes
Filing Date ‘NA
(57) Abstract :

The invention relates to a torsion wring@mprising a contraction device (1) for receiving a wigiegd of a mopvherein the
contraction device (1) has an upper part (2) and a lower bottowh({8) are connected to one another by way of contraction lan
(4). The contraction lamellae (4) are designed and/or articulated at the upper part (2)batibih€3) such that the upper part (2)
rotatable relative to the bottom (Bherein along a travel path (lfje contraction device (1) is movable relative to a carrier devic
(5) as a result of which the upper part (2) rotates at an angle of rof@jioglative to the carrier device (5) and relative to the bott
(3). In view of the object of the invention to design and further develop a torsion wringer of the aforementioned tyze thech t
torsion wringer is cost effectiv@herein with a short &avel path of the wiper head of the nibe torsion wringer can be effectively
freed of liquidwherein a large rotational angle can be achieved without entanglement and self locking of the upper part of tt
contraction devicand wherein the torsion wringer of low overall heighthe invention is characterized in that reduction means
providedby way of which a force that counteracts the rotation of the upper padr{)e reduced.

R
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727040573 A
(19) INDIA
(22) Date of filing of Application :14/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : STABILIZATION OF SODIUM DITHIONITE BY MEANS OF VARIOUS ADDITIVES

(51) International classificatio.:C01B17/66,D06L3/10,D21C9/.|(71)Name of Applicant :

(31) Priority Document No  :15165621.2 1)BASF SE
(32) Priority Date :29/04/2015 Address of Applicant :Carl Bosch Str. 38 67056 Ludwigsh
(33) Name of prioritycountry :EPO am Rhein Germany
(86) International Application (72)Name of Inventor :
No :59(3/3550210616/058612 1)BECKMANN Eberhard

Filing Date ' 2)WEIGUNY Sabine
(87) International Publication 3) GARTNER Martin
No WO 2016/173884 4)FEDERSEL Katharina
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Applcation

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

531044The invention relates to a method for reducing or preventing the decomposition of a compaositiamzig Z1 a salt of
dithionous acid in an amount in the range of 50 to 100 wt% and possibly Z2 an asklieted from the group consisting of alkal
metal carbonatalkaline earth metal carbonattali metal or alkaline earth metal tripolyphosphate (Na&gli metal or alkaline
earth metal sulfitelisulfite or sulfatedextroseand complexing agent in atal amount in the range of 0.0001 to 40 wt#terein the
components Z1 aniflapplicableZ2 in a solid and/or dry state or in a state of suspension in a solvent are brought into contact
least one of the following compounds V in a solid and/or thtesor in a state of suspension in a solvdmrein the compounds V
are selected from the group consisting of: (a) oxides of the alkali metals ligbidiompotassiunrubidium cesiumor magnesiungb)
sodium tetrahydroborate (NaBI{f) water free coppélt] sulfate (Cu(SO)phosphorus pentoxidend (d) basic amino acids
argininelysine histidinecharacterized in that the solvent for Z2 if applicableand V is practically free of water.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039794 A
(19) INDIA
(22) Date of filing of Application :08/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : INTRA PREDICTION AND INTRA MODE CODING

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)QUALCOMM INCORPORATED
Address of Applicah:ATTN: International IP Administratior

‘HO4N19/176,H04N19/593,H04N19/

No 62/181744 5775 Morehouse Drive San Diego California 92121 1714 U.S
(32) Priority Date :18/06/2015 (72)Name of Inventor :
(33) Name of priority USA 1)ZHAO Xin
country e 2)CHEN Jianle
(86) International . 3)ZHANG Li
Application No Eg/'(l)’él/JZSOZl%lWOBBlGO 4)KARCZEWICZ Marta
Filing Date |
(87) International .
Publication No :WO 2016/205702
(61) Patent of Addition tc'NA
Application Number :NA
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

MMA device for decoding video data includese or more processors configured to demest probable modes (MPMs) for intra
prediction of a block of video dat@hereinis greater than 3. The one or more processors decode a syntax element that indica
whether a MPM index or a non MPM index is usedhdicate a selected intra prediction mode of the plurality of intra predictior
modes for intra prediction of the block of video data. The one or more processors decode the indicated one of the MP#fidnc
non MPM index. Furthermore one or morgrocessors reconstruct the block of video data based on the selected intra predi
mode.
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/11/2017

(21) Application N0.201727039797 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : PERIODIC CHANNEL STATE INFORMATION REPORTING FOR ENHANCED CARRIER

AGGREGATION

(51) International classification :H04L1/16,H04L1/18,H04L5/C
(31) Priority Document No :62/187034
(32) Priority Date :30/06/2015
(33) Name of priority country :U.S.A.
(86) International Application N:PCT/US216/039364
Filing Date :24/06/2016
(87) International Publication N:WO 2017/003878

(71)Name of Applicant :
1)QUALCOMM INCORPORATED
Address of Applicant :ATTN: International IP Administratic
5775 Morehouse Drive San Diego California 92121 1714 U.<€
(72)Name of Inventor :
1)CHEN Wanshi
2)GAAL Peter

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

Methodssystemsand devices for weless communication are described. A user equipment (UE) may detect the size of a pay!
reporting hybrid automatic repeat request (HARQ) feedback for transmissions on a set of component carriers (CCs) and m
determine whether a scheduling requ&&) and/or a periodic channel state information (P CSI) report is present. The UE ma
compare a size of an uplink control messateh may include a HARQ payload size and a payload for the SR or P CSlwitha
threshold to select an uplink controtfieat. The selected uplink control format maybe associated with a large number of CCs
uplink control message has a payload size above a threshold. The UE may also use a configuration for transmitting tRaC&1
reports during a subframe for €©0f a carrier aggregation (CA) configuration. P CSI reports due for transmission during a giv
subframe.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039800 A
(19) INDIA
(22) Date of filing of Application :08/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : INTRA PREDICTION AND INTRA MODE CODING

(51) Intenational
classification
(31) Priority Document

(71)Name of Applicant :
1)QUALCOMM INCORPORATED
Address of Applicant :ATTN: International IP Administratic

‘HO4N19/176,H04N19/593,H04N19/

No 62/181744 5775 Morehouse Drive San Diego California 92121 1714 U.S
(32) Priority Date :18/06/2015 (72)Name of Inventor :

(33) Name of priority USA 1)ZHAO Xin

country e 2)CHEN Jianle

(86) International . 3)ZHANG Li

Application No E?CI-(I)-Q/JZS(fg 16/038145 4)KARCZEWICZ Marta

Filing Date
(87) International
Publication No
(61) Patent of Addition tc

‘WO 2016/205693

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A device includes anor more processors configured to defreen among a plurality of intra prediction moddsmost probable
modes (MPMs) for intra prediction of a block of video data. A syntax element indicating whether a MPM index or a non MP
is used to indicate selected intra prediction mode of the plurality of intra prediction modes for intra prediction of the block of
data is decoded. Based on the indicated one of the MPM index or the non MPM index being the MRMeindexor more
processors selefdr each of one or more context modeled bins of the MPM ihdesed on intra prediction modes used to decodt
or more neighboring blocks context index for the context modeled bin. The one or more processors reconstruct the block of
data based on ¢hselected intra prediction mode.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/11/2017

(21) Application N0.201727039809 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : OPTICAL INSPECTION APPARATUS AND METHOD FOR AN EXTRUDER

(51) International \B29C47/92,GOLN21/00,B29C47)
classification
(31) Priority Document No :BO2015A000247
(32) Priority Date :13/05/2015
(33) Name of priority countr:ltaly
5\1853) International Appllcatlo:PCT/I82016/052781

Filing Date :13/05/2016
(87) International Publicatic,
No '
(61) Patent of Addition to

WO 2016/181361

(71)Name of Applicant :
1)SACMI COOPERATIVA MECCANICI IMOLA
SOCIETA COOPERATIVA
Address of Applicat :Via Selice Provinciale 17/A 40026
Imola Italy
(72)Name of Inventor :
1)BOSI Gildo

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

An apparatus (1) and method for optical inspection of a mass of polymeric material (2) passing through an extruder 43) hav
hollow extrusion glinder (4) extending elongately in a longitudinal direction comprises an optical sensor (8) which can be of
coupled to the extrusion cylinder (4) and having an infrared light emitter (8a) and a receiver (8b) configured to measure a
measurement pameter representing an optical property of the polymeric material (2) inside the extrusion cylinder (4) and is
characterized in that it comprises a plurality of the optical sensors (8) which can be operatively coupled to the gktrdsiof#xin
a plrality of measurement sites located in succession and spaced from each other along the longitudinal direction and @)pt
programmed to acquire plurality of measurement signals containing the measurement parameters measured by the corres,
optical sensors (8) and programmed to process the plurality of measurement signals in order to calculate a correspoityliofy |
values of a control parameter indicating a physical state of the polymeric material (2) as a function of a longituiitimal posi

i I

e o
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727040599 A
(19) INDIA
(22) Date of fling of Application :14/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : IMAGE ENCODING METHOD AND DEVICE FOR SAMPLE VALUE COMPENSATION AND
IMAGE DECODING METHOD AND DEVICE FOR SAMPLE VALUE COMPENSATION

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)SAMSUNG ELECTRONICS CO. LTD.
Address of Applicant :129 Samsung ro Yeongtong gu Su

‘HO4N19/117,H04N19/14,H04N19/1

No 62/160300 si Gyeonggi do 16677 Republic of Korea
(32) Priority Date :12/05/2015 (72)Name of Inventor :
(33) Name of priority USA 1)CHOI Ki ho
country e 2)KIM Chan yul
(86) intemational ‘PCT/KR2015/010957
P :16/10/2015

Filing Date
(87) International
Publication No
(61) Patent of Addition tc
Application Number

‘WO 2016/182142

‘NA

Filing Date NA
(62) Divisional to NA
Application Number :NA

Filing Date '
(57) Abstract :

Provided are image encoding method and device and image decoding method antbdgeicerating a restored image in which
errors from an original image are minimized. An image decoding method comprises the steps of: parsing from a bitstream
correction parameter for correcting a restored pixel comprised in a current blarknidéigon the basis of a first threshold value
comprised in the parsed edge correction paramétether or not the restored pixel is comprised in an edge region; if the restol
pixel is comprised in the edge regideterminingon the basis of a secotitteshold value comprised in the edge correction
parametekrvhether or not the restored pixel is to be correctedjfahd restored pixel is to be correctesimpensating the sample
value of the restored pixel on the basis of a third threshold value mdpni the edge correction parameter.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20172704073A
(19) INDIA
(22) Date of filing of Application :15/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : SYSTEMS AND METHODS FOR AUTOFOCUS TRIGGER

(51) International classification :HO4N5/232,G03B13/z|(71)Name of Applicant :
(31) Priority Document No :14/791035 1)QUALCOMM INCORPORATED
(32) Priority Date :02/07/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehous Drive San Diego California 92121 1714 U.S..
(86) International Application No :PCT/US2016/036891 |(72)Name of Inventor :
Filing Date :10/06/2016 1)DAYANA Venkata Ravi Kiran
(87) International Publication No ‘WO 2017/003664 2)SHANMUGAVADIVELU, Karthikeyan
(61) Patent of Additin to Application ‘NA 3)LIU, Shizhong
Number :NA 4)LOU, Ying Chen
Filing Date ' 5)WU, Hung Hsin
(62) Divisional to Application Number :NA 6)RAVIRALA, Narayana Karthik Sadanandam
Filing Date ‘NA 7)GOLIKERI, Ada rsh Abhay

(57) Abstract :

Method and systems for autofocus triggering focusing are disclosed herein. In one exaygdden may include a leasnemory
component configured to store lens parameters of the lens and regions of focus correspondiegs@#nametergnd a processor
coupled to the memory and the lens. The processor may be configured to focus the lens on a target object at a fioét instanc
time receive information indicative of distances from an imaging device to the target olgeet period of timebtain lens
parameters of the lemsmd determine a region of focasd trigger the lens to re focus on the target object if the distance to the t
object indicates the target object is outside of the region of focus and the distme¢arget object is unchanged for a designate
time period.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :15/11/2017

(21) Application N0.201727040756 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : A COMPOSITION AND METHOD FOR TREATING SUBSTRATES

(51) International classification:C11D1/14,C11D1/29,C11D1/:
(31) Priority Document No :15168327.3
(32) Priority Date :20/05/2015
(33) Name of priority country :EPO
(86) International Application N:PCT/EP2016/059151
Filing Date :25/04/2016
(87) International Publication WO 2016/184643
(61) Patent of Addition to

(71)Name of Applicant :

1)UNILEVER PLC

Address of Applicant :a company registkig England and

Wales under company no. 41424 of Unilever House 100 Vict
Embankment London Greater London EC4Y 0ODY U.K.
(72)Name of Inventor :

1)PERINCHEERY Aravindakshan

2)RASTOGI Abhishek

Application Number mﬁ
Filing Date |
(62) Divisional to Application |
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention relates te@mposition and a method for treating substrateh as fabrics; particularly for improved stain i
soil removal and better cleaning upon the subsequent wash without the use of a cleaning implement. It is thereforefdaheobje
present invention tprovide a stable composition that provides improved cleaning upon subsequent wash. It has been found

and particulate soil removal can be achieved by depositing a starch graft polymethacrdit awichic surfactant and methyl

cellulose at a ptf 1 to 4.5 onto a fabric.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :15/11/2017

(21) Application N0.201727040757 A

(43) Publication Date : 08/12/2017

(54) Title d the invention : HAIR TREATMENT COMPOSITIONS

(51) International classificatior:A61K8/37,A61K8/60,A61Q5/1

(71)Name of Applicant :

(31) Priority Document No :15169037.7 1)UNILEVER PLC
(32) Priority Date :22/05/2015 Address of Applicant :Unilever House 100 Victoria
(33) Name of priority country :EPO Embankment London Greater London EC4Y 0DY U.K.
(86) International Applicatio | (72)Name of Inventor :
No 553550210616/059259 1)BRICE Harry Jonathan

Filing Date ' 2)GRIFFITH, Geraldine Bridget
(87) International Publication MNWO 2016/188691 3)YAMANE, Toufik
(61) Patent of Addition to ‘NA 4)YATES, Jennifer Ann
Application Number :NA

Filing Date '
(62) Divisional to Application |

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

Use of a hair treatment composition comprising a lactodisaccharidan inorganic salt and an organic acid or salt thdnaging a
pH in the range of from 3 to 6ib the treatment of hato repair damage to hgiroteinpreferably to increase the denaturation
temperature of the internal protein of hair.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Appliction :08/11/2017

(21) Application N0.201727039810 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : COLD ROLLED STEEL SHEET AND METHOD FOR PRODUCING SAME

(51) International classificatiC22C38/00,C21D9/46,C22C38,
(31) Priority Document No :2015139054

(32) Priority Date :10/07/2015

(33) Name of priority country:Japan

(86) International Application

(71)Name of Applicant :
1)JFE STEEL CORPORATION
Address of Applicant :2 3 Uchisaiwai cho 2 chome Chiyoc
ku Tokyo 1000011 Japan
(72)Name of Inventa :

No PCTIP2016/003221 1YOSHIOKA Shimpei
Filing Date ' 2)FUNAKAWA Yoshimasa
5\1807) International Publ|cat|on:WO 2017/010064
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The purpose of the present invention is to provide a cold rolled steel sheet having excellent bending warighilityethod for
producing same. This cold rolled steel sheet: has stitwent composition that contaiimsterms of mass%.010 0.035% of ©.1%

or less of SD.35% or less of MR.035% or less of B.02% or less of 8.010% or less of M.005 0.03% of Al and 0.0001 0.005%
B with the remainder comprising Fe and unavoldaimpurities; has a structure in which the average ferrite grain diameter is 2!
or less; is such that BN and AIN are precipitated in such a way that the condition represented by formula (1) is sdtisfiedran
value of 0.15 or higher in a 5 1084rain region. 0 < [BN] / [AIN] = 0.5 (1) (HerBN] and [AIN] denote the number density of BN
and AIN expressed using the same unit of measurement.)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20127039832 A
(19) INDIA
(22) Date of filing of Application :08/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : METHOD AND SYSTEM FOR ENERGY CONVERSION FROM A FLOW OF FLUID

(51) International classificatio:FO3D5/00,F03B3/26,F03B17/0|(71)Name of Applicant :

(31) Priority Document No  :2014817 1)SEAQURRENT HOLDING B.V.
(32) Priority Date :18/05/2015 Address of Applicant :De Skeakel8 9001 NM Grou
(33) Name of priority country :Netherlands Netherlands
(86) International Application -PCT/NL2016/050353 (72)Name of Inventqr :
No : 1)WENTZEL Youri
o :18/05/2016

Filing Date
5\1807) International Publication ‘WO 2016/186498
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application |

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

System for power generation from a flow of flddmprising a fluid driven device connected to a tether wherein the tether is cc
with a base station to convemergy from the flow of fluid into transportable energyerein the fluid driven device comprises a
frame provided with adjustable varesd wherein the vanes are adjustable for setting into a predefine position relative to the
fluid. The fluid diven device comprises a working mode and a retraction nvbéecin in the working mode the vanes are set in
first predetermined position to generate a lift force from the flow of fimid wherein in the retraction mode the vanes are set in
second preetermined position to provide a low drag level to the flow of fand wherein the work performed during working mo
is larger than the work supplied during retraction mode.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039833 A
(19) INDIA
(22) Date of filing of Application :08/11/2017 (43) Publication Date : 08/12/2017

(54) Title of he invention : SYSTEM AND METHOD OF UNIQUE IDENTIFYING A GEMSTONE

(51) International classification :G06K9/00 (71)Name of Applicant :
(31) Priority Document No :62/164994 1)SARINE COLOR TECHNOLOGIES LTD.
(32) Priority Date :21/05/2015 Address of Applicant :4 HaHarash Street Building E POB
(33) Name of priority country :U.S.A. 7182 4524075 Hod HaSharon Israel
(86) International Appliation No :PCT/1L2016/05052 | (72)Name of Inventor :
Filing Date :18/05/2016 1)NAVOT Yiftah
(87) International Publication No ‘WO 2016/185472 | 2)SPIRMAN Omri
(61) Patent of Addition to Application NA 3)SHILON Ofek
Number :NA 4)KERNER Abraham
Filing Date ' 5)LEVAMI Uzi
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

There is provided a computerized system and method of generating a unique identification associated with augabistfore
unique identification of the gemstone. The method comprises: obtaining one or more inthgegeoistonthe one or more image
captured at one or more viewing angles relative to the gemstone and to a lighttpattgjiring rise to a representative group of
images; processing the representative group of images to generate a set of rotiam walues informative of rotational cross
correlation relationship characterizing the images in the representative group; and using the generated set of ratattoraloear
to generate a unique identification associated with the gemstone. ifle identification associated with the gemstone can be fi
compared with an independently generated unique identification associated with the gemstone inoguegti@nclassndicative
unigque identification.

=
===

=
1]
- o
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039834 A
(19) INDIA
(22) Date of filing of Application :08/11/2017 (43) Publiation Date : 08/12/2017

(54) Title of the invention : APPARATUS FOR SORTING OBJECTS

(51) International
classification

(71)Name of Applicant :

:B65G57/03,B65G57/04,B65G61 1)SYSTEM S.P.A.

(31) Priority Document No :102015000021918 Address of Applicant :Via Ghiarola Vecchia 73 41042 Fiol
(32) Priority Date :09/06/2015 Modenese (modena) Italy
(33) Name of pridty country:ltaly (72)Name of Inventor :
fg”'g‘;g”na}\'%”a' \PCT/IB2016/053323 1)TORO Andrea
. :07/06/2016
Filing Date
(87) International Publicatic,

‘WO 2016/199010
No

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '

(62) Divisional to ‘NA

Application Number ‘NA

Filing Date

(57) Abstract :

An apparéus for sorting objects conveyed by a conveyor line comprises a conveyor line (2) at which the objects (3) are sort
plurality of gripping means (4) of the objects (3) that operate at the portion of the conveyor line (2). The grippinghosans (
command and selectivelpick up the objects present on the portion of the conveyor line (2) and transfer them onto supports (
disposed in temporary staying arsatected for forming stacks of objects (3) homogeneous with each other. Lifting and conve
mears (6) are provided for liftingn commandingle objects or stacks of objects (3) which are resting on supports (5) in selec
temporary staying areas and for conveying them onto an evacuation line.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/11/2017

(21) Application N0.201727039864 A

(43) Publication Date : 08/12327

(54) Title of the invention : SOFT POLYURETHANE FOAM USING HYDROCARBON POLYOL AND COSMETIC

COMPRISING SAME

(51) International classificatio:C08G18/32,C08L75/04,C08J9,
(31) Priority Document No  :1020150051752

(32) Priority Date :13/042015

(33) Name of priority country :Republic of Korea

(86) International Application ,

No PCT/KR2015/012288
Filing Date :16/11/2015
E\?g) International Publication WO 2016/167435

(61) Patent of Addition to

(71)Name of Applicant :

1)LG HOUSEHOLD & HEALTH CARE LTD.

Address of Applicant :58 Saemunan ro Jongno gu Seoul |

Republic of Korea
(72)Name of Inventor :

1)KANG Sung Soo

2)PARK Sang Wook

3)KIM Kyong Seob

4)LEE Sang Hyub

5)SHIN Se Ra

Application Number Hﬁ
Filing Date '
(62) Divisional to Application |
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present invention provides a composition for a soft urethane foam to prepare a soft urethanenfoésimg a polyoand a
foamed soft tethane foam using the samvberein the polyol is any one selected from among a hydrocarbon polggletable

oil and a vegetable oil derived dimer aorda mixture of a hydrocarbon polyol with any one selected from among a vegetable
a vegetabl®il derived dimer acid. The present invention provides an impregnation material for impregnation of a cosmetic
compositionrwhich can control the polarity of the impregnation material for impregnating a hydrophilic cosmetic comosltemm
impregnation ge urethane foam composition for preparing the same.

[
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201727039882 A
(19) INDIA
(22) Date of filing of Application :08/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : THREADED COUPLING END FOR A PERCUSSION DRILL STRING COMPONENT

(51) International classification :E21B17/042 (71)Name of Applicant :
(31) Priority Document No :15168925.4 1)SANDVIK INTELLECTUAL PROPERTY AB
(32) Priority Date :22/05/2015 Address of Applicant :SE 811 81 Sarkbm Sweden
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2016/0612¢| 1)WICKSTRiM David

Filing Date :19/05/2016 2)NORMAN Andreas
(87) International Publication No ‘WO 2016/188857
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A threaded coupling for a drill string component having a body on which is formed a thread. A reduction in stress consemitc
resistance to bending memts are achieved at the thread by reducing a thread depth at at least one axial end (300) of the th
by adapting an endmost flank of a crest or root of the thread at an endmost helical turn.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039895 A
(19) INDIA
(22) Date of filing of Application :09/11/2017 (43) Publication Date : 08/12017

(54) Title of the invention : OPTIMIZING A MESSAGE BEACON DEVICE WITH RESPECT TO THE NUMBER OF WIRELL
DEVICES IN REACH RESOURCE CONSUMPTION AND INTERFERENCE

(51) International
classification

(71)Name of Applicant :

:HO4W72/00,HO04W72/04,HO4W 72/ 1)QUALCOMM INCORPORATED

(31) Priority Daument Na:14/755827 Address of Applicant :ATTN: International IP Administratic
(32) Priority Date :30/06/2015 5775 Morehase Drive San Diego California 92121 1714 U.S.
(33) Name of priority ‘USA (72)Name of Inventor :
country e 1)WIETFELDT Richard Dominic
ffgli':;’ig”naﬂ%”a' \PCT/US2016/034121

:25/05/2016

Filing Date
(87) International
Publication No
(61) Patent of Addion to

‘WO 2017/003595

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Systems and methods are disclosed for optimizing the reach of a message beacon device. The method may include identi
plurality of transceivers associated with the message beacon dewlgzing each identified transceiver on the basis of a resour
consumption associated with the identified transceiveinterference of the identified transceiver with a different transcefitke o

plurality of identified transceivers reach of the identified transceiv@ra combination theresklecting a transmission set from th
plurality of identified transceivers based on the analysis of each identified transoaivieansmitting a meage beacon using eaclt
selected transceiver in the transmission set.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039898 A
(19) INDIA
(22) Date of filing of Application :09/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : ROBOT AND CONTROLLING METHOD THEREOF

(51) International classification :A47L9/28,B25J916,B25J13/0|(71)Name of Applicant :

(31) Priority Document No :62/160112 1)SAMSUNG ELECTRONICS CO. LTD.
(32) Priority Date :12/05/2015 Address of Applicant :129 Samsyno Yeongtong gu Suwor
(33) Name of priority country :U.S.A. si Gyeonggi do 16677 Republic of Korea
(86) International Application N:PCT/KR2016/002698 (72)Name of Inventor :
Filing Date :17/03/2016 1)HAN Seung beom
(87) International Publication N:WO 2016/182187 2)KIM Myung sik

(61) Patent of Addition to 3)LIM Jong hoon

Application Number mﬁ
Filing Date |
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

A robot and a controlling method thereof are provided. The robot includes a driver digiioesthto move a location of the robet
sensor unit configured to sense an environment around theanotbat controller configured to response to the location of the rok
being changed by a usehneck a current location of the robot by using tharenment of the changed location sensed by the sen
unit and pre stored map informatidatermine a task to be performeased on the checked location and the environment of the
changed locatioand control the driver unit according to the determinekl tas

o om b
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039925 A
(19) INDIA
(22) Date of filng of Application :09/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : TECHNIQUES FOR TRANSMITTING ON MULTIPLE CARRIERS OF A SHARED RADIO
FREQUENCY SPECTRUM BAND

(51) International classification :HO04L5/00,H04L27/0|(71)Name of Applicant :
(31) Priority Document No :62/184217 1)QUALCOMM INCORPORATED
(32) Priority Date :24/06/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country ‘U.S.A. 5775 Morehouse Drive San Diego California 92121 1714 U.<
(86) International Application No :PCT/US2016/03333|(72)Name of Inventor :
Filing Date :19/05/2016 1)ZHANG Xiaoxia
(87) International Publication No ‘WO 2016/209441 2)MALLIK Siddhartha
(61) Paent of Addition to Application ‘NA 3)YERRAMALLI Srinivas
Number :NA 4)YOO Taesang
Filing Date ' 5)LUO Tao
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

Measurement and demodulation may be impacted by vaigangmit power due to varying numbers of carriers in a shared radi
frequency (RF) spectrum band. Methagystemsand devices are described for wireless communication. One method includes
monitoring at least one carrier of a RF spectrum band for adfiestence signal transmitted in a number of listen before talk (LB
radio frames from a plurality of LBT radio frames associated with the plurality of camtien® the plurality of LBT radio frames a
received at the user equipment (UE) in differens sétat least one carrier of the RF spectrum band at different sintewhere the
first reference signal is associated with a first fixed transmit power; receiving a plurality of instances of the érsteefignal;
measuring the plurality of instargeand determining a cell measurement based at least in part on the measurements of the
instances.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039930 A
(19) INDIA
(22) Date of filing of Application :09/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : INTRA PREDICTION AND INTRA MODE CODING

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)QUALCOMM INCORPOR ATED
Address of Applicant :ATTN: International IP Administratic

:HO4N19/159,H04N19/176,H04N19/E

No 62/181744 5775 Morehouse Drive San Diego California 92121 1714 U.S
(32) Priority Date :18/06/2015 (72)Name of Inventor :
(33) Name of priority USA 1)ZHAO Xin
country e 2)CHEN Jianle
(86) International . 3)ZHANG Li
L ‘PCT/US2016/038192
Application No 17/06/2016 4)KARCZEWICZ Marta

Filing Date

E?Jg"'g‘;‘;g“naﬂ,%”a' ‘WO 2016/205718

(61) Patent of Addition .

to Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

NA device fordecoding video data includes a memory configured to store the video data; and one or more processors confi
decode syntax information that indicates a selected intra prediction mode for the block of video data from among afphirality
predicion modes. The one or more processors apply an N tap intra interpolation filter to neighboring reconstructed samples
block of video data according to the selected intra prediction mbdeeinis greater than 2. The one or more processors recons
the block of video data based on the filtered neighboring reconstructed samples according to the selected intra preéiction r
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039932 A
(19) INDIA
(22) Date of filing of Application :09/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : FINGERPRINT INFORMATION PROCEBIG METHOD AND ELECTRONIC DEVICE
SUPPORTING THE SAME

(51) International classification :G06K9/00 (71)Name of Applicant :
(31) Priority Document No :1020150060950 1)SAMSUNG ELECTRONICS CO. LTD.
(32) Priority Date :29/04/2015 Address of Applicant :129 Samsung ro Yeongtong gu Su
(33) Name of priority country ‘Republic of Korea |si Gyeonggi do 16677 Republic of Korea
(86) International Aplication No :PCT/KR2016/00267|(72)Name of Inventor :
Filing Date :16/03/2016 1)SHIN Dae Kyu
(87) International Publication No ‘WO 2016/175452 2)KIM Hyung Suk
(61) Patent of Addition to Application ‘NA 3)LEE Hee Kuk
Number :NA 4)JUNG Yu Min
Filing Date ' 5)YANG Hyeong Wook
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

An electronic device and method are provided. The electronic device includes a fingerprint sensor configured to sense a us
fingerprint; and a processor configured to electrical connect to the fingesprisbiidentify when first fingerprint information is
obtained through the fingerprint sensdiirst fingerprint area corresponding to the first fingerprint information in a target area f
user authenticatioand obtain second fingerprint informatitvat is included in the target area and corresponds to a second fing
area adjacent to the first fingerprint area.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039934 A
(19) INDIA
(22) Date of filing of Application :09/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : ULTRASONIC TOUCH SENSOR BASED VIRTUAL BUON

(51) International classification :G06F21/32,G06F3/04:((71)Name of Applicant :
(31) Priority Document No :62/186238 1)QUALCOMM INCOR PORATED
(32) Priority Date :29/06/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country US.A 5775 Morehouse Drive San Diego California 92121 1714 U.S
(86) International Application No :PCT/US2016/039882 [(72)Name of Inventor :

Filing Date :28/06/2016 1)BANDYOPADHYAY Saurav Kumar
(87) International Publication No *WO 2017/004076 2)DU Eliza Yingzi
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An apparatus including aglectronic device is configured with an ultrasonic touch sensor based virtual button. The ultrasonic
disposed behind a first portion of an exterior surface of the electronic device. A processor associated with one be ked¢ictodmic
device and the ultrasonic sensor is configured to: (i) process a signal received from the ultrasonic sensor so as to acdateeadl
a surface or substance in contact with the first portion of the exterior surface; and (ii) make a first determindtéerrowhet the
acquired image data is related to an intended control touch on the first portion by determining whether or not the irmage dat
characteristic of a fingerprint or a patterned stylus.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039935 A
(19) INDIA
(22) Date of filing of Application :09/11/2017 (43) Publication Date : 08/12017

(54) Title of the invention : MEMORY ARRAY AND LINK ERROR CORRECTION IN A LOW POWER MEMORY SUB
SYSTEM

(51) International classification :GO6F11/10 (71)Name of Applicant :
(31) Priority Document No :62/187189 1)QUALCOMM INCORPORATED
(32) Priority Date :30/06/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priorig country ‘U.S.A. 5775 Morehouse Drive San Diego California 92121 1714 U.<
(86) International Application No :PCT/US2016/0295%|(72)Name of Inventor :

Filing Date :27/04/2016 1)SUH Jungwon
(87) International Publication No ‘WO 2017/003548 2)WEST David lan
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date |
(62) Divisional to Aoplication Number  :NA

Filing Date ‘NA
(57) Abstract :

A method of memory array and link error correction in a low power memory sub system includes embedding error correctic
(ECC) parity bits within unused data mask bits during a normal write opeeatibduring a read operation. The method also incl
embedding the ECC parity bits in a mask write data byte corresponding to an asserted data mask bit during a maskiamite o
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039954 A
(19) INDIA
(22) Date of filing of Application :09/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : CYCLOPROPANE CARBOXYLIC ACID DERIVATIVES AND PHARMACEUTICAL USES
THEREOF

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)ASTRAZENECA AB
Address of Applicant :SE 151 85 Sdertlje Sweden

:C07D213/74,C07D401/08,C07D239

No :1507753.0 (72)Name of Inventor :

(32) Priority Date :06/05/2015 1)RONN Robert

(33) Nameof priority UK 2)LINDH Carl Jonas

country T 3)RINGBERG Erik

(86) International i 4)ANDERSSON Hanna Birgitta Ellinor
oo :PCT/EP2016/060110

Appl|c_?t|on No -04/05/2016 5)NILSSON Peter

(7) Inerhationa IMUNCK AF ROSENSCHILD M
nternational ) I agnus

Publication No ‘WO 2016/177845 8)NIKITIDIS Antonios

(61) Patent of Addition t
Application Number

9)NIKITIDIS Grigorios

NA 10)JOHANNESSON Petra

Filing Date NA 11)TYRCHAN Christian
(62) Divisional to NA
Application Number :NA

Filing Date '
(57) Abstract :

12341123a4There is provided compoundfoafula (lwherein EEEEL Y Y Y R and z have meanings provided in the
descriptionand pharmaceutically acceptable salts thendo€h compounds are useful in the treatment of diseases in which inhi
of leukotriene C synthase is desired and/or iregand particularly in the treatment of respiratory diseases and inflammation.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201727039970 A
(19) INDIA
(22) Date of filing of Application :09/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : INTRA PREDICTION AND INTRA MODE CODING

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)QUALCOMM INCORPORATED
Address of ApplicantATTN: International IP Administratior

‘HO4N19/176,H04N19/593,H04N19/

No 62/181744 5775 Morehouse Drive San Diego CA 92121 1714 U.S.A.
(32) Priority Datg . :18/06/2015 (72)Name of. Inventor :
counry T USA 2XCHEN Janle
(86) International . 3)ZHANG Li
L :PCT/US2016/038153
Appl:é:iﬁtrl‘anNa(t)e 17/06/2016 4)KARCZEWICZ Marta
Sﬁé’;ﬁéﬂaﬂgnw ‘WO 2016/205699
(61) Patent of Addition tc'NA
Application Number :NA
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

2N2NA device includes one or more processors cordijtm derive M most probable modes (MPMs) for intra prediction of a bl
of video data. A syntax element that indicates whether a MPM index or a non MPM index is used to indicate a selected intr
prediction mode of the plurality of intra prediction mod@sintra prediction of the block of video data is decoded. The one or n
processors are configured such thased on the MPM index indicating the selected intra prediction thedme or more processa
decode the non MPM index. The non MPM indexrisaged in the bitstream as a code word shorter than [log] bits if the non M
index satisfies a criterion and is encoded in the bitstream as a fixed length code with [log] bits otherwise. The orraressoes
reconstruct the block based on the sel@dntra prediction mode.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :09/11/2017

(21) Application N0.201727039973 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : PYRAZOLE DERIVATIVES USEFUL AS 5 LIPOXYGENASE ACTIVATING PROTEIN (FLAP)

INHIBITORS

(51) International
classification
(31) Priority Document
No
(32) Priority Date
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2) EMTENAS Hans Fredrik
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4)LEMURELL Malin Anita
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6)PLOWRIGHT Alleyn Thomas

7)ULANDER Lars Johan Andreas

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The preset application relates to novel compounds of formula (I) to their utility in treating and/or preventing clinical conditior
including cardiovascular diseases (CMD)methods for their therapeutic usepharmaceutical compositions containing them anc

processes for preparing

o
e
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20172704D2 A
(19) INDIA
(22) Date of filing of Application :09/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : UNIT FOR CHANGING DIRECTION OF PAPER SHEET AND APPARATUS FOR HANDLING
PAPER SHEET USING SAME

(51) International clasfication :G07D11/00 (71)Name of Applicant :
(31) Priority Document No :1020150065965 1)HITACHI TERMINAL SOLUTIONS KOREA CO. LTD
(32) Priority Date :12/05/2015 Address of Applicant :(Seoku dong) 7 6 Samsung 1 ro 4 ¢
(33) Name of priority country :Republic of Korea |Hwaseong si Gyeonggi do 445 170 Republic of Korea
(86) International Application No :PCT/KR2015/0051C|(72)Name of Inventor :
Filing Date :21/05/2015 1)KIM Sung Chan
(87) Internatioal Publication No ‘WO 2016/182110 2)OH Bong Seob
(61) Patent of Addition to Application ‘NA 3)KIM Seon Ho
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a unit foarging the direction of a paper sheet and an apparatus for handling a paper sheet
samethe unit being capable of changing the direction of an introduced paper sheet and distinguishing between pdbper sheet
directions of which are changéa distribute and discharge the paper sheets in different directions. The unit (60) for changing
direction of a paper sheatcording to the present inventiamich turns and discharges a transferred paper sheet in a different

directioncomprises: a one sddirection change member (61) configured to support one side of the paper sheet and transfer

sheet while changing the direction of the paper sheet; and an opposite side direction change member (62) configuredvtoler.
being brought inta@ontact with the one side direction change member (61) so as to support the opposite side of the paper si
being brought into contact with the one side direction change member (61) and transfer the paper sheet while charegitigrtto
the pger sheetvherein the one side direction change member (61) and the opposite side direction change member (62) opt
together to discharge the paper sheet introduced therebetween while changing the direction of the paper sheet when powe
transmitted hereto.

g

No. of Pages : ZNo. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201727040003 A
(19) INDIA
(22) Date offiling of Application :09/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : PAPER SHEET SORTING UNIT

(51) International classification :G07D11/00 (71)Name of Applicant :
(31) Priority Document No :1020150067863 1)HITACHI TERMINAL SOLUTIONS KOREA CO. LTD
(32) Priority Date :15/05/2015 Address of Applicant :(Seoku dong) 7 6 Samsungl ro 4 g
(33) Name of priority country :Republic of Korea |Hwaseong si Gyeonggi do 18449 RepubliKorea
(86) International Application No :PCT/KR2016/0002€|(72)Name of Inventor :

Filing Date :12/01/2016 1)KIM Seon Ho
(87) International Publication No ‘WO 2016/186292
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a paper sheet sorting unit capable of guiding paper sheets being transferred to etignoofe dit
three directions. The present invention relatespgagper sheet sorting unit (1@hich sorts paper sheets being transferred and gu
the paper sheet to one guide passage of three guide pabsagaper sheet sorting unit comprising a first sorting means (11) ar
second sorting means (12) which gpaced apart from each other at a predetermined distance in order to sort the pap@hsheie
a second guide passage (2) is formed between the first sorting means (11) and the second sorting means (12); a $issigguidly
is formed outside thart sorting means (11); and a third guiding passage (3) is formed outside the second sorting maads (1
wherein the first sorting means (11) is operated by power transmitted from the outside to guide the paper sheetgjuadhmegfirst
passage (1}the second sorting means (12) is operated by the power transmitted from the outside to guide the paper sheets
guide passage (3); and the first sorting means (11) and the second sorting means (12) are operated in the opposifedaiectic
other by power transmitted from the outside to guide the paper sheets to the second guide passage (2).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201727040007 A
(19) INDIA
(22) Date of filing of Application :09/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : SELF CLEANING COMPOSITE MATERIAL FOR PRODUCING MOLDED KITEN AND
BATHROOM INTERIOR DECORATION ITEMS

(51) International
classification

(71)Name of Applicant :

:C08K3/22,C08K5/103,C08K5/54 1)DELTA SRL

(31) Priority Document No :102015000014119 Address of Applicant :3 Via Grazia Deledda 62010
(32) Priority Date :06/05/2015 Montecassiano (MC) Italy
(33) Name of priority countt:ltaly (72)Name of Inventor :
(86) International . 1)BUGIOLACCHIO Antonio
Application No :5232550210616/059737 2)PIANESI Maria Savina
Filing Date ' 3)ROSSINI Samuele
(87) International Publicatic

No ‘WO 2016/177662

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

22A self claning composite material comprising the following composition: 50% 85% in weight of alumina trihydrate (ATH)
mineral charges; 10% 30% of cross linking polymer comprising polyester resin; photocatalytic Titanium Dioxide (TiO) dispe
the crosdinking polymer in a weight percentage from 0.05% to 5% with respect to the weight of the cross linking polymer;
compatibilizing agent for anchoring between the photocatalytic TiO and the cross linking palyerem said anchoring
compatibilizing agent athe TiO2 is silane; and cross linking monomers in order to obtain the reticulation of thenkiagspolymet
by means of thermal or chemical polymerization.
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.201727040057 A
(19) INDIA
(22) Date of filing of Application :10/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : PROVIDING ORGANIZING AND MANAGING LOCATION HISTORY RECORDS OF A MOBILE
DEVICE

(51) International (71)Name of Applicant :

:G01S19/14,G01519/34,G06Q1C

classification 1)QUALCOMM INCORPORATED
(31) Priority Document No :14/791067 Address 6 Applicant :Attn; International Ip Administration
(32) Priority Date :02/07/2015 5775 Morehouse Drive San Diego California 92121 1714 U.<
(33) Name of priority countr:U.S.A. (72)Name of Inventor :
(86) International Applicatio. 1)CHAO Hui

:PCT/US2016/037157 .
g\?g) Intenational Publlcatlor:WO 2017/003667

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Methods and systems for providing informationcasated with a location history of a mobile device to one or more application:
disclosed. A mobile device generates one or more location history records based on one or more locations of the mazitghde
location history record comprising onerapre points of interest and a duration at the one or more points of imtareistes an
information request from at least one applicatietermines a subset of the one or more location history records that meet crite
from the information requesietemines a level of permission for the at least one application based on the information reques
subset of the one or more location history recartts provides information associated with the subset of the one or more locati
history records to that least one application based on the level of permission.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727040065 A
(19) INDIA
(22) Date of filing of Application :10/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : POLYCYCLIC AMIDE DERIVATIVES AS CDK9 INHIBITORS

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)ASTRAZENECA AB
Address of Applicant :151 85 Sdertlje 8aen

:C07D471/04,CBD487/04,C07D498/(

No 62/185852 (72)Name of Inventor :

(32) Priority Date :29/06/2015 1)PIKE Kurt Gordon

(33) Name of priority USA 2)BARLAAM Bernard Christophe
country e 3)HAWKINS Janet

(86) International ) 4)DE SAVI Christopher
Application No 57(:/-5550210616/064899 5)VASBINDER Melissa Marie

Filing Date 6)HIRD Alexander
Sjglilgga:)nnaa%nal WO 2017/001354 7)LAMB Michelle
(61) Patent of Addition t

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

551 32411111 3Provided are a series ofeh@yridine or pyrimidine derivatives of Formula (1) which inhibit CDK9 and may be
useful for the treatment of hyperproliferative diseases. In particular the compounds are of use in the treatment t¥gdikieage:
such as cancer including hematgittal malignancies such as acute myeloid leukemiltiple myelomachronic lymphocytic
leukemiadiffuse large B cell lymphomBurkitt s lymphomdollicular lymphoma and solid tumors such as breast cdoogr
cancemeuroblastoma and colon cancer. A is LORN; R is HCalkyl CN or halogen; R is optionally substituted 3 7 membered
heterocycloalkyl or 3 7 membered cycloalkyl; R is (A) or (B) wherein X and Y together with the atoms to which they agd atte
form an optionally substituteshturated or partilg saturated 5 to 7 membered heterocycloalkyl ring wimichddition to the bridge
nitrogenmay contain one or two heteroatoms selected frotawd S; Jis N or CR; and R is H or Calkyl.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201727040070 A
(19) INDIA
(22) Date of filing of Application :10/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : SKIN LIPIDOMIC ASSAY

(51) International classificatio:C12Q1/02,C12Q1/28,G01N33:|(71)Name of Applicant :

(31) Priority Document No  :62/146179 1)OREGON STATE UNIVERSITY
(32) Priority Date :10/04/2015 Address of Applicant :A312 Kerr Administration Building
(33) Name of priority country :U.S.A. Corvallis OR 97331 2140 U.S.A.
(86) International Aplcation PCT/US2016/026751 (72)Name of Inventor :
No 108/04/2016 1)INDRA Arup

Filing Date ' 2)GANGULI INDRA Gitali
(87) International Publication | 3)LI Shan
No ‘WO 2016/164795 4)CHOI Jaewoo
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application |

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

A method for determining a lipid imbalance in a subject is provided. The method includes providing one or more tape strips
comprising a skin surface sample obtained from the subject; extracting epidermal lipids; detecting a compopitisrpoddient in
the extracted sample; and comparing the composition of lipids to a control. A difference in the composition of lipidsusegidom
the control identifies the lipid imbalance in the subject. A method of augmenting a lipid deficienay af alsubjector example to
treat or inhibit infectiorprevent water lossnprove hydration and restore barrier is also provided. The method includes identify
deficiency in one or more lipids in a skin sample obtained from the subject; formul&tipiga therapeutic composition that
contains the one or more lipidssimilar lipidor a subset thereof; and providing the composition to the subject.

-}
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/11/2017

(21) Application N0.201727039473 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : DRILL RO OR ADAPTOR WITH STRENGTHENED SPIGOT COUPLING

(51) International classification :E21B17/042,F16L15/(|(71)Name of Applicant :
(31) Priority Document No :15168921.3 1)SANDVIK INTELLECTUAL PROPERTY AB
(32) Priority Date :22/05/2015 Address of Applicant :SE 811 81 Sandviken Sweden
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2016/061300 | 1)AHOLA Petri

Filing Date :19/05/2016 2)WICKSTR M David
(87) International Publication No ‘WO 2016/188862 3)NORMAN Andreas
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An elongate componestch as a drill rd or adaptoto form part of a drill string having a shoulder contact male spigot coupling
male spigot comprises a non threaded shank and a threaded section in which an axial length of the non threaded steadlais
predetermined minimum refge to an outside diameter of the spigot at the threaded section.

No. of Pages : 1No. of Claims : 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039480 A
(19) INDIA
(22) Date of filing of Application :06/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : MULTI ELECTRODE SUBMERGED ARC WELDING METHOD WELDED JOINT AND METHOI
FOR MANUFACTURING SAME

(51) International classification :B23K9/18 (71)Name of Applicant :
(31) Priority Document No 2015117242 1)JFE STEEL CORPORATION
(32) Priority Date :10/06/2015 Address of Applicant :2 3 Uchisaiwai cho 2 chome Chiyod
(33) Name of priority country :Japan ku Tokyo 1000011 Japan
(86) International Application No :PCT/IP2016/0027¢|(72)Name of Inventor :
Filing Date :08/06/2016 1)KOZUKI Shohei
(87) International Publication No ‘WO 2016/199419 | 2)HAYAKAWA Naoya
(61) Patent of Addition to Application ‘NA 3)0I Kenji
Number :N A
Filing Date |
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

thimaxithiaveiFiiimaxiaveFiProvided is a multi electrode submerged arc welding dnétabuses a plurality of electrodeberein
for a second electrode through n electrode (n being an integer of 2 or greater) excluding a first @lbithoidean electrode at the
front in the direction of welding progress: a welding power supply cepldontrolling a waveform for the welding current is ust
as a welding power supply; and letting F (N/m) be the maximum value for electromagnetic force F working on an arc dodum
wire tip of the i electrode during weldirigg(N/m) be the average v for the electromagnetic forcealRd s (N/m) be the standard
deviation for the electromagnetic forceMelding is carried out with F and s set to satisfy the relationships in Equation (1) and
Equation (2).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727039543 A
(19) INDIA
(22) Date of filing of Application :07/11/2017 (43) Publication Dee : 08/12/2017

(54) Title of the invention : INTERPOSER FOR A PACKAGE ON PACKAGE STRUCTURE

(51) International
classification

(71)Name of Applicant :

:HO1L25/065,H01L25/10,HO1L23/: 1)QUALCOMM INCORPORATED

(31) Priority Document No:14/733201 Address of Applicant :ATTN: International IP Administratic
(32) Priority Date :08/06/2015 5775 Morehouse Drive San Diego California 92121 1714 U.S
(33) Name of pgority ‘USA (72)Name of Inventor :
country e 1)LEE Jae Sik
(86) International ) 2)HWANG Kyu Pyung

L :PCT/US2016/033948
Application No 24/05/2016 3)WE Hong Bok

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2016/200604

Application Number Hﬁ
Filing Date '
(62) Divisiond to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A package on package (PoP) structure includes a first skeond dieand a memory device electrically coupled to the first die ar
the second die by an interposer between tisedie and the second die. The interposer includes copper filled vias formed withi
mold.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201624028710 A
(19) INDIA
(22) Date of filing of Application :23/08/2016 (43) Publication Date : 08/12/2017

(54) Title of the invention : PHOTOGRAPHING OPTICAL LENS SYSTEM, IMAGE CAPTURING APPARATUS AND
ELECTRONIC DEVICE

(51) International classification :G02B9/60 | (71)Name of Applicant :
G02B13/0(| 1)LARGAN PRECISION CO., LTD.

(31) Priority Document No ;10511775 Address of Applicant :No.11, Jingke Rd., Nantun Dist.,
(32) Priority Date :04/06/2011| Taichung City 408, Taiwan
(33) Name of priority country :Argentina |(72)Name of Inventor :
(86) International Application No ‘NA 1)ShuYun YANG

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A photographing optical lens system includes, in order from an object side to an image side, a first lens edeowerdt,|@ns
element, a third lens element, a fourth lens element, a fifth lens element and a sixth lens Elenigst.lens element has negativi
refractive powerThe second lens element has an imsige surface being convex in a paraxial regiongbeil he third lens elemer
has positive refractive poweFhe fourth lens element has negative refractive poWees.sixth lens element with negative refractiv
power has an objeside surface being concave in a paraxial region thereof and an-sitegeirface being planar or convex in a
paraxial region thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724013103 A
(19) INDIA
(22) Date of filing of Application :12/04/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : THREAD HEAD ROTOR

(51) International classification :F04C 2/00 (71)Name of Applicant :
F16H 25/00 1)SAURER GERMANY GMBH & CO. KG

(31) Priority Da@cument No 102016006832 Address of Applicant :LEVERKUSER STRASSE 65, 428¢
(32) Priority Date :02/06/2016 REMSCHEID, GERMANY, GERMAN Company Germgn
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No ‘NA 1)PedeVogler, Walter

Filing Date ‘NA 2)Raisich, Andrej
(87) International Publication No NA 3)Scheitli, Otto
(61) Patent of Addition to Application Numbe:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

The invention concerns a thread head rotor 1 for a cabling machine, comprising several deflection rollers 2 for eveaitigead
tension étwo threads to be twisted, which are each rotatably mounted on a pivot axis 5 arranged at right angles to the rabm
thread head rotor 1 in said thread head rotor and guided across the two threads. According to the invention the défleasioone
roller 2 is mounted in the thread head rotor 1 with both its ends, wherein the two ball bearings 6 are each enclossthipy aho
the thread head rotor 1, which is closed with a cover 8, and thread guiding eyelets 9, guiding the innter tnwdamls 17, are
arranged upstream of the at least one deflection roller 2 in such a way that they supply both threads of the at |éastiameodef
between the two ball bearings 6 to the thread head rotor 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727030020 A
(19) INDIA
(22) Date of filing of Application :24/08/2017 (43) Pubication Date : 08/12/2017

(54) Title of the invention : SYSTEM AND METHOD FOR INSTALLATION OF CROWN MOLDING ON IMPERFECT WALL

(51) International classification :E04F19/04 (71)Name of Applicant :
(31) Priority Document No :62/109443 1)HOFFMAN Jeremy P.
(32) Priority Date :29/01/2015 Address of Applicant :123 Liberty Street Newton PA 1894
(33) Name of priority country :U.S.A. U.S.A.
(86) International Application No :PCT/US2016/0158¢| 2)MACMILLAN Robert
Filing Date :29/01/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/123584 1)HOFFMAN Jeremy P.
(61) Patent of Addition to Application ‘NA 2)MACMILLAN Robert
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A molding system installed at or near the top of a vertical wall having a molding portion and an attachmenwperédhe
attachment portion is attached securely to the wall above the center of mass oflihg paitionand the molding portion has an
decorative face which extends down to where the lower edge meets the wall. The attachment portion is enabled tofftexyas i
attached to an imperfect walhd the structure of the molding portion is stizdt the decorative face remains preferentially straig
and preferentially positioned as the molding system is installed on an irregular wall. A hinge like flex is enabled &agthtbé
the molding above the center of mass of the molding portiomthiat the decorative face can pivot like a pendulum ensuring the
lower edge is placed against the wall.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201727030079 A
(19) INDIA
(22) Date of filing of Application :24/08/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : LENSLESS IMAGING SYSTEM USING AN IMAGE SENSOR WITH ONE MORE
ATTENUATING LAYERS

(51) International classification :HO4N5/30,H04N5/22 | (71)Name of Applicant :
(31) Priority Document No :62/109358 1)WILLIAM MARSH RICE UNIVERSITY
(32) Priority Date :29/01/2015 Address of Applicant :6100 Main Street Houston TX 7700
(33) Name of priority country ‘U.S.A 1827 U.S.A.
(86) International Application No :PCT/US2016/01573¢|(72)Name of Inventor :
Filing Date :29/01/2016 1)SANKARANARAYANAN Aswin
(87) International Publication No ‘WO 2016/123529 2)VEERARAGHAVAN Ashok
(61) Patent of Addition to Application ‘NA 3)HENDRICKS Lisa A.
Number :NA 4)BARANIUK Richard
Filing Date ' 5)AYREMLOU Ali
(62) Divisional to Application Number :NA 6)ASIF M. Salman
Filing Date ‘NA

(57) Abstract :

A lens free imaging system for generating an image of a scene includes an electromagnetic (EM) radiation sensor; asesk
between the EM radiation sensor and the scene; an image processor that obtains signa£bnadiation sensor while the EM
radiation sensor is exposed to the scene; and estimates the image of the scenedbdsast am parthe signals and a transfer
function between the scene and the EM radiation sensor.

]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727030746 A
(19) INDIA
(22) Date of filing of Application :30/08/2017 (43) Rublication Date : 08/12/2017

(54) Title of the invention : METHOD AND APPARATUS FOR DERIVING MEAN ARTERIAL PRESSURE OF A SUBJECT

(51) International classification :A61B5/02,G06F19/C|(71)Name of Applicant :
(31) Priority Document No :PCT/SG2015/00003| 1)NITTO DENKO CORPORATION
(32) PriorityDate :09/02/2015 Address of Applicant :1 1 2 Shimohozumi Ibaraki Osaka £
(33) Name of priority country :Singapore 8680 Japan
(86) International Application No :PCT/SG2015/05050|((72)Name of Inventor :
Filing Date :23/12/2015 1)AUNG Aye
(87) International Publication No ‘WO 2016/130083 2)KASAMSOOK Kittipong
(61) Patent of Addition to Application ‘NA 3)THAVEEPRUNGSRIPORN Visit
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method of deriving mean arterial pressure of a subject is disclosed. The method comprises (i) receiving (202) dataatlate
one cardiac cycle of a bio signal frotretsubject; (ii) normalizing the received data relating to the at least one cardiac cycle; (i
calculating (206) an area enclosed by the normalized received data to obtain a normalized area; (iv) calculating (2G8¢ ahe:
the subject from the &tast one cardiac cycle; and (v) deriving (210) the mean arterial pressure from the normalized area an
rate. A related apparatus is also disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727040758 A
(19) INDIA
(22) Date of filing of Application :15/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : A PBTO PROTECTIVE PERSONAL CARE COMPOSITION

(51) International classificatio:A61K8/11,A61K8/25,A61K8/89|(71)Name of Applicant :

(31) Priority Document No  :PCT/CN2015/079925 1)UNILEVER PLC
(32) Priority Date :27/05/2015 Address of Applicant :Unilever House 100 Victoria
(33) Name of priority country :China Embankment London Greater London EC4Y 0DY U.K.
(86) International Apptiation -PCT/EP2016/061378 (72)Name of.'lnventor :
No 20/05/2016 DLOU, Anjing

Filing Date ‘ 2)MOADDEL Teanoosh
(87) International Publication 3)SONG Wenhui
No ‘WO 2016/188885 4)ZHAO, Wei
(61) Patent of Addition to NA
Application Number :NA

Filing Date ’
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The invention relates to a photo protective personal care compasspeaially to one that provides enhanced stability of a UVA
sunscreen of the dibenzoylmethane class when a UVB sunscreen of the cinnamic acid class is also preseneefhishiaydd b
entrapping the UVA sunscreen in a matrix comprising a specific silica and a specific silicone and combining this with a UVE
sunscreen being entrapped in a gel made of a silicone elastomer and a volatile silicone.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :15/11/2017

(21) Application N0.201727040759 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : LAUNDRY DETERGENT COMPOSITION

(51) International classificatio:
(31) Priority Document No
(32) Priority Date

(33) Name of priority country :
(86) International Application .
No :

C11D1/37,C11D1/83,C11D3/3

:15169368.6
:27/05/2015

EPO
PCT/EP2016/059296

:26/042016

Filing Date
(87) International Publication |
No ’
(61) Patent of Addition to

WO 2016/188693

(71)Name of Applicant :

1)UNILEVER PLC

Address of Applicant :Unilever House 100 Victoria

Embankment London Greater London EC4Y 0DY U.K.
(72)Name of Inventor :

1)BATCHELOR, Stephen Norman

2)BIRD Jayne Michelle

3)LANG Dietmar Andreas

Application Number mﬁ
Filing Date ’
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present Invention provides agizymatic and dispersant formulation for use in domestic laundry.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727040760 A
(19) INDIA
(22) Date of filing of Application :15/11/2017 (43) Publcation Date : 08/12/2017

(54) Title of the invention : PROCESS FOR PREPARING FAT SLURRIES AND A PROCESS FOR PREPARING EMULSI(
OF SUCH SLURRIES

(51) International classification :A23D7/00,A23D7/0;|(71)Name of Applicant :
(31) Priority Document No :15169579.8 1)UNILEVER PLC
(32) Fiority Date :28/05/2015 Address of Applicant :Unilever House 100 Victoria
(33) Name of priority country ‘EPO Embankment London Greater London EC4Y 0ODY U.K.
(86) International Application No :PCT/EP2016/0597%|(72)Name of Inventor :
Filing Date :02/05/2016 1)HOGERVORST WimTheodorus
(87) International Publication No ‘WO 2016/188709 2)MEEUSE Frederik Michiel
(61) Patent of Addition to Application NA 3)LEENHOUTS Abraham
Number :NA 4)POTMAN Ronald Peter
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A process for the preparation of an edible fat slurry containing oil and solid fat particles of hardstogkhfah sad slurry is made
by adding a melted hardstock fat to cold liquid oil in a vessel over a period of time. The invention also relates te foptongag
such slurry into an oil continuous emulsion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727040761 A
(19) INDIA
(22) Date of filing of Application :15/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : SYSTEM AND METHOD FOR MEASURING HAIR DIAMETER

(51) Internaibnal
classification

(71)Name of Applicant :

:G01B11/08,A61B5/00,A61B5/1! 1)UNILEVER PLC

(31) Priority Document No :15169995.6 Address of Aplicant :a company registered in England an
(32) Priority Date :29/05/2015 Wales under company no. 41424 of Unilever House 100 Vict
(33) Name of priority country:EPO Embankment London Greater London EC4Y 0ODY U.K.
(86) International Applicatior, (72)Name of Inventor :
No 553550210616/061345 1)COOK Joanne Louise

Filing Date ' 2)FESSI, Myriam
(87) International Publication 3)HUTCHEON Morag Fiona

No ‘WO 2016/193018 4)PINKNEY Justin Nobuyuki Minow

(61) Patent of Addition to 5)TRELOAR Robert Lindsay

Application Number ENA 6)WIRE Stephen Lee
- ‘NA
Filing Date
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A system for measuring the diameter of a human hairtfiE0¥ystem comprising: a mobile device (20); and a reference card (1
including a hair attachment meatism (11dl1b); the mobile device configured to convert an image of a human hair attached
reference card by the attachment mechanism into a measurement of the diameter of the huisiag tizrsize of the reference c
itself and/or the size & calibration marker (12) on a surface of the reference card as a size reference.
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(12) PATENT APPLICATON PUBLICATION (21) Application N0.201727040822 A
(19) INDIA
(22) Date of filing of Application :15/11/2017 (43) Publication Date : 08/12/2017

(54) Title of the invention : JOINT CHANNEL AND PHASE NOISE ESTIMATION IN CONTROL SYMBOLS OF A
MILLIMETER WAVE LINK

(51) International classification :H04L25/02,H04L5/0 | (71)Name of Applicant :
(31) Priority Document No :62/187773 1)QUALCOMM IN CORPORATED
(32) Priority Date :01/07/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country ‘U.S.A. 5775 Morehouse Drive San Diego California 92121 1714 U.<
(86) International Application No :PCT/US2016/0357% | (72)Name of Inventor :
Filing Date :03/06/2016 1)CEZANNE Juergen
(87) International Publication No ‘WO 2017/003642 2)ISLAM, Muhammad Nazmul
(61) Patent of Addition to Application ‘NA 3)MUKKAVILLI Krishna Kiran
Number :NA 4)SUBRAMANIAN , Sundar
Filing Date ' 5)LI Junyi
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

Described herein are methagisstemsand apparatus for jointly estimating channel and phase noise in a control symbol. In one
examplea method for wireless communication is described that includes insertingal tomé at a first periodicity in a first
subcarrier of a control symbol and inserting a pilot tone at a second periodicity in a second subcarrier of the conittblesyitibo
tone being offset from the control tone in the control symbol. The metBodraludes transmitting the control symbol. In anothe
examplea method for wireless communication is described that includes receiving a control symbol comprising a control tor
first periodicityand a pilot tone at a second periodittg pilot tane being offset from the control tone in the control symbol. The
method also includes performing a phase noise estimation and a channel estimation from the pilot tone.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727016243 A
(19) INDIA
(22) Date of filing of Application :09/05/2017 (43) Publication Date : 08/12/2017

(54) Title of the inention : PANTOTHENAMIDE ANALOGUES

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)RADBOUD UNIVERSITAIR MEDISCH CENTRUM
Address of Applicant :Geert Grooteplein Zuid 10 NL 6525

:C07D333/24,C07C323/60,C07C235

No 141920793 Nijmegen Netherlands
(32) Priority Date :06/11/2014 2)PANSYNT B.V.
(33) Name of priority | 3)TROPIQ HEALTH SCIENCES B.V.
:EPO .
country (72)Name of Inventor :
(86) International . 1)HERMKENS Pedro Harold Han
Application No :56(3:/1-/17;0210515/ 050774 2)SCHALKWIJK Josephus
Filing Date ' 3)JANSEN Patrick Antonius Martinus

(87) International
Publication No
(61) Patent of Addition ti

‘WO 2016/072854 4)BOTMAN Peter

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention concerns novel pantothenamide analogues of fornmabarft) antimicrobial activity. In particuldine
pantothenamide analogues of firesent invention are not sensitive to pantetheinase activity. The pantothenamide analogues
present invention thuer the first timeare suitable for use in therapeutic and or prophylactic treatment of microbial infection ir
human or animal subgt in need theredh particular in the treatment of protozoal infections. (Formula (1))
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e
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(12) PATENT ARPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :21/09/2017

(21) Application N0.201727033557 A

(43) Publication Date : 08/12/2017

(54) Title of the invention : TWO STEP EMULSIFICATION PROCESS FOR PREPARING INFANT FORMULA

(51) International \BOLF3/08,A23L33/115,A23L33/;
classification

(31) Priority Document No :15000765.6

(32) Priority Date :16/03/2015

(33) Name of priority countr:EPO

(86) International Applicatiol

No :PCT/EP2016/055223
Filing Date :11/032016
E\?g) International Publ|cat|0|:WO 2016/146496

(61) Patent of Addition to

(71)Name of Applicant :

1)N.V. NUTRICIA

Address of Applicant :1ste Stationsstraat 186 2712 HM

Zoetermeer Netherlands
(72)Name of Inventor :

1)VAN DIJKE Koen Cornelis

2)SCHRi DER Jewe

3)USTUNEL Memet Al

4)HALSEMA Dani«l Georg Reinhold

5)MOONEN Raoul Charles Johan

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract

The present invention relates to a two step emulsification process for preparing a lipid and protein component contpositigpe:
comprising large lipid globulegreferably coated with polar lipidsd to the compositions obtained thereby. Optiortakyipid and
protein component containing composition is spray dried. The obtained compositions are for feeding infants and young chil
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